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_ the following Committees of the Haryana Vidhan Sabha during the 

year 1981-82 -— 

PREFACE 

The Brochure gives brief information about the work done by 

1. Public Accounts Committee ; 

2. Committee on Public Undertakings; 

- 3. Committee on Estimates; 

g 4. Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes; 

5. Committee on Privileges; . 

6. One man Enquiry Committee; 

;,’_\-v“' 7. Special Committee; 

) 8. Committee on Government Assurances; 

9. Committee on Subordinate Legislation; 

10. Business Advisory Committee; 

11. Rules Committee; 

12. Subject Committee; 

- 13. Ad-hoc Committee (00 directions); 

; 14. Library Committee; 

15. House Committee; and 

, 16. Petitions Committee. 

E CHANDIGARH : RAY KRISHAN 

The 17th August, 1982. Secretary. 
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PUBLIC ACCOUNTS COMMITTEES 

. 1. The Committee consisted of nine members of the Haryana 
Jidhan Sabha, who were elected on the 17th March, 1981 by the. Sabha 

Tom amongst its members according to the principle of proportional 

zepresentation by means of single transferable vote. Rao Ram Narain, 

M.L.A., a member of the Committee was appointed by the Speaker 

0 be the: Chairman of the Committee. 

2. ‘The Committee held a to.al number of 92 me:tings during the 
period under review. The names of members and the number of meet- 
साइड attended by each one of them ars shown in the following table | — 

Sr. Name. of Members Number of meetings 

No. attended 

1. Rao Ram Narain 86 

2. ShriBaldev Tayal 16 

3, ‘Rao Bansi Singh 67 - 

4.. Shri Deep Chand Bhatia 62 

5. Shri Lehri Singh 58 

6. Shri Mangal Sein 54 

7, Shri Satvir Singh Malik 85 

8. Shri Verender Singh 84 

9. Shri Zile Singh 71 

Accounts Examined 

3. The Committec examined the Appropriation Accounts/Finance 

Accounts of the Haryana Government for the year 1978-79 and the 

Report of the Comptroller and Auditor General of India for the 

-ear 1976-77 (Civil and Revenue Receipts) excluding the paragraphs 

=lating to Corporations/Boards. 

- Meetings held and Business transacted 

4. The dates of meetings, the nu_mber of members present and 

usiness transacted at each meeting are given below :— 

5._ Date of meeting Number of Business transacted 

Ho. members 
- present 

ey 2 3 4 

1. 29th April, 1981 6 The Secretary Haryana Yidhan 

Sabha and the Accountant Gene- 

ral, Haryana explained the scope 

and fupctions 'ए .the. Committee 
to the members.
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2, 6th May, 1981 

3. 12th May, 1981 

4, 13th May,_ 1981 

5. 19th May, 1981 

6. 20th March, 81 

Scrutiny of the report of the €om- 
ptroller and Auditor General of 
India for the year 1976-77 and 
drawing cut of the programme for 
oral:examination of the depart- 
ments inchided in the gaid report 
for the year under review. 

The oral examination of the 
Agriculture Department fixed for 
this day was postponed as the 
Commissioner and Secratary to 
Government, Haryana, Agriculture 
Department could mot appear 
before the Commitiee begause he 
was busy with the mectings of the 
National Committee एप the Deve- 
lopment of Backward Areas. 

1. The Speaker Hatyana Vidhan 
Sabha addressed the members of 
the PAC in_ regard to the expedi-- 
tious disposal of work pending 
with the Committce. 

2. Oral examination of the 
representatives of the Agricultyze 
Department in respect of para- 
graphs 1.14, 3.3 of the report of 
tite Camptroller: and Auditor 
General of India for the year 
1976-77 (Civil). 

3. The Committes decided to 
orally examine the Chief Secretary 
and the Finance Secrefary 10 
Government Haryana for delay in 
submission of repliess to the 
questionnaires of the Committee 
by various Departments. 

4. The Committee decided to 
undertaks the study tour एवं Sikkim, 
Mizoram and Manipur States 
during June, 1981, 

"1. The Committee. discussed with 
. the Chief ‘Secretary and Finance 

Secretary to Govt,, Haryapa, the 
question of the late ssbmission of 
replies to the questionnaire of the 
Commiittee by various departments. 

2. Oral examination of the repre- 
sentatives of the Mcdical and 
Health Department in respect of 
paragraphs;: 1.14, 3.14 and 3.16 of 
the Report of “the Comptroller 
and Anditor General of India 
for the year 1976-77 (Civil). 

Oral examination of the represen- 
tatives of Medical and Health 
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7. 26th Moy, 81 

8. 27th May, 81 

9. 2nd Juae, 81 

Department in  respect of para- 
graphs : 3.14, 3,15, 7.3, 7.4 and 8.1 
of the Report _of the Comptroller 
and Auditor General! of India. for 
the year 1976-77 (Civil). 

1. The oral examination of 
the representatives of the Home 
Department fixed for this day was 
postponed as the Commissioner 
and Seccretary to Government 
Haryana, Home Department was 
unable to  appear before the 
Committee. 

2. The oral sxamination of the 
Industries Department fixed for 
27-5-81 was also postponed .as the 
Commissioner and Secretary to 
Government Haryana, Industries 
Department had expressed his in- 
ehility to appear bzfore the Com- 
mittee on that date. 

1, Oral examination of the repre- 
sentatives of the Revenue Depart- 
ment in respect of paragraphs : 
3.23, 5.1 and 8.1 of the Report of 
the = Comptroller aud Auditor 
General of India for the year 
1976-77 (Civil). 

2. Oral examination of tbe 
representatives of the Home 
Department in respect of para- 
graphs ¢ 3,19, 3.20, 3.21, and 8.1 
of the Report of the Comptroller 
and Auditor QGeneral of India for 
the year 1976-77 (Civil). 

1. The Committee held discussion 
with the members of the Public 
Accounts Committee of Arunachal 
Pradesh Legislative Assambly एप 
mafters of Common interest. 

2. Oralexamination of the repre- 
sentatives of the Development and 
Panchayats Department in respect 
paragraphs : 1.14, 3,11, 8.1 and 
8.2 of the Report of the Comp- 
troller and Auditor General of 
India For the year 1976-77 (Civil). 

3. QOral examination of the re- 
presentatives of the Fducation 
Department, in respect of para- 
graphs 21.14, 3.12,8.1 and 8.2 of 
the Report of the Comptroller and 
Auditor Genera_luof India for the 
year 1976-77 (Civil),



10. 3rd June, 81 

"1l — 10th June,-81 

‘12, ‘13th June, 81 

113, 16th June,, 81 

.14. ,18th June, 81 

15. ,21st June,81 

216, 24th June, 81 

4. Oral examination of the re- 

presentatives of  the Lotteries 

Department in respect of para- 

graph: 3.17 of the Report of the 

Comptroller and Auditor General of 

India for फिट year 1976-77 (Civil). 

1. Oral examination of the re- 

presentatives _of the Labour and 

Employment Department in respect 

of paragraph : 3.1 of the Report 

the Comptroller and Auditor 

General of India for the year 1976- 

77 (Civil). 

2. Oral examination of the Trepre- 

sentatives of the Industrial Train- 

ing Department in respect of para- 

graph ; 5.6 of the Report of the 

Comptroller and Auditor -Generzl 

of India for the year 1976-77 घी), 

3. Oral examination of the repre- 

sentatives of the Industriss Depart- 

ment in respect of paragraphs दे 

3.13, and 7.5 of the Report of the 

Comptroller and Auditor General 

of India for the year 1976-77 

{Civil). 

The Committee framecd the question- 

naire at Haryana Bhawan, New 
Delhi for discussion with their 

counterparts of Sikkim, Nagaland 

and Manipur States during their 

four to those States, 

1. The Committee held discussion 
at Gangtok with the Public Accounts 
Committee of Sikkim Legislative 

Assembly on matters of Common 

Interest. 

2. The Committee decided to visit 

Meghalaya tate from 20-6-81 to 
22-6-81, 

Discussion with the Public _Accounts 
Committee of Nagaland Legislative 
Assembly at Kohima on matters 
of common interest. 

Discussion with the Spcaker, Mani- 
pur Legislative Assembly at Irnphal 
on matters of common interest. 

Discussion with the Speaker, Megha- 
laya Legislative Assembly at Shillong 
on matters of common inferest. 

The Committee reviewed at Haryana 
Bhawan, New Dethi the discussions 
held with the counterpart Commiltees 
of Sikkim and Nagaland States and 
the Speakers of Manipur and Megha- 
laya States. 
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30th June, 81 

Ist July, 81 

7th July, 81 

8th July, 81 

14th July, 81 

15th July, 81 

215t July, 81 

Oral examination of the represent- 
atives of the Labour amd Employ- 
ment Depariment in  respect of 
paragraph: 3.1 of the Report of the 
Cemptroller and Auditor General of 
India for the year 1976-77 (Civil). 

Oral examination of the representati- 
ves of the Food and Supplies Depatrt- 
ment in respect of paragraph; 6.23 
ए the Report of the Comptroller 
and Auditor General of India for 
the year 1976-77 (Civil). 

Oral examination of the represent- 
atives of the Agriculture Department 

, लि respect of paragraphs: 3.3 (c) and 
3.4 of the Report of the Comptroller 
and Auditor General of India for 
the year 1976-77 (Civil), ' 

1. Oral examination of the repre- 
sentatives of the Agriculture Depart- 
ment in respect of paragraphs: 3.4 
and 3.5 of the Report of the Com- 
ptroller and Auditor General of 
India for the year 1976-77 (Civil). 

2. The Committce framed the 
questionnajres in respect of the 
Comptroller and Anditor General of 
India for the year 1976-77 (Revenue 
Department). - 

Oral examination of the represent- 
atives एव the Labour and Employ- 
ment Department in respsct of para- 
graph: 3.1 of the Report of the 

Comptroller and Auditor General 
of India for the year 1976-77(Civil). 

Oral examination of the represent- 

atives of the Labour and Employment 
Department in respect of paragraph 2 

3.1 of the Report of the Com- 

ptroller and Auditer General of 

India for the year 1976-77 (CiviD). 

1. Orai examipation of the repre- 

sentatives of the Jails Department 

in respect of paragerph. 3.22 of the 

Report of the Comptroller and 

ard Auditor General of India for 
the year 1976-77 (Civil), 

5. Oral examination of the repre- 

sentatives of the Transport Decpait. 

ment in respect of paragraphs: 6,23 

and 626 of the Report of the 

Comptroller and Auditor General of 

India for the year 1876.77 (Civil).



24. 22nd-July, 81 

25. 28th July, 81 

26. . 29th July, 81 

27.7- 4th Aygust, 81 

28, 5th August, 81 

3 Oral examination of the represent- 
atives of the Animal Husbapdry 
Department in respect of paragraph: 
6.24 of the Report’ of the Com- 
ptraller and Auditor General of 
India for the year 1976-77 (Civil). 

Oral examination of the represent- 
atives of the Co-operation Depart- 
ment inrespect of paragraph: 7.6 of 
the Report of the Comptroller and 
Auditor General of India for the year 
1976-77 (Civil). 

Scrutiny of replies received from the 
Government in regard to the impleren- 
tion of obscrvationsfrecommendations 
contained in paragraphs: 1,2, and 3 of 
the 12th Report of the Public Accounts’ 
Committee of Haryana Vidhan Sabha, 

1 Qral examination of the representa- 
tives of Jails Department in respect 
of paragraph: 3.22(z) of the Report of 
the Comptroller and Auditor General 
of India for the year 1976-77 (Civil) 

{2 Oralexamination of the representati- 
ves of Transport Department in res- 
pect of paragraph: 6.25 of the Report 
of the Comptroller and Awuditor 
Geaeral of India for the year 1976-77 
(Civil), 

Scrutiny of  replies received from 
the Government in regard to  the 
implementation Lof observations/ 
recommendations  contained था para- 
graphs:  3,4,5.6and 6(i) and (ii) of 
the I2th Report of the Pablic 
Accounts Committee of Haryana 
Vidhan Sabha. 

1 Scratiny of replies received from the 
Governmentin regard fo “the imple- 
mentation of  observationsfrecom- 
.mendations contained in paragraphs:6 
Gii), 7, 8, 9, 10, 11, 12, 13, 14, 15 and 
16 of the 12th Report of the Public 
Accounis  Committee of Haryana 
Yidhan Sabha, 

2 The Commiftee framed question. 
naires opn the Appropriation Accounts 
of the Haryana Govt, for the year 
1978-79 in respect of the following 
Pepartments : i 

तु Revenue 

2. PW.D, (B&R) 

3, PW.D, (Irrigation) 
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29, 

30, 

31, 

32, 

33, 

M. 

35, 

11th Aupust, 81 

12th Avgust, 81 

18th August, 81 

19th August, 81 

25th Auvgust, §1 

26th August, 81 

1st Sepiember, 81 . 

4. Urban Estate 

5. P,W.D. (Public Health) 

6. Agriculture 

7. Sports and Youath Welfars 

8. Land Records 

9. Education 

Oral examination of the representatives 
of the Co-operation Department in 
respect of paragraphs: 7.6 and 7.7 of 
एव the Report of the Comptroller 
and Auditor General of India for the 
year 1976-77 (Civil). 

Oral examinatian of the representatives 
of the Co-operation Department in 
respect_of paragraph. 7.8 of the Report 
of the Comptroller and Auditor General 
of India for the year 1976-77 (Civil). 

Scrutiny of replies received [rom the 
-Government_In regard to the imple- 
mentation of observations/recommend.- 
ations contained in paragraphs: 1,33 
and 4 of the 13th Report of the Public 
Accounts Committee of Haryana 

_ Vidhan Sabka, 

Scrutiny of replies received from the 
Government 1n regard to the imple- 
mentation of observations, recomme- 
ndations contained. in paragraphs : 
5,6,7,and 8 of the 13th Report of ) 
the Public  Accounts Committee of 
Haryana Vidhan Sabha. 

Scrutiny- of replies received from the 
Government in regard to the imple- 
mentation of observations/ recom- 
mendations contained in paragraphs : 
9,10,11,12,13, 14, and 15 of the 13th 
Report of the Public Accounts Comm- 
ttee of Haryana Vidhan Sabha. 

Scrutiny of replies received from the 
Gevernment in regard to the imple- 
mentation of cbservations/recommend- 
ations contained in paragraphs: 5,6,7 
and & of the I4th Report एव the Public 
Accoupts Committee of Haryana 
Yidban Sabha. 

Oral examination of the representatives 
of the Transport Department in respect 
of paragraphs: 3.2,3.3 and 3.4 of the 
Report of the Comptroller and Auditor 
General of India for फिट year 1976.77 
(Revenue Receipt),



1 2 4 

उठ, 2nd September, 81 

37. B8th September, 31 

38, 9th September, 81 

39, 15th September, 81, 

40, 16th September. 81 

41, 30th September, 81 

हि 15 Octber, 81 

Oral examination of the representatives 
of Transport Department in respect 
of paragraphs; 3.4,3.5,3.6,3.7, 3.8 and 
3.90f the Report of the Comptroller 
and Auditor General of India for the 
year 1976.77 (Revenue Receipt). 

Oral examination of the representatives 
of Excise and Taxation Department 
in respect of paragraphs: 1.8, 2.1,2.2, 
2.3,2.4,2.5, 2.6 and 2.7 of the Report 
of the Compiroller and Auditor 
General of India for the year 1976-77 
(Revenue Receipt). 

Oral examipation of the representatives 
of the Excise and Taxation Depari- 
ment in respect of paragraphs: 2.8, 2.9, 
2.10,2,11,2.12, 2,13, 2.14and 2.15 of 
the Reportof the Comptroller and 
Auditor General of India for the year 
1976-77 (Revenue Receipt). 

Scruliny of replies received from the 
Government in regard to the imple- 
meatation  of  observations/recom- 
mendations contained पा paragraphs: 
9,10,11,12 and 13 of the 14th Report 
of the Public Accounts Committes of 
Haryana Vidhan Sabha. 

Scrutiny of replies received from the 
Government in regard to the imple- 
meniation of observationsfrecommen- 
dations confained in paragraphs; 18, 
19, 20,21 and 22 of the 14th Report of 
the Public Aecounts Committee of 
Haryana Vidhan Sabha. 

एवं examination of the representatives 
of the Bxciseand Taxation Department in 
respect of paragraphs: 2.19, 2.20, 2.31.1, 
221.2, 2.21.3, 2.214, 2.21.5and 2.21.6 
of the Report of the Comptroller and 
Auditer General of India for the year 
1976-77 (Revenue Receipt). 

2, The Committes decided to undes- 
take an एच the spot study tour of 
of Bhakra Napgal Project, Pong Dam, 
Sunder Nagar, Slapar and Pandoh Dam 
during the last week of October, 1981. 
The Committee also decided 0 under- 
take a tour for the inspection of some 
of the depots of the Haryana Roead- 
lgwsays during the firat week of November, 

Oral examination of the representatives 
of the Excise and Taxation pDepartmtmvets 
inrespect of paragraphs; 3.10, 5.1,5.2 
and 5.3 of the Report of the Com- 
ptroller and Auditor General of Ingia 
for the year 1976-77 (Reyenue Receipyy, 
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43. 6th October, 1981 6 

44, 7th October, 1981 5 

45. 14th October, 1981 8 

46, 19th Qctober, 1981 [ 

47. 20th October, 1981 5 

48. 29th October, 1981 8 

49. 30 October, 1981 गे 

50. 31st October, 1981 

डा, 1st November, 1981 6 J 

'_-"_"'_'_'"_-_-___-—__—______-__-——-—f 

Oral examination of the representatives 

of the Agriculture Department in res- 

pect of paragraphs: 3.6, 3.7, and 3.8 of 
the Report of the Comptroller and 

Auditor General of India for the year 

1976-77 (Civil). 

Oral examination of the represcntatives 

of the Revenue Department in respect of 

paragraphs: 4.4 and 4,5 of the Report of 

the Comptroller and Auditor General 

of India for the year 1976.77 {(Revenue 

Receipt). 

2. Oral ex»mination of the represent- 
atives of the Agriculture Department पा 

respect of paragarph: 3.9 of the Report 

af the Comptroller and Auditor General 
of India for फिट year 1976-77 (Civil). 

1. Oral examination of the represent- 
atives of Industries Depariment in res- 
pect of pafagraph: 5.8 of the Report of 
the Comptroller and Auditor General of 
India for the year 1976-77 (Revenue 
Receipt) 

2. Oral examination of the represent- 
atives of the Cooperation Department 
in respect of paragraph: 5.7 of the Report 

of the Comptroller and Auditor General 
of India for the ycar 1976-77 (Revenue 
Receipt) 

The Committee held discussion at Chapdi- 
garh with the Public Accounts Commi- 
ttee of Uttar Pradesh Legislative Assem- 
bly on matters of common interest. 

Cral examination of the representatives of 
the P.W.D. (B&R) Branch in respectof 
Paragraphs: 5.4, 5.5 and 3.6 of the Report 
of the Comptroller and Auditor General 
of India for the year 1976-77 (Revenue 
Receipt) 

The Committee formulated पट points 
for discussion with the Project officers 
during the spot ~study,-‘i_nspcction of 
Bhakra Nangal Projects ele. to be visited 
by the Committee, 

The Committee visited Slapper, Sunder- 
nagar, Pandoh, Bhakra Nangal Project, 
Talwara Township and Pong Dam Power 
House for an on the spot study,



52, 2nd November; 1981 7 Scrutiny of replies: received from the 

Govt,, in regard to the implementation एव 
observations frecommendations conta ined 
in paragraphs; 17 of 14th Report 37 & 41 
of _the 6th Report मात 14 & 15 of the 
10th- Report of the: Public. Accounts 

Committee of the 'Haryana Vidhan 

Sabha. 

53. 9th November, 1981 G The Committee inspected the Haryana 

Roadways Depots Workshops at Ambala 
City, Ambala Cantt Karnal, Panipat and 
Sonepat and held discussion with the rep- 

resentatives of the Transport -Department 
ला various niatters  relating to the profila- 

bility, efficiency, behaviour of the operatio- 

nal staff and providing amenities to the 
passengers.. दर; elc,, 

54, 10th November, 15981 6 The Committee inspected Haryana Road- 

) ways Depol-/Workshops at Rohtak, 

) s Hissar and Sirsa. The Committee also 
discussed with the representatives’ of the 

- Transport Department on various matters 
relating to the prefitability efficiency, 

behaviour of operational staff, providing 
amenities -etc. to the passengers. टॉप. 

55; ....] 1: Novgmber, 1981 5 The Committee  inspectéd IHaryana 

ही Roadways Depotsf Workshops  at 

Bhiwani, Rewari and Gurgaon and 

*  held discussion with the  represen- 
tatives of the Transport Department 

. on various matter relating to the 
profitability, efficiency behaviour of 
-operational staff, providing amenities 
to'the passengers ‘etc. 

56, 1200. November, 1981 5 The -Committee _inspecied the Haryana 
Roadways DepotsfWorkshops at Jind 

apd. Kurukshetra and held® discusssion: 
with the represenfatives: एव the Transport 

.Department on _vacions matters  relating 
to the profitability efiiciency, behaviour 

' of operational staff, providirg amenities 
to the passengers etc. 

57. 13th November, 1981 5 The Committeo  held  discussion. at 
Chandigarh with thejPublic Accounts 
Commitice of Tamil Nadu Legisla~: 
tivé: Assembly on matters'of common 
interest.. 

58. 18th November, 1981 - 2 - No business transacted. Adjourned 
for want of -quorun:. . ' 

52, 19th November, 1981, 4 Sérutiny of replies  reccived from 
the Government उप respect .to the 

_ implementation of observations recom- 
. L mendations contained in the follow- 

“+:+ ipg paragraphs of various Reports 
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60. 2510 November, 1591 

Y | पं . 

61, 26th November, 1981 

62. 1ts December, 1981 

‘63, 2nd December, 1981 

4 

नि the Public Accounts Committee 
of the Haryana Vidhan Sabha:— 

Paragraphs Reports 

10 6th 
18,23 &24  1lth 

भर ._ 23,24,25,26827 [ 14th 
14&9 12th 

4 Scrutiny of replies reccived from 
the Govt. पा regard to the imple- 
mentation of  recommendations/ 
observations contained in फिट 

v following. paragtaphs of the various 
Reports of the Public Accounts 
Committee of  the IHaryana 
Vighan Sabha:—. 

Reports Paragraphs 

44 & 45 5th 
22 6th 
13 10th 
14&15 11th 
30 14th 

Oral examination of “the represen- 
tatigs of the Cooperation Depart- 
ment in respect of paragraphs ! 7.6, 
7.7and 7.10 of the Report of the 

. Comptroller and Auditor General 
' of India for the year 1976-77{(Civil), 

- [ 

7 Oral examination of the representa- 
tives of the Apriculture Department 
inrespect of paragraphs; 3.9, 3.10 
3.22 (b) and 6.27 of the Report of 
the Comptrofler - and  Auditor 
General of India for the year 1976-77 
(Civil). 

5 Scrutiny of replies received from 
the Government in regird to फिट 
implementation of observations/ 
recommendations contained कल the 
following paragraphs of various re- 
ports of Public Accounts Committee 
of the Haryana Vidhan Sabha:— 

! Paragraphs | Reports 

कि 5 “7th 
7 9th 

पर 28 11th 
56,788 15th
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64. 8th December, 1981 

65. 

66. 

67. 

68, 

69. 

9th December,1 981 

10th December, 1981 

11th December, 81 

12th December, 1981 

15th December, 1981 

Oral examination of the represen- 

tatives of the Cooperation Depart- 

ment in respect of paragraphs: 7.8, 

19, 7.10, 7.11 and 7.12 of the 

Report of the Comptroller and 

Auditor General of India for the 

year 1976-77 (Civil) 

Oral examination of the represen- 

tatives of the Cooperation Depari- 

ment in respect of paragraph: 

7.11 of the Report of the Comptroller 

and Auditor General of India for the 

year 1976-77 (Civil) 

The Committee made an on _the spot 

study/finspection of Super Bazar at 

Faridabad and Fair Price Shop run 

by CONFED at village Prithla and held 

discussion with the representatives 

of the Cooperation Department and 

Confed in regard to the general 

warking of depots and tho steps 

taken by the Government t0 pro- 

vide various common items/ essen- 

tial commodities of common use to 

the general public, 

The Committee made an एप the 

spot studyfinspection of Super Barzar 

Rewari, Fair Price Shop at Nand- 

rampurbasio watch the general 

working of these shops and held 

discussion with the representatives of 

the Cooperation Department पा re- 

gard to the steps taken by the 

Government to provide vatious 

common itemfessential commoditics 

of commen फट to the general pub- 

“lig. 

The Committee made an cn the spot 

study of Super Bazars at Gurgaon, 

Nuh and Fajr Price shops at village 

Ghasera and Bhondsi Jadid to see 

the gneral working of the shops and 

held discussion with' the representa- 

tives of the Cooperation Department 

in regard to the steps taken by the 
Government to provide common 

items/essential commodities  of 

common use to the general public. 

Oral examination of the representatives 

of the PW.D. (B&R) in respect of 

of grant No.8 of the Appropria- 

tation Accountt of the Haryana 

Government for the year 1975-19.
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दि 

70. 16th December, 1981 
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नह 

v 

71, 22hd December, 1981 

-l 

%, . 

2. Oral examination of the represen- 
tatives of the P.W.D. (Public- 
Health) i respect of  grant 
No.10 of the Apprépriation Accounts 
of the Haryvana Government for 
the year 1978-79. 

3. Qral examination of the represen- 
tatives of the Education 
Department, in respect of grant 
No. 9 of the Appropriation Accounts 
of the Hr, Gowi,, 1978-79. 

4. Oral examination of the rep- 
resentatives of the  Agriculture 
Deptt., in respect of grant Ne, 17 
of the Appropriation Accounts of 
the Haryana Government for the 
year 1978-79, 

Scrutiny of replies received form 
the Govt.,, in regard to' the imple- 
raeatation of observationsfrecommen- 
dations contained in thefollowing 
patagraphs of varions Reports of 
the Public .Accounts Committee 
of the Haryana Vidhan Sabhar— 

Paragraphs Reports 

10 3rd 

6,8 &9 6th दि 

5 9th 

2. Discussion with the Finanee 
Sceretary to Government Haryana 
on a question  of excessfsurrenders 
and supplementary demands by the 
various Departments. 

1. Oral examination of the represen- 
tatives of the Rewvenue Department 
in respect of grant Nos. 4 &25 of 
the Appropriation Accounts of (the 
Haryana - Government for the 
ycar 1978-79. 

2. Oral examination of the represen- 

tatives of the Imigation Department 
in respect of grant No. 13 of 
the Appropriation Accounts of the 
Haryana Governaient for  the gear 
1978-79. 

3. Oral examinaiion of the repre- 
sentatives of the Urban Estate Depa- 
rtment in respect of the grant No, 11 

of the Appropriation Accounts of
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72, " 28th December, 1981 

73. 29 December, 1981 

74. 30th December, 1981 

75. Sth Januvary, 1982 

76. 6th Japuary, 1982 

3 

7 

the Haryana Government for the 
year 1978-79. 

4. वाट Committee decided 10 under- 
take an छा. the spot study/fingpec- 
tion of Tajewala headworks and 
gHathtu' Kund Area on Tth January, 

The Committee held discussion with 
the Deputy Director Health Services 
on the pomts on the basis एवं which 
the Commitiee was to ask the ques- 
tions during their on the spot study/ 
Inspection of Medical Collegefcivil 
Hospital Rohtak-and dispensaries 
around Rohtak, 

The Committee made an on the spot 
studyfinspection of Medical College 
Rohtak and held discussion with 
the representatives of the Medical 
College on varions matters connected 
with the functioning of the College, 
quality of treatment, facilities made 
available to the Patients etc. 

The Commttee made an on फिट spat 
studyfinspection of Civil Hospital 
Rohiak and other di}E)s ensary in and 
around Rohfak and held discussion 
with the 1epresentatives of the Medical 
& Health Department on various 
matters connected with the funciton- 
ing of the Civil Hospital, Urban 
Dispensaries, rturarl  dispensaries, 
Primary Health Centres, Subsidiary 
Health Centres and E.S.I dispensa- 
ries functioning in the Rohtak 
District and medical facilities made 
available to the patients. 

Scrutiny  of replies received from the 
Government in  regard to implemen- 
tation of recommendationsfobserva-- 
tions contained in the following 
patagraphs of various Reports of the 
Public Accounts Committee of the 
Haryana Vidhan Sabha:— 

Paragraphs Reports 

3 11th 

114 15 & 16 14th 

2. The Committes decided to posts 
pone _ their proposed study tour 
to Tajewala and Hathni Kund area. 
fixed for 7.1.82. 

Scrutiny of replies received from theg 

~
 A

 
~
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77. 12th January, 1982 
-~ 

78. 13th January, 1982 

79. 15th Yanuary, 1982 

जार हो 
ut दि. 

8 

Government in regard to the imple- 
mentation of = recommendationsf 
observations contained in thefollo- 
wing paragraphs of various reporis 

of the Public Accounts Committee of 
the Haryana Vidhan Sabha: 

Paragraphs Reports 

9310 and 11 15th 

23485 16th 

Scrutiny of replies received from the 
Government in regard fo the imple- 
mentation of  recommendations/ 
observations contained in the fellow- 
ing paragraphs of various reports 
of the Public Accounts Committee of 
the Haryana Vidhan Sabba:— 

Paragraph Reports 

36 Tth 

16 10th 

24,25 & 26 15th 

Sructiny of replies received fromthe 
Government in regard to the imple- 
mentation of recommendations/obser- 
vations contained in the following 
paragraphsof various * Reports of the 
Public = Accounts Committee of 
Haryana Vighan Sabha:— 

Paragraphs Reports 

34 11th 

40,41,42.43 

and 44 दे 14th 

Scrutiny of replies received from the 
Government, in regard to the imple- 
mentation of recommend chseraations 
ontained in the fellowing paragraphstof 
various reports of the Public Acconuts 
Committce of Haryana ¥idhan 
Sabha :— 

Paragraphs Reports 

19 " 6th 
Tth 

5 10th
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80, 20th January, 1982 

81. 27th January, 1982 

82, 2nd February, 1982 

83. 3rd February, 1982 

Il 

Scrutiny of replies received from the 
Government in regard to the imple- 
mentation of recommendations/obser- 
vations contained in the following 
paragraphs of various Reports of the 
Public Accounts Committee of the 
Haryapa Vidban Sabha:— 

Paragraphs Reports 

16 3rd 

18 15th 

36 6th 
e 

O 28.2: 31 14th 
. 

Scrutiny of replies received from the 
Govt., in regard "0 the implementation 
of recommendations/observations con- 
tained paragraphs: 27, 28,29 & 30 of 
1530 Report of the Public Accounts 
Committee of the Haryana Vidhan 
Sabha, 

The Committee passed condolence 
resclutions on the said demise of Shri 
Jaisukh Lal Hathi, former Governor 
of Haryana and Shri Mohan व] 
Sukhadja, former Governor of 
Karnataka and Chief Minister of 
Rajasthan. Thereafter, the meeting 
of the Committes was adjourned 
without transacting any businessasa 
martk of respect to the departed 
leaders 

1. Tike Committes approved the IInd 
Epitome from the Sixth to the Seven- 
teenth. Reports of the Public Accounts 
Comumittee of Haryana Vidhan Sabha. 

2. Scrutiny of replies received from 
the Govt., In regard to फिट imple- 
mentation of observations, recommen- 
dations contained in the follawing 
paragraphs of. various Reports of the 
Public Accounts Commmittee एप Haryana 
¥Yidhan Sabha: 

Paragraphs Reports 

15, 16 & 17 15th 

26 11th 

3. The Commiitee decided to under- 
tfake ap on the spot study/inspection 
0 

(i) Tajewala Head-Works and Hathni 
Kund arca on 17th and 18th 
February, 1982, 

s
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84. Sth February, 1982 6 

85. 10th February, 1982 5 

86, 16th February, 1982 7 

हो) Nathpa Jhakrl project Area in 
Himachal Pradesh on 28th Feb., 
1982 and 151. March, 1982.9 

Scrutiny of replies received from the 
Govt.,in regard to the implementation 
of recommendations/observations con- 
taiped in the following paragraphs of 
varjous Reports of the Public Accounts § 
Committee of the Haryana Vidhan 
Sabha;— 

Paragraphs} Reports 

33 7th 

19, 20,21 & 22 15th 
26 1117 

(1) Scrutiny of replics received from 
" the Govt,, in regard to the 

implementation of recommenda 
tionsfobservations . contained 
in the following paragraphs of 
various Reports of the Public 
Accounts  Committee  of the 
Haryana Vidhan Sabha इन 

Paragraphs Reports 

35,37 & 38 11th 

33&34 14th 

15 15th 

(2) The Committee also held discussion 
with the representatives of Finance 
Department in regard 0 the question 
of streamlining the procedure for ex- 
peditious implementation of observa- 
tionsfrecommendations contained in 
various Reports of the Committee. 

{1) The Committee resumed discussion 
with the representatives of Finance 
Department in regard to the expedi- 
tious implementation of observations/ 
recommodations contdined in various 
Reports of the Puoblic Accounts Com- 
mittee of the Haryana Vidhan Sabha. 

(2) The Committee drafted their 18th 
Report on the appropriation Accountsf 
Finance Accounts of the Haryana 
Government for- the year 1978-79 and 
the report of the Comptroller and 
Auditor General of India for the year 
1976-77 (Civil) relating to the following 
Departments:— 

1. Lotteries 

2, Transport 

3. Revenus
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87. 17th February, 82 6 1, Drafting of the 18th Report of the 

Appropriation’ Accounts/Finance Acz0- 

unts of ihe Haryana Government Zor 

the year 1578-79 and the Report of 

the Comptrolier and Auditor_ General 
of India for the year 1976-77 (लगा) 

relating to the following departments — 

1. Public Health ) 

2. Industrial Training 

3. Food & Supplies 

88. 18th February, 82 3 The Committee visited Tajewela 

Head-works and Hathni Kund area for 
an on the spot study. 

89. 23rd February, 82 6 Drafting of the 18th Report o 
the Appropration Accounts/Finanse 
Accounts of the Haryana Governmet 
for the year 1978-79 and the Report. 

of the Comptroller and Auditor 

General of India for the year 1976-37 

(CiviD) relating to the following depari- 
ments:— 

1. P.W.D. (B&R) 

2. Medical & Health 

3. Irrigation 

‘60, 24th Yebruary, 82 7 Drafting, ए the 18th Report cn the 

Appropriation Accounts/Finance 

Accounts of the Haryanz Governmemt 

for the year 1978-79 and the Report of 
the Comptroller and Auditor General 
of India for the year 1976-77 {Civil 
relating to the following departments:— 

1, Labour & Employment 

2. Co-operation; and 

3. Agriculture 

91, प्रात March, 82 6 1, Drafting of the 18th Repart on the 

. Appropriation AccountsfFinance 

Accounts of the Haryana Govewnment 

for the year 1978-79and the Report 

+ of the Compiroller and Auditor 

General of India for the year 19¥6-77 

(Revenue Receipt) relating to the follo- 
wing depart ments न 

1. Revenue 

2. Co-cperation 

3, Transport 

4, Excise & Taxation 

-
.
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92, 18th March, 92 7 

] 

2. The Committee framed the ques- 
tionnaire on the Report of the 
Comptroller and Auditor General of 
India for the year 1977-78 (Civil) in 
respect एव the following departments:- 

1. P.W.D. (B&R) 

2. P.W.D: (Public Health) 

3. Housing; and 

4, P.W.D. (Irrigation) 

The Committee finalised their 18th 
Report on the Appropriation Accounts/ 
Finance Accounis of the Haryana 
Government for the year 1978-79 
and the Report of the Comptroller 
and Auditor General of India for the 
year , 1976-77 (Civil and Revenue 
Recelpt). 

Meetings held at places other than Chandigarh 

. The Committec held meetings at places outside Chandigarh as per details 

given below:— 

(i) New Delhi (See का. Nes, 11 and 16) 

(i) Gangtok/Kohima/Imphal aad 
Shillong (See Sr. Nos. 1210 15) 

(iii) Slapper, &Sundernagar,’l’andoh_.-‘ 
Bhakra 
Nos. 49, 50 and 51) 

(iv) Ambala Cantt.,/City, Karnal, Panipat/ 
Sonepat/Rohtak/Hissar/Bhiwani/ 

angal/Talwara (See Sr. 

10th and 24th June, 81(two days) 

13th, 16ih, 18th and 215 June, 
81 (four days) . 

29th, 30th, 315 October and 
1581 November, 81 (four days) 

10th, 11th and 12th Nov. 81 
(three days) 

Rewari/Gurgaon/Jind/Kurukshetra 
(Sce Sr. Nos. 53 10 56) 

(v) Faridabad/RewarifGurgaon efc. 
(See हा, Nos. 65, 66 and 67) 

(vi) Maedical College/Civil Hospital Rohtak 
and other dispensaries in and around 
Rohtak (See St. Nos. 72 and 73) 

(vii) Tajewala Head works/Hathni Kund 
Area (Sr. No.87) 

(viii) Visited Simla/Nathpa Jhakri Project 
under orders of the Speaker from 
27-2-82 to 3-3-82, 

10th, 11th and 12th Dec., 81 
(three days) 

29th and 30th December, 81 
(two days) 

18th February, 82 
{one day) 
Meeting held at Simlz on 1-3-82 
but no business could be transa- 
cted for want of quorum (five 
days). 

Report  presented 

6. Under Rule 223 of the Rules of procedure and conduct of busness in 
the Haryana Legislative Assembly, the 18th Report of the Public Aecounts Com~ 

mittee on the Appropriation Accounts/Finance Accounts of the Haryana Govern- 
ment for the year 1978-79. the Report of the Comptroller and Auditor Geperal of 
India for the vear 1976-77 (Civil and Revenuye Receipts) was presented to the House 

on the 30th March, 1932,
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Proceedings 

. 1. Arccord of the progeedings of the meetings of the Committee has been 

kept in Haryana Vidhen Sabha.” 

Visit of the Public Acuounts Committee of other Sales 

8. The Committee met in the Committee Room- of Haryana Vidhan Sabha 

Secretariat and discussed matters of common jnterest with the Public Accounts 

Commitice of Arunachal Pradesh Legislative Assembly, U.P. Legistative Assembly 

and Tamil Nadu Legislative Assembly on 2ad June, 19th Qctober and 130 November, 

1981 respectively. . 

6. The Public Accounts Committee of Maharashtra Legislative Assembly 

.also vistted Chandigarh on 9th Noveinber, 1981 but no discussion could एड held 

with them because Public Accounts Committee of Haryana Vidhan Sabha was out 

of Chandigarh on tour; 
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COMMITTEE ON PUBLIC UNDERTAKINGS 

The Committee consisted of nine members of the Haryana 
Vidhan Sabha, who were elected on the 17th March, 1981, by the 
House from amongst its members according to फिट principle of propor- 
tional representation by means of single transferable vote. 

. 2. Shri Sumer Chand Bhatt was appointed by the Speaker to 
be the Chairman of the Committee. 

3. The Commitiee held a total number of 96 meetings during 
the period under review. The names of the members and the number 
of meetings atiended by each of them are given in the following 
tables. - 

Sr. Name एव member No. of meetings 

No. attended. 

1. Shri Sumer Chand Bhatt 77 

2. Shri Bhalle Ram 92 

3. Shri Kanwal Singh 4 

4, Shri Peer Chand 63 

5. Shri*Rajinder Singh 2 

6. Shri Sant Kanwar . 84 

7. Shri Shiv Parshad - 93 

8. Shri Sukh Dev Singh , 78 

9. Shri Surender Singh (Tosham) 40 

Meetings held and Business Transacted 

4. The dates of meetings, the number .of members present and 
the business transacted at each meeting is given below : 

Sr. Date of Number of Business transacted 
No. meeting members 

present 

1 2 ' 3 4 

-5- 9 The Secretary explained the scopeand 

L - functions of the Committee to the 
* members. 

2. 7-5-198]1 7 (i) The Committes selected the Corpora- 
tions/Boards , for examination of 
general working. 5
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3. 8.5-1981 

b 14-5-1981 

15-6-1981 पा
 

&
 

7. 22-5-1981 

8. 28-5.1981 

"9, 29.5.1981 

"21-5-1981 

(i) The Committee approved the 

programme proposed by the Accoun- 

tant General, Haryana, to clear the 

pending work relating to Audit 

Reports. 

(i) The Committee decided to hold 

meetings at Simla to discuss matfers 

of common interest with its counter 

part there and to visit Pandoh 

Slappar, Nathpa Jhakii and Bhakra 

Naagal. 

Oral examination of the representatives of 

Irrigation  Department/Haryana State 

inor Irrigation (Tubswellsy Corporation, 

in respect of paragraph: 6.17 of the Report 

of Comptroller and Auditor General of 

India for the year 1976-77 

Drafting  of general questionnaire in Ttes- 

pect of general working of the Corporat- 

tonsf/Boards. 
, 

Finalisation of general questionnaire उप 
respect of general working of the Cor- 

porations/Boards. 

Discussion with पट representatives of 

Industries Department/Haryana Minerals 

Ltd. Naraaul in Tespect of paragraph: 

6.19 of the report of Comptroller and 

Auditor General of India for the year 
1977718  , 

(i) Discussion with the representative 
" of the Haryapa State Electricity 

Board in regard to examination एप 
the general working of the Board, 
Audit paragraphs: and visit to Hydel 
Projects in Himachal Pradesh where 
the Haryana State has its intergsts, 

(i) Decision to hold discussion with the 
Public Undertakings Committee of 
Himachal Pradesh Vidhan Sabha on 
matiers of common interest. 

एप) Framing of questionnsire on the 
Reports of the Comptroller and 
Aunditor General of India for the years 
1977-78 and 1978-79 relating to 
H.S.EB. 

* Oral examination of the representatives of 
the Industries Department Haryana State 
Industrial Development Corporation in 
respect of paragraph; 6.18 of the Report of 
Comptroller and Auditor- General of 
India for the year 1976-77. 

Oral examination of the representatives of 
the Dairy Department/Haryana Dairy 
Development Corporation in respect of 
paragraph: .21 of the Report of the 
Comptroller and Auditor General of 
India for the year 1976-77. 

7 ह
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10, 

11. 

12, 

13. 

14, 

15. 

16., 

17. 

18. 

19, 

4.6-1981 

5-6-1981 

11-6-1981 

12-6-1981 

18-641981 

19-6.1981 

25.6-1981 

26-6-1981 

2.7-1981 

3.7.1981 

Oral examination of the representatives of 
the = Agricultire Départment Hacyara 
Seeds Development Corporation in respect 
of paragraph: 6,20 of the Report of the 
Comptroller & Auditor General of India 
for the year 197778, _ 

Oral examination of the representatives 
of the Industrics DepartmentfHaryana 
Breweries Ltd. in respect एव paragraphs: 
6.20 for the year 1976-77 and 6.18 for 
the year 1977.78 of the Reports of the 
]nCd_o‘mptmlIer and Auditor General of 
ndia, 

Oral examination of the representatives 
of the Induostries Department/Haryana 
State Small Industries and export Cor- 
poration in respect of paragraph 6.19 of 
the Report of Comptroller & Auditor 
General of India for the year 1978-79. 

Resumption of oral examination in 
respect of paragraph एवं 6.19 of the report 
of Comptroller & Auditor General 
of India fot the year 1978-79 rclating to 
Haryana State Small Industries and Fxport 
Corporation. 

Qral ¢xamination of the representatives 
of the Industrics Departmeni/Haryana 
Mingrals Ltd. in respect of paragraph:6.19 
of the Report of Comptroller & Auditor 
General of India for the year 1976-77. 

Oral examination of the representatives of 
the  Industries Department/Haryana 
Minerals Ltd. in respect of paragraph: 6.19 
of the Report of Comptroller & Auditor 
General of India for the year 1977-78, 

Oral examination of the representatives 
of the Agriculture Department/Haryana 
छाए Industries Corporation in respect of 
paragraphs: 6,16 & 6,17 of पिंड Report of 
Comptroller & Auditor General of India 
for the year 1978-79. 

Oral examination of the repiesentatives of 
the Agriculture Departinent/Haryana Agro 
Industries Corporation in respect of para- 
graphs 6.16 (resumption) and 6.18 of the 
Report of Comptroller & Auditor General 
of India for the year 1978-79. 

Discussion with the representatives of the 
Agriculture Department/Haryana  Agro 
Industries Corporation{Finance Depart- 
ment in tespect of Common problems/ 
difficulties being faced by the Corporations/ 
Boards. 

Resumption of discussion with_the re- 
presentatives of the Agricelture Depart- 
ment/Haryana Agro Industries Corpora-
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20, 16-7-1981 

21, 17-7-1981 

22, 23.7-1981 

23. 24.7-1981 

24, 29-7-1981 

25. 30-7-1981 

26. 5-8-1981 

27, 6-8-1931 

6 

6 

7 

ही 

. (i) 

6 f 

6 (M 

Gi) 

7 

7 

tion/Finance Department in respect of 
Common problems/difficultics being faced 
by the CorporationsfBoards. 

Oral examination of the representatives of 
the Agriculture Department/Haryana Land 
Reclamation and Development Corpora- 
tion in respect of paragraph; 6,15 of the 
Report of Comptroller & Auditor General 
of India for the year 1978-79. 

Resumption of oral examication of the 
representatives ए the Agriculture Depart- 
mant{Haryana Land Reclamation and 
Development Corporation in respect of 
paragraph: 6.15 of the Report of Com- 
ptroller & Auditor General of India for 
the year 1978-79, 

Oral examination of the representatives 
of the Haryana State Electricity, Board— 

In respect of paragraph: 1.3(c), 6.4, 6.5, 
6.6 and 6.7 of the Report of Comptroller 
& Auditor General of India for the year 
1975-76 (Civil); and 

in respect of paragraph: 5.6 of the Report 
of Comptroller & Aunditor General of. 
India for the year 1975-76 (Revenue 
Receipts). 

Qral examination of the representatives of 
the Haryana State Electricity " Board--in 
respect of paragraphs: 6.7 (resumption) & 
6.9 of the Report of Comptroller & Audi- 
tor General of India for the year 1975-76 
(Civily - 

Orzl examination of the representatives of 
the Haryana State Electricity Board in 
respect of paragraph: 6.10 to 6,13 of the 
Report of Comptroller & Auditor General 
of India for the year 1975-76 (Civil). 

Postponement of Qral examination of the 
reptesentatives of the Haryana State 
Electricity Board in respect of audit para- 
graphs. 

Study of the material received from the 
Haryana Financial Corporation, 

Oral examination of the representa‘tives of 
the Agriculture  Department/Haryana 
Agro Industries Corporation regarding 
the gemeral working of the Corporation. 

Resumption of oral examination of the 
representatives of the Agriculture- Depart 
ment/Haryana Agro: Industries Corpor- 
ation regarding the general working of 
the Corporation. 
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28, 

37 * 29, 

3 

30. 
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31, 

32, 
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34, 

33, 

12.8-1981 7 Oral examination of फिट representatives 
of the Tourism Depertment/Haryana 
Tourism Corporation दा. Tespect of the 
general working of the Corporation, 

13-8-1981 6 ‘Ora! examination’ of the Teprescntatives 
of the Haryana State Electricity Board in 
respect of paragraphs: 6.14, 6.15 and 8.2 
of the Report of Comptroller & Auditor 
General of India for the year 1975-76 
(Civil) and statement No. 5 of the Finance 
Accountc  1975.76 of Government of 
Haryana. 

19-8-1931 6 (iy Oral examination of the representatives 
of the Agriculture Department/Haryana 
Seeds Development Corporation in respect 
of paragraphs: 6.20 of the Report of 
Comptroller & Auditor General एव India 
for the year 1977-78. 

(iiy Oralexamination of the representatives 
of the Agriculture Department/Haryana 
Agro Industries Corporation on the 
general working of the Corporation, 
(Resomption). 

(iliy Constitution of Sub-Committee to draft 
interimm Report on the gencral working 
of Haryana Agro Industries Corpora- 
tion. 

20-8-1981 5 Resumption of oral examination of the 
representatives of Agricuiture Depart- 
ment {Haryana Agio Indusiries Corpora- 
tion on the general working of the 
Corporation. _ 

26-8-1931 7 (i) Resumption of oral examination of the 
representatives of the Agriculture Depa- 
riment/Haryana Seeds Development 
Corporation inrespect of paragraph: 6.20 
of the Report of the Compireller and 
Auditor General of India for the year 
1977-78. 

(i) Resumption of oral examination of the 
representatives of फिट Agriculture Depa- 
rtmentiHaryana Agro Industries Corpo- 
ration on the general working of the 
Corporation. 

27-8-1981 6 (i) Discussion with the represeatatives of 
~ the Haryana Tourism Corporation and 

visit to tourist complexes situated at 
Pipli, Karnal, Panipat and Sonepat. 

{iiy Inspection of the Dxlicia. Plant and 
discussion with the representatives of 
the Haryana Agro Industrjes Corporation 
at Murthal. 

28-8-1921 [ Visit to fourist complexes Sifuated at 
: Suraj Kupd, Schna, Taoru, Dharuhera 

and Sultanpur,



36. 

37. 

38, 

39, 

40, 

41. 

42, 

43, 

44, 

29-8-1981 

30-8-1981 

31.8-1981 

2-0-1981 

3-9-1931 

9-9-1981 

10-9-1981 

16-9.1981 

30-9-1981 

7.10-1981 

Visit to tourist complexes situated at 
Dabchick (Hodel), Badkhal Lake 
(Faridabad) and Magpie (Faridabad). 

Visit to tourist complexes situated at. 
Rohtak, Hissar, Sirsa, Asa Khera and 
Kala Titar. ) 

Visit to tourist complexes situated at 
Bhiwani and Jind. 

Resumption of oral examination of the 
representatives of the Agriculture Depa- 
rtment/Haryana Agro Industries Corpo- 
ration on the gemeral wotking of the 
Corporation. 

Resumption ‘of oral examlnation of the 
reptesentatives of the  Agriculture 
Department{Haryana Agro Indusiries 
Corporation on चाह general working of 
the Corporation. 

Resumption of oral examination of the 
representatives of फिट Dairy Department/ 
Haryava Dairy Development Corpota- 
tion in respect of paragraph: है. 21 of the 
Report of Comptroller & Auditor General 
of India for the year 1976-77.  _ 

Oral examination ol the representatives 
of the Haryana Agricultural Marketing 
Board in respect of graphic information 
regarding performance, problems and 
prospects of the Boeard. . 

() Oral examination of the Board of 
Directorg of the Haryana Agro Industries 
Corporation, 

(i) Oral examination of the representative 
of the Haryana Agro Industries Corpora- 
tion Workets {Jnion in respect ;of the 
general working of the Agro Indusiries 
Corporation. 

(iii) Presentation of the report. ofkm__ the Sub 
Committee on the general working of पाए 
Haryana Agro Industries Corporation, 
discussion about its adoption by the 
Committee, and decision about the circu- 
lation of the Report. 

Discussion on the graphic information 
regeived from the Corporations/Boards. 

Oral examination of the Chairman, 
Haryana Agro Industries Corporationf 
representative of the Agriculture Depart- 
ment in respect of the geperal working 
of the Haryana Agro  Industries 
Corporation. 
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1 2 P! 

45, 

46, 

47, 

48. 

49, 

50, 

51, 

52, 

53. 

3. 

' 14-10-1981 

15.10.1981 

19.10:1981 

20.10.1931 

28.10.1981 

29.10. 1981 

4.11.1981 

10.11.1981 

11.11.1981 

12111981 

19.11.1981 

Resumption of oral examination of the 
representalives of the Irrigation Depart- 
ment/Haryana State Minor Irrigation 
(Tubewells) Corporation in respect of 
paragraph 6.17 of the Report of 
Comptroller, & Auditor Geseral of 
India for the year 1976-77.. 

Oral examination of the representatives 
of the Housing. Department/Haryana 
"Housing Board on the general working 
of the Beard. 

Discussion on matters of mutual interest 
with the Commitice on Public Under- 
takings of the West Bengal Legislative 
Assembly. 

Discussion en matters of mutual interest 
with the Committee on Public Under- 
takings of the Andhra Pradesh Legislative 
Assembly. 

Resumption of oral examination of the 
representatives of the Agriculture Depart- 
ment{Haryana Agro Industries Corpora-, 
tion on the general working of the Cor- 
poration, 

() The Committce decided to visit the 
Thermal Plants of Haryana State 
Blectricity Board at Panipat apd 
Faridabad. 

(ii) Resumption of oral examination of 
the representatives of the Agriculture 
Department/Haryana Agro Indus- 
tries Corporation on the general 
working of the Corporation. 

Resumption of oral examination of the 
representatives  of the Agricolture De- 
partment/fHaryana  Agro Industries 
Corparation  on the general workiog 
of the Corporation. 

(i) Discussion with the representatives 
एवं Haryana State Electricity Board 
regarding visit to Thermal Plants. 

(i) On the spot study of Thermal 
Plant of Haryana State Electricity 
Board at Panipat. 

On the spot study of Thermal Plant 
of Haryana State Electricity Board at 
Faridabad. 

Visit to Detergent Faclory at Dharu- 
-hera. 

Resumption of oral examination of 
the rcpresentatives of the Agriculture 
Department/aryana Agro Industrirs 
Corporation on the general working 
of the Corporation.



56. 

57. 

58. 

39. 

60. 

61, 

62. 

63. 

64, 

65. 

-~ 66. 

67. 

68, 

69. 

70. 

वा. 
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20111981 

27.11.1981 

28.11.1981 

29.11.198] 

30.11.1981 

1,12,1981 

2.12.1981 
3.12.1981 

4.12.1981 

9.12.1981 

10.12.1981 

16.12.1981 

17.12.1981 

23.12.1981 

24,12.1981 

30.12,1981 6 

Resumption of oral examination of the 
representatives of the Agricultnre De- 
partment/Haryana Agro Industries Cor- 
poration on- the general working of the 
Coiporation. 

Discussion with the representatives of 

tize Haryana State Electricity Board vis- 
a-vis the Naptha Jhakri Project. 

Discussion with the representatives of the 

Himichal Pradesh State Electricity 
Board/Haryana State Blectricity Board 

at Simla. 

Onthe spot study of the Nathpa-Jhakri 
Project. 

Discussion on matiérs of common interest 
with the SpeakerjSecretary, Himachal 

Pradesh Legislative Assembly at Simla. 

Visit to Beas Sutlej Link Project and 

discussion in connection  with ils cons- 
truction ete. 

Visit to Pandch Dam.. 

Discussion with the representatives of the 
Beas Sutlej Link Project at Sunder Nagar. 

Discussion with पट representatives of the 

Bhakra Manpagement Board at Nangal. 

Resumption- of discussion with the repre- 

sentatives of the Agriculture Depattment/ 

Haryana Agro Industries Corporation एप 

the general working of the Corporation. 

Visit to the Haryana Housing Board 
Colonies at Panchkula. 

Resumption of discussion with the repre- 

sentatives of the Agriculture Department/ 

Haryana Agro Industries Corporation 

on ihe general working of the Corpora- 

tion. 

Oral examination of the representatives of 

the Haryane State Electricity Board on 

the general working of the Board on the. 

general working एव the Board. 

Oral examination of the Fepresentatives 

of the Agriculture Department/Maryana 

State Agriculture Marketing Board. 

Oral examination of the representatives 

of the Industries Department/Haryana 

Srate Industrial Development Corpora- 

tion on the general working of "फिट 

Corporation, 

Oral examination of the representatives 

एवं the Agriculture Department/Haryana 
Warchousing Corpomtion on_the 
general working of the Corporation, 
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2. 

72, 

3. 

74, 

ते, 

76, 

77, 

78. 

81. 

82, 

g3.. 

31.12.1981 

6.1.1982 

711932 

13.1.1982 

14.1,1982 

20.1,1982 

21.1.1982 

[ 

22.1.1982 

23:1.1982 

27.1,1982 

30101982 

'2,2.1982 

Discussion on matters of mutual 
interest with the Committee on Public 
Undertakings of Bihar Vidhan Sabha. 

Oral examinatinn of the representatives 
of the Industries Department/Haryana: 
State Small Industrtes and Expoit 
Corporation on the general working of 
the Corporation. 

Resumption of oral exsmination-of the 
Industries Department/Haryana State 
Small Industries and Export Corpor- 
ation on the general working of the 
Corporation, 

Oral cxamination of the representatives 
of the Industries Department/Haryana 
Minerals Ltd. Narnau! in respect of 
the general working of एड Haryana 
Minerals Ltd, 

(i) Chialking out of tentative tour 
programme to visit varions mandis. 
etc. of the Haryana State Marketing 
Board. 

(i) Resumption of oral examination of 
the representatives of the Agriculture- 
Department/Haryana State Marke- 
ting Board on the geperal working 
of the Board. 

Framing of questionnaire in connection 
withivisit हि various: mandis ete. of 
the Haryana State Marketing Board. 

On the spot study of mandis of Kalan 
wali, Baragudha, Sirsafgodown of 
Warehousing Corporation at Sirsa/ 
Anajmandi Fatehabad, 

On the spot study of grain markets at 
Hissar, Gohana & Rohtak. 

On the spot study of new mandi being 
set up at Gharaunda, Nenuela & 
Ambala City, 

Framing of questionnaire in Haryapa 
Bhawan New Delhi for discussion with 
the counterpart Committees of Arun- 
achal Pradesh and Orissa Legislative 
Assmblies. . 

Discussion with the Speaker, Arunachal 
Pradesh Legislative Assembly etc, at 
Ita Nagar on matters of common 
interest and officers of varions Corpor- 
ations of their State. 

Review of discussion held with the 
officers of the varicus Corporations of 
Arunachal Pradesh in the refiring 
room of the New Bongaigaon Railway 
Station.
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1 T2 4 

84, 421982 - 

85, 7.2.1982 

86.+12.2.1982 

- 

87. 18.2.1982 

88. 24.2.1982 

89, 25.2.1982 
. 

90, 3.3.1982 

91, 4.3.1982 

[ 

92: 9.3.1982. 

93. 18.3,1982 

94, 22.3.1982 

95. 23.3.1982 

96: 30.3.1982 

- 

8 

9 

Discussion on matters  of common in- 

terest with the Committee on Public 
Undertakings of Orissa Legislative 

Assembly at Bhubaneshwar. 

Review of discussion beld with the 

counterpart Committee ~ of Orissa 
Legistative Assembly in Haryana 

Bhavan, New Delhi.. 

Review of discussion held during the 
stady_tour to various States from 

27.182 to 7.2.1982. 

Oral examination of the representatives 

of the Industeies Department/Haryana 

Tanperies Limited Jind in respect. of 

the general working of the Tanneries, 

Presentation of further report of the 

Sub-Committee in respect of the 

Haryana Agro Industries Corperation 
Limited. 

Informal discussion on the report of 
the Sub-Committce in respect of the 
Haryana Agre Industries Corporation 
Limited. 

Consideration of the report एव the Sob- 
. Committee and finalisation of the 
Repott on the general working of the 
Haryana Agro Industries Cerporation 
Limited. 

Discussion regarding drafting, finalising 
«and presentation of the Report on the 

general workiog of the Haryana Agro 
Trdustries Corporation  Limited. 

Resumption of discussion on the draft 
Report on the general working of the 
Haryana Agro Industries Corporation 
Limited . 
(i) Refering of the report on the 

general working of the Haryana 
Agro Industries  Corporation 
Limited by the Speaker to the 
Committes for reconsideration. 

(i) Resumption of discussion on the 
draft report on the general 
working of the Haryana Agro 
Industries Corporation Limited. 

Drafting of report on the general 
working of the Harvana Agro Indu- 
stries Corporation Limited. 

Resumption of discussion on the draft- 
ing of the report on the general 
working of the Haryana Agro Indus- 
tries Corporation Limited. - 

Finalisation of report on the general 
working of the Haryana Agro Industries 
Corporation Limited (Report contained 
two versions). 
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5. The meetings of the Committee fixed for the Sth November, 

1981 and 17th February, 1982, were not held for want of quorum. 

6. Meetings at places other than Chandigarh 

1 The Comuittee held its meetting at. various places during its spot 

study tour for inspecting/visiting— 

(i) Tourist complexes at Pipli Karnal, Panipat and Sonepat 07. 

27.81981 ; 

(i) . Delicia Plant of the Haryana Agro-Industries Corporation 

1 imited at Murthal on 27-8-1981 ; 

(0 Tourist complexes at Suraj Kund, Sohna, Taour Dharuhera 

and Sultanpur on 28-3-1981 ;. 

(iv) Tourist complex at Dabchik (Hodel), Badkhal Lake (Fari- 

dabad) and Magpie (Faridabad) on 29-8-1981 ; 

(v) Tourist complexes at Rohtak, Hissar, Sirsa, Asa Khera and 
' Kala Titar on 30-8-1981 ; 

(vi) Tourist complexes at Bhiwani and Jind on 31-8-1981 ; 

(vii) Thermal Plant at Panipat on 10-1 I-1981 ; 

(सं ‘Thermal Plant at Faridabad on11-11-1981; 

(xi) “Detergent Factory at Dharuhera on 12-11-1981 ; 

(x) Nathpa Jhakri Project (Himachal Pradesh) from 27th 
November to 29tk November, 1981 ; 

(xi) Beas Sutlej Link Project (Himachal Pradesh)on1 and 3.12. 

1981 ; 

(xii) Pandoh Dam (Himachal Pradesh) on 2-2-1981t ; o 

(xiii) Bhakra Nangal Project on 4.12.1981 ; . 

(xiy) Haryana Housing Board. Colonies at Panchkula on 
10-12-1981; 

(xv) Mandis of Kalanwali, Baragurha, Sirsa, Fatchabad of 

Haryana State Agriculture Marketing Board/godown of 

‘Haryana Warehosing Corporation at Sirsa on 21-1-1982; 

(xvi) Grain markets at Hissar, Gohana and Rohtak on 22-1-1982; 

(xvii) New Mandis being set up थी. Gharaunda, Nenuela & Ambala 

City. 

II The Committee also held meeting at places given below— 

() Simla On 30-11-1981 for discussion on 
matters of common interest with 
the Speaker/Secretary of Himachal 
Pradesh Legislative Assembly.
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) New Delhi On 27-1-1982 for framing र्ण 
ः ' - questionnaire for discussion with 

the counterpart: Committees of 
. Arvnachal Pradesh and Orissa 

~ Legislative Assembly. 

एप) Ita Nagar On 30-1-1982 for discussion with 
the Speaker Arunachal Pradesh 
Legislative Assembly etc. on matters 
of common interest. 

(@iv) New Bongaigaon On 2-2-1982 fohr reviewing of dis- 
Railway Station cussion held with the officers of 

various Corporations of Arunachal 
Pradesh, 

(v) Bhubaneshwar On 4-2-1982 for discussion on 
matters of common interest with 
the Committee of Public Undet- 

- takings of OQrissa Legislative 
Assembly. ~ 

(vi) New Dethi * On 7-2-1982 for reviewing of dis- 
cussion held with counterpart 
Committee. of Orissa Legislative 
Assembly, 

7. Report Prescribed/Laid 

() Fifth Report of the Committee on Public Undertakings for 
the year " 1981-82 on the Report of the Comptroller and Anditor 
Gereral of India for the years 1974-75 to 1978-79, was presented to 
the House on 30th March, .1982. 

(iiy Sixth Report of the Committee on Public Undertakings for 
the year 1981-82 on the general working of the Haryana Agro- 
1 ndustries Corporation Limited was presented to the Speaker opn the 
31st March, 1982and laid od the Table of the House by the Secretary 
on the Ist April, 1982. 

8. Proceedings 

A record of the proceedings of the meetings of the Committee has 
been kept in फिट Haryana Vighan Sabha Secretariat. 
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COMMITTEE ON ESTIMATES 

1. The Committee consisted ‘of nine members of the Haryand 
Vidhan Sabha who were elected by the Vidhan Sabha on 2151 Apxil, 
1981 according to the principle of proportional representation by 
means of single transferable vote, 

2. Shri Birinder Singh was appointed by the Speaker to be the 
Chairman of the Committe:. 

3. The Committee held 56 sittings (46 at Chandigarhand 10 at 
other places,) The names of the members and पीट number of meetings 
attended by each of them are shown in the table below :— 

सा, Name of Member No. of meetings 
No. attended 

Shri Birinder Singh, M.LA.. 33 

2. Shri Devi Dass, M.L,A. 37 

3. Shri Ganga Ram, M.L.A. 50 

4. Shri Hukam Singh, M.L.A. 54 

5. Shri Phusa Ram, M.L.A. 39 

6. Shri Ran Singh, M.L.A. (Bhatu Kalan) 43 

7. Shri Shakrullah Xhan, M.L.A. 53 

8.. Shri Surinder Singh Aujla, M.L.A. 21 

9. Shrimati Kamla Varma, M.L.A. 46 
¢ 

Meetings held and the Business transacted 

4. The dates of meetings, the number -of niembers present and 
the business transacted at each meeting are given below :— 

Sr. Date No. of ‘Business transacted 
No. Members 

present 

1 2 3 4 

1. 1-5-1981 é The Secretary addressed the 
Committee and explained the. 
scope and functions of the- 
Committee. 

2, 8-5-1981 8 The Committee selected eight 
departments for examination 
of their Budget Estimates for 
the vear 1981-82,



10. 

11.. 

12, 

13, 

14, 

15, 

12.5. 1981 

19.5.1981 

20.5.1981 

21-5-1981 

26.5.1981 

\9.6.1981 

14.6.1981 

19.6.1981 

2561981 . 

30.6.1931 

7.7.1981 

14.7.1981 

21.7.1981 L7 

Scrutiny of replies received from the 
Government in respect of outstanding 
recommendations/observations contained 
in Eleventh Report of the Committee rela- 
ting to Excise and Taxation Department. 

Examined the representatives of the 
Forest Department during _on the-spot 
study of projects arround Nada Sahib. 

Discussion with the officers of Forest 
Department न Morni Hills, 

Scrutiny of replies received from the 

Government in respect of outstanding 
recommendationsfobservations contained 
in Eleventh Report of the Committes 

relating to Exciseand Taxation Depart- 
ment. 

Do 

Letter received from the Gujarat Legis- 
lative Secretariat regarding the visit of 
the Bstimates Committee of their. State 
to Haryana was placed before the. 

-Committee and the Committee decided 
to meet the sister Committee at Pinjore 
on 14th July, 1981, 

: Discussion with the Estimates Commi- 
पलट of Gujarat Legislature and various 
Heads of Depariments, who explained 

before both the Committees the progress 

made by their Departments in Haryana. 

Scrutiny of replies received from the 
Government in  respect of outstanding 
recommendationsfobservations contained 
in Eleventh Repert of the Commmittee 
relating to Bxcise and Taxation Depart- 
ment. 

Do 

Ordl Examination of the representatives 

of the. Excise and Taxation Depart- 
ment in respect of the action taken to 
implement the recommendations of the 

Estimates Committee contained in the . 

Elevemth Report on the Budget Esti- 
mates for the year 1978-79, 

Oral examination of the representatives 

of the Education Department in respect 
of the action taken to implement the 
recommendations of the Commiltes 

contained in the twelfth Report on the 

Budget Estimates for the year 1979-80 

Do , 

Resumption of oral examination of the 
Tepresentatives of the Excise and 

Taxation Department in respect of the 

action taken to implement the recommen- 
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16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25, 

6. 

28.7.1931 

6.8.1981 

11.8.1981 

18.8, 1981 

25.8.1981 

1.9,1981 

2.9.1%81 

9.9.1981 

16.9.1981 

29.9,1981 

4.10,1981 

dations _of the Committes contained 
in-tihé Eleventh Repert on the Budget 
Estimates for the. year 1978-79, 

Resumption-of oral examination of the 
representatives of the Edncafion Depart- 
ment in respect of the action taken to 
Implement फिट recommendations of the 
Committee contained in  the Twelfth 
Report on the Budget Estimates_ for the 
year 1979-80, 

Resumption of the oral examtination of the 
representatives of the Excise and Taxa- 
tion Department in respect of the action 
taken to implement the recommenda- 
tions of the Committee contained .in 
the Bleventh Report on the Budget 
Estimates for the year 1978-79. 

L 

Scrutiny ए the material received from 

the Agriculture Depatiment in support 

of its Budget Estimates for the year 

1981-82 The Committee also chalked 

outa tour programme to visit the State 

o_fh Arunachal Pradesh, sikkim and 
Bihar. 

Oral examination एवं the Commissionex 

and Secretary to Govt., Haryana Sports 

Department in respect of the Budget 

‘Estimates for the year 1981-82, relating 

to the Sports;Department. 

Scrutiny of materlal received Trom the 
Agriculture Departmens in support of’ 

their Budget Estimates for the year 

108(-82 and framed dquestionnaire 

thercon. 

Oral Examination of the representatives 
of the Agricultare Department in respect 

ogf.tlheslr Budget Bstimates for the year 

1981-82 

Scrutiny of various plans launched by 

the Agriculture Department in the State. 

Oral exa.bm.ination of the representatives 

of the Agriculture Department in respect 

fof फट Budget Estimates for fhe year 
1981-82. 

Examined the Supplementary Estimates 
for the year 1981-82 (Ist Instalment)and 
framed report thercon. 

Framed questionnaire for discussion with 
the Sister Committees of other State 
Legislatures duripg the tour. 

Discussion with the Estimates Commi- 

ttee of the Arunachal Pradesh Assembly 

at Itanagar on matwers of common 
interest,
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2. 
.4—_.__. 

29. 

30. 

31, 

32, 

33 

34. 

35. 

36. 

LT 

38, 

" 8.10.1981 

11.10:198T 

19.10.1981 

28.10.1981 

3.11.1981 

10.11:1981 

17.11.1981 

23.11,1981 

24.11,1981 

25.11,1981 

26-11-1981 

‘27.11.1981 

Discussion with the officers of l_h'eSi-kk_i'm"‘ 
Legislative Assembly at Gangtok on (16. 
maiters of common interest, 

Appraisal of the experi¢nce gained duting 
the tour to.cther States from 29-9-1981 
to 11-10.1931 ही 

- Discussion with thé estimates Committee 
of Uttar Pradesh Legislature and with 
‘the officers of the Agriculiure and’ 
Panchayat Departments at Chandigarh, 

Scrutiny of the replies received in respect 
of the observations made by the Commi-: 

- ttee regarding Budget Estimates for the 
year 1981-82 relating to the Sporis 
Department, i 

Do 

Oral exdmination of the represent.tives 
of Agriculture Department in respect 
of the Budget Estimates for the year 
1981-82. 

Scrutiny of replies received in respect 
of the observations- made by the Commi- 
tieeregarding Budget Bstimates for the. 
year 1981282 relatipg to theé Spotis 
Depariment and chalked Qut on the 
'spot. study tour programme from 
23-11-1981 to- 27-11-1981 for ipspeciing 
the wvarious prajects launched by the 
Agriculture Depariment, 

After informal discussion at Chandigarh 
the Committee proceeded: on the spot 
Study tour and visited water shed project 
at.-Raipur Rani 'and held discussion with 
the officers of Agriculture Depactment 
there. [ 

The, Committee after holding informal 
discussion inspected the!Govt, Vegetable: 
farm at Ladwa. की 

Aftef informal discussion at Panipat 
the Committee visited private nurseries 
around Panipat and inspected® Horti- 
cultare farm, 

The Commiltee visited the Haryana 
Agriculture Unijversity campus at Hissar 
and inspected the Experimental’ Farm, 
processing  plant and Dry Farming 
Research project. The 'Commiltee held 
discussion with the officers of Haryana 
Agriculture University regarding various: 
Agriculture  Developmental Research 
works being conducted by the Agri- 
-:cultural Scientists of the University. 

After holding meeting at Sisa’ पाएं: 
Committee visited various places in the 
districte and inspected Malika Market 
which was under construction, 
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39.- 

40, 

41, 

8. 

43. 

45; 

46. 

47. 

48. 

49, 

50. 

5l. 

4-12-1981 

10.12.1981 

11.12.198¢ 

16.12.1981 

23.12-1981 

30.12.1981 

5.1.1982 

6.1.1982 

12.1,1982 

19. 1.1982 

25:1.1982 

1.2.1982 

9.2.1982. 

——— न “न r— 

Appraisal of the on-the-spot study. four 
Fundertaken within the State of Hatryana 7. 
from 23-11-1981 to 27-11-1981. 

Ocal examination of the representatives 
of the Agriculture Depariment in' ras- 
pect of the Budget Estimates {for the 
year 1981-82. o 

The Committee decided to undertake a 
stedy tonr of the Rajasthan Siatelo 
see the development of agriculture in 
that -State. 

The Committee noted the coutents of 
quarterly progress report for the period 
ending on 30-9-81 'relating to the 
Forgst Department. The Committee. 

also scrutinised the material received 
from the Agriculture Deptt. in-support of 
its Budget Estimates for the year 1981-82 
and decided to call the departmental 
representatives for oral cxamination. 

Oral examination of the representatives 
of the Agriculture Department I 
respect of the Budget Estimates for he 
year'1981-82, 

Considered the letter received from the 
Commissioner & Secretary to Govt, 
Haryana, Agriculture Department and. 
decided fo ask him to appear before 
the Committee. in its next meeting for 
oral examination. 

Resumption of oral examination of the 
representatives of  the  Agriculture 
Department in respect of the Budget 
Estimates for the year 1981-82, espe- 
cialiy in regard to various schemes 
being ran by the Department. 

Do. 

Do 

Oral éxamination of the representatives 
of the Health and Printing & Stationery 
Departments in ~ respect of action 
taken on  obsgrvations{ recommen- 

dations of the Committee made in its 
Reports for the year 1973-74 apd 

1975-76. 

Scrutiny of replies .received from the 

Government in respect of outstanding 
tecommendationsfobservations contained 
in Seventh Report of the Committes 

relating to Cooperation Department. 

एप examination of the representatives 

of the Cooperation Depactment in respect 

of the action taken to implement the 

recommendations of the Commitice 

confained. in Seventh Report for the 
year 1974-73.. 

Do
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16.2.1932 

24-2-1982 

3.3.1982 

9.3.1982 

11.3,1982 

Drafted and approved a part of the 
Fourteenth Report for  the  year 
1981-82. 

Decided to postpone the tour of the 
Rajasthan State in view of the ensuing 
Budget Session and drafied a part of 
the Fourtespth Repott. 

Drafted a part of Fourteenth Report 
for the year 1981-82, 

Examined the Supplementary Estimates 
for the year 198i-82 (2nd Instalment) 
and prepared report thereon. 

Finalised their Fourteenth Report for the 
year 1981-82, 
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Reports Presented 

D‘uring the period under review the Committee presented the 
following reports (0 the House - 

Sr. By whom presented Date of Subject 
No. Presentation 

1. Chairman Estimates 21-9-1981 Report of the Estimates 
Committee on the Supp- 
lementary Estimates (Ist 
Instalment) 1981-82. 

2. —Do-— 16-3-1982 Report of the Estimates 
Committee . on  the 
Supplementary Estimates 
(2nd Instalment) 1981-82 

3. —Do— 30-3-1982 Fourteenth Report of 
the Estimates Commi- 
ttee for the  year 
1981-82, 

Meetings at places other than Chandigarh 

The Committee held its meetings at various places during 5 
spot study tour to imspect the progress made by the Forest Depart- 
ment and visited Morni Hills areas for inspecting various projects. 
The Committes also visited various placesin Haryana to inspect the 
working of Agriculture Department. The Committee also visited States 
of Arunachal Pradesh and Sikkim and held meeting at Itanagar and 
Gangtok. The Committee also held its meetings in Haryana Bhawan, 
New Delhi. Thus 10 meetings were held by it at places other than 
Chandjgarh. 

Proceedings 

A record of proceedings of each meeting has been kept in the 
Haryana Vidhan Sabha Secretariat, 

— e



S, Date of meeting Number Busines transacted 
No, of 

members 
present 

1 2 3 4 

1. 8th May, 1981 5 () Scope and function of the Com- . 

46 

REVIEW OF THE COMMITTEE ON THE WELFARE OF 
‘SCHEDULED CASTES AND SCHEDULED TRIBES 

. The Committee on the Welfare of Scheduled ‘Castes and Scheduled 
Tribes consisting of Nine Members for फिट year 1981-82 were constitiited 
on the 215 April, 1981, according to the principle of proposional repre- 
sentation bv means of the sipgle transferable vote. Capt. Mange Ram 
was appointed Chairman of the Committee by the Speaker. The 
Committee held 46 sitting during its term ending 31st March, 1982. 

_ The names एव the members of the Committee are given below. 
Colum 3-shows the number of meetings attended by each member sut of 
the total number of 46 meetings held during the period under 
review — 

Sr. Name of Member Number of 
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No. meetings 
attended 

1 Capt. Mange Ram 38 

Shri Bhagi Ram ) 43 - 

Shri Gaya 81 15 

Shri Jshwar Singh g 2 

Shri Jai Narain Khuudia 33 

Shri Karam Singh h 46 

Shri Lehri Singh 23 

‘Shri Narain Singh ‘43 

Shri Prit Singh Rathee ’ 35 

Meeting Held and the Business Transacted 

_The dates of meatings, the number of members present-and-the 
business transacted at each meeting are given below ,—- 

mittee were explained. 

(i) Sclection of Departments for Ex- 
amination, 



L 
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-1 2 -3 
. 

2. 13th May, 1981 

3, «1%th-May, 1981 

4. 27th May, 1981 

5.  3rd June, ' 1981 

6, 8th June, 1981 

7. 16th sJune, 1981 

‘8, i23vd-June, 1981 

49, ¢30th June, 1981 

10 शोर Yuly, 1981 

(i Welcome address by the Hon, 
Speaker. 

0 Scrutiny of previous reports for 
implementmion of recommend- 
ations of the Committee. 

Implementation of Ttecommendations. 
contained in 3rd Report, 

Scrutiny of the replies received fiom the 
Social Welfare Deptt. Concerning the Imple- 
mentations of recommendations contained 
in the 3rd report of the Comrmittee in 
respect of Coop. Deptt. 

(i) Scrutiny of Report r.eceivedw from 
the Directorate Social elfare, 
Haryana. 

(i) Commiitee deferred the oral examin- 
ation of (he represatatives of H.S.E.B. 

Discussion with the Sister committee 
of Gujarat State Legislature on matters 
of commaon intercst, 

Resumption of oral examination of the 
representatives of H.S.EB. in respect 
of implementation of recommendations 
coentained in the 3rd report of the 
Committee, 

() Oral examination of the represent- 
atives of Cooperation Deptt. .in 
respect of implementation of re- 
commendations contained in the 
3rd Report. o 

(ii) Oral examination of the represent- 
ative of the 5.5.5. Board in respect 
of tbe Implementation of recom- 
mendations contained in the 3rd 
Report of the Committee. 

(i) Resumption of oral examination of 
the representatives of the Cooper- 
pation Department in reapect of 
implementation of recommenda- 
tions contained 10 the 3rd Report, 

(i) Resumption of oral examination of 
- the representative of the 5.5.5. Board 

in' respect of the implementation 
of recommendations contained- in 
the 3rd Rceport of the Committes. 

(i) Finalized the study tour programme 
एवं the commitiee to fhe states of 
Meghalaya, Manipur and Sikkim. 

(ii} Scrutiny of JTmplementation - of 
recommendations ¢ontained in the 
4th ‘Report in respect of Industries 
Department.
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4 .- 

11, 

12. 

13. 

14. 

15, 

16. 

17, 

18. 

19: 

20, 

21, 

13th, 1981 

21st July, 1981 

28th July, 1981 

4th August, 1981 

11th August, 1981 

18th August, 1981 

24th August, 1981 

28th August, 1981 

29th August, 1981 

उ15 August, 1981 

3rd September, 19817 

6 

Scrutiny of Implementation of recom- 
mendations contained in the 4th Report 
inrespect of Excise and Texation 
Department, 

Oral examination of the representatives 
of the Industries Deptt. in respect of the 
implementation of the recommendationg 
contained in the 4th Repoert of the 
Committee. 

() Oral examination of the represen- 
atives of the Ifrigation Depit, in 
respect of the implementation of 
recommendations contained in the 
4ih Report of the Committee, 

(iiy Oralexamination of the represent- 
atives of the Agri. Deptt, in respect 
of the implementation of recom- 
mendations confained in the 4th 
Report of the Committee. 

Oral examination of the Chief Secey. to 
Govt. Haryana in respect of implement- 
ation of General recommendations con- 
tained in the 4th Report. of the 
Committes. 

Resumption of Oral Examination of 
the representatives of the Industries 
Deptt. in respect of implementation 
of recommendations contained in the 
4th Report of the Committee. 

Resumption of oral examination of 
the representatives of the Irrigation 
Deptt. in respect of implementation 
of recommendaticns contained in the 
4th Report of the committee. 

The Committee  held meeting at 
Haryana Bhavan, N, Delhi & framed 
Questions for discussion”  with -the 
Sister Committee of Meghalaya, Manipur 
& Sikkim Legislative Assembly. 

. . L\ . . 
Discussion with -the Sister Committes 
of Manipur Statg Legislature on 
matters of common interest. 

Discusssion  with the  Secrotary of 
Nagaland Legistative Assembly. 

Discussion with the Sister Commiftee 
of Meghalya State Legislative Assembly, 

Discussion with the Chairman 5.0. & 
पता, Welfare Board and officers of 
Social Welfare Department of Sikkim 
State on matters of common interest. 

1.
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1 2 3 नलकूललनतद 

—nfi_—_—_——_——_————-—_.zz. 6th S"eptember, 1931 7 Appraisal and discussion on the 
points discussed during the study tour 
with other State Legislatures, 

23 110 September, 1981 [ Secrutiny of the material received - 
from the Transport Department. in 
regard to reservation/representation 
of 8.C; and S.T. in the Depariment. 

24,  16th September, 1981 [ Scrutiny of the material received - 
from the Social Welfare Depariment, 
Haryana Harijan Kalyan Nigam and 
Haryapa Backward Classes Kalyan 

- Nigam. 

25, 29%th September, 1981 6 Scrutiny of the material received 
. from the Agriculture Deptt. in res- 

pect of implementation ए the obser- 
vations /recommendations of पीट 
Committee made in its 4th Report, 

vy
 

26, Tth Qct., 1981 5 The Committes Pestponed the एल] 
examination of the Chief Secy,. 10 
Govt. Haryana on his request. 

27. 14th Qet,, 1981 6 ‘Review of the reconnn_e‘.ndah'ons 
contained in the 4th Report of the 
Committes for the year 1978-79. Y

 

28, 22nd Oct., 1981 1] Resumption of oral exomination of 
. -the Chief Secretary to Govt, Haryana 

in respect of implementation of Gene- 
ral recommendations contained in the 
4th Report of the Committee, 

29, 29th Oct., 1981 6 (D Oral examination of the representa= - _ 
' tives of the Welfare of 5.C. & B.C. 

- Deptt. in respect of shortfall in the 
. fecruitment of Scheduled Castes candi- - 

* dates in the Social Welfare Deptt. 

(if) Oral examination of the representatives 
"~ of the Welfare of Scheduled Castes 

and Backward Classes Deptt, in 
respect of Shorifall in the recruit- 
ment of Scheduled Castes candidates 
in the Haryana BRackward Classes 
Kalyan Nigam. 

v 

(iif) Oral examination of the representa- . tives of the Welfare of 8.C. & B.C. न Deptt. in respect of  Shortfall in the 
Recruitment of Scheduled Castes 

r candidates in the Haryana Harijan 
Kalyan Nigam. 

का. 5th __N"ov., कह 6 Resumption of oral examination of 
the Chief Secretary to Govt, Haryana 

. R - in respect of implementation of gene- 
L ral recomendations contained in the 

4th Report of itie Commiites. 

a1., 13th Nov., 1981 6 Scruting of the material received from * 
लि का the Cooperation Department in regard 
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32. 

33. 

3. 

35, 

36, 

37 

38. 

39 

40, 

41. 

42. 

43. 

25th Nov., 1981 

आधा, Nov., 1981 

8th Dec., 1981 

16th-Dec., 1981. 

24th Dec., 1981 

15 Jan., 1982 

6th Jan., 1982 

13th Jan., 1982 

20th Jan,, 1982 

27th Jan., 1992: 

3rd Feb., 1982 

15th Feb,, 1982 

44. 26th Feb., 1982 

to reservation/representation of Sche- 
duled Castes and Scheduled Tribes 
in the Department. 

Oral examination of the representa- 
tives of the Revenue Deptt. in respect 
of allocation of surplus land to the 
Harijans, 

. Framed questionnaire of the material 
received from the Cooperation Deptt. 

Scrutiny of the material received from 
-the Education Department. 

The Committee postponed the.oral 
examination of the Managing Direc- 
tor Haryann Harijan Kalyan Nigam 
on his request. 

Framed questionnaire on the material 
received from पर Education Deptt. 

Oral examination of the Managing 
Ditector Haryona Harijan Kalyan 
Nigamin respect of the.procedurefor * 
allocation of funds to the various 
schemes run by the Nigam. 

Scrutingy of the material. received , 
from the P.W.D. (B&R) Department, * 

Framed questionnaire on the material 
received from the P.W.D. (B&R) 
Deptt. 

Discussion on the materal received 
from the P.W.D. (B&R) Depit. 

The Committee scrutinised the replies 
to the questionnaire received from 
the P.W.D. (B&R) Deptt. and made 
certain observations. 

(i) Passed condolence resolution on 
the sad demise of late Shri Jaisukhlal 
Hathi, former Governor of Hatyana 
and Late Shri Mohan Lal Sukhadia, 
Mcmber of Parliament apd former 
Chief Minister of Rajasthan, 

(0 Oral examination of the represen- 
tatives of the P.W.D. (B&R) Deptt, 
in regard to reservationfiepresentation 
of 8.C, & S5.T. in the Department. 

Resumption of oral examination.of 
the re %r_esentati\rcs of the PW.D. 
(B&R) Department in regard to res- 
etvationfreprescatetion of 5. C. & 
S.T. inthe Deptt. 

Consideration of draft Report. in 
respect of PW.D. (B&R) Depariment. - 
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1 2 3 4 

45, 3rd March, 1982 4 Drafting of Report in. respegt of 
P.W:D. (B&R) Department.. 

45.. 8th March, 1982 6 Finb_alization_ of Reportin respect of 
- Public Works. (B&R) - Department, 

Haryana and, the .Welfare of 5.C,-&; 
B.C. Depactment Hatyana., 

Report Presented 

During the period under review presented its 7tk Report of the 
. House on the 30th March, 1982, in.respect of, the-Public; Works (B&R) 

Department and the Welfare of Scheduled Castes and Backwaré Classes 
Department, Haryana. 

Proceedings 

A recerd of the proceedings of the. Committee. has been kept 
in the Vidhan Sabha Secretariat. 

Meeting at Places other than Chandigarh 

The Committee held its sittings on the 24th August and the 6th 
September, 1981 at New Delhi to frame the questionnaire to.be discused 
with the Sister Commitiee of Meghalya, Manipur and Sikkim Legis- 
lative . Assemblies and to appraise the. peints discussed-with-the above 
said Committees. The Committee: also- held its.sittings on.28:8.81, at. 
Imphal and -on 29.8.81 at Kohima, on 31:8.8/ at Shillowg-and on 3.9.81. 
at Gangtok and had a discussion. with ~the, Committees 300: officers of 
the Social Welfare Department of the above states on matters of common 
interest.
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THE COMMITTIEE OF PRIVILEGES 1981-82 

v 14. The Committee on Privileges; consisting of ten members, was 
nominated by the Speaker-on the 4th March, 1980, 

s Sardar Lach'hm"an- 'S'ingh, M.L.A. was appointed by फिट i 
peaker as Chairman of the Commiitee. The names of the members 

of Committee are as under :— _ 

1. _Sardar Lachhman Singh, 

Brig. Ran Singh, 

_ Shri }Kainhiya' Lal Po‘swad-l:. ) 

Ch_a___ud.hri Partap Singh Thakhran. 

Shri लि ड़ पा, 

Chaudhri Rajinder Simgh. -~ 

प्र
. 

कि
 

हि 
के
 

W 
N 

कह
 Chaudhri Har Swarup Bura. ) . 

Shri Dzep Chand Bhatia. 

. : Chauudhfl..ri Phusa Ram 

है 10, Shri DeviDass. 

०
 

. . On the 11th March, 1980, Brig. Ran Singh, M.L.A. resigied from 
the membership of the Committee and in the vacancy caused by his 

- resignation Shri Preet Singh, M.L.A., was nominated to serve on the 
Comuiittee of Privileges w.e.f. 11.3.1980: 4 

On the 12th June, 1980, Chaudhri Har Swarup Bura, M.L.A., 
resigned from the membership of the Committee and in the vacancy 
caused by his resignation Shri Ram Kishan, M.L.A., was nominated 
to serve on the Committee of Privileges with effect from 1.8.1980. 

Saryshri Lachhman Singh (Chairman of the Committee) and 
Kanhiya Lal Poswal, MLAs. on their appointment 85 Ministers and 
Sarvshri Ram Kishan and Partap Singh Thakran MLAs. on ‘their 
appointments as Chief Parliamentary Secretary and Deputy Chairman, 
Planning Board, Haryana respectively, resigned from the membership 
of the Committee of Privileges w.e.f. 14.1.1981, 

Swami Aditya Vesh and Chaudhri Ran Singh, MLAs. were nomi. 
nated (0 serve on the Committee of Privileges w.e.f. 3.2.1981. 

2. No meet'ng was held from Ist April, 1981 to 215 April, 198} 
when a fresh Co.nmittee was nominated by the Speaker. 

3. The new Committee consisting of 10 members, was nominated 
by the Speaker on the 21st April, 1981, 
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ऐ़ब्प्ताएं Har Swarup Bura, MLA.,, was appointed by the Speaker 
as Chairman of the Committee. The namies of the members of the 
Committee are as under दा . . N 

1. ‘Chaudhri Har Swarup Bura, = ST 

2. Lala Balwant Rai Tayal v J 

3. Chaudhri Birender Singh. . 

4. 07. Brij Mohan Gupta. . /'__ SR 

. 5. Chaudhri Jagdish Kumar Beniwal, * = | - 

6. Chaudhri Ran Singh (Bhattu K‘a__la'n) लि कर 

7. Chaudhri Rajinder Sin_gh(. IR o B ' 

8. Shri Surinder Singh Aujla: ., ».7i ha- 

9, Chaudhri Tek Ram, ' ) 
- e P 
- - . e . 10. Chaudhri Ude Singh Dalal,~ * 

On the 3rd May, 1981, Lala Balwant Rai Tayal, MLA resigned 
from the membership of the Committee and in the vacancy caused by 
his resignation Chaudhry Ishwar Singh, MLA, was nominated by the 

Speaker to serve onthe Committee of Privileges w.e.f. 11.5.198L, 

4, The Committee held a total number;of 30 उ्ाह्टी एड तप the 

period under review. The names of the members and the number of 

meetings attended by each of them are shownip the following table :— 

Sr. Name of Member "+ “'Number of meetings 

No. . attended 

1. Chaudhri Har Swarup Bura. s ST B 

2. Lala Balwant Rai Tayal. ] - Nil 

3. Chaudhri Birender Singh. F . 26 - 

4, Dr, Brij Mohan Gupta. " o 44 

5. Chaudhri Jagdish Kumar Beniwal & 50. 

6. Chandhri Ran Singh (Bhattu Kalan). - “गए. 32 

7. Chaudhri Rajinder Singh. ' _, 77 IR 

Shri Surinder Singh Aujla. 16 

. Chaudhri Tek Ram, 43 

10. Chaudhri Ude Singh Dalal. E 487 3 & 

11. Chaudhri Ishwar Singh. 6



5T 
38, *-11"n‘s‘*fi'fin‘*o‘f-'?r_-“‘im'"ef'_g"e’ Conkidéred 

(M) 

) 

The Comnmittee considered question of alleged breach दा privi- 
lege against 137, Mangal Sein, MLA for using offensive and 
derogatory language for'the Hon’ble' Members of the House by 
Dr. Mangal Sein, MLA, -on -the 10th July, 1980, which was 
referred by the House to the Comuiittee of Privileges on 12.7.80 
for examination and report to the House. 

The Committes considered question of alleged breach of pri- 
vilege against Shri D, R. Garg, ' Execiitive “Engineer, P.W.D. 
(Public Health Branch), Haryana, Rewari in regard to alleged 
obstruction in the'discharge of duties of Col. Rao Ram Singh 
M.L.A. (Hon'ble Speaker, -Haryana Vidhan Sabha) by Shri 
D. R. Garg, Execiitive Engineer, P.W.D. (Public Health Branch) 
Haryana, Rewari ला 9.4.1981-at Rewari-in the meeting called 
by him to sort out the problein of water Shortage in the town 

* which was referred by the Deputy Speaker 10 the Committee of 
Privileges on 16.4.1981 for ¢xamination, determination and report. & - 

(iii) The Committee considered question of alleged breach of 

.allegations levelled by him against Chaudhri Sant Kanwar, चला in‘the साइड छा 17.12.1980, which was feferred by the Hoiuse on the 'sinite - :day ' 10 the Committee of privileges for - éxamination-and teport to 'the- House, 

privilege apainst Swami Adityavesh, M.L.A. in regard to the 

(iv) The Committee considered question of alleged breach of pri- -Vilege agaitist Ch. ‘SantKanwar, MLA inregard to the allegat- iohs levellédUby "पांच" against Swami Adityavesh, MLA in the . “House-on 17.12.1980, which‘was Tefeared by the House णा पट same day to the Committee of Privileges for examination. and report to.the House, 

The dates of the meetings held, the.-number of members present and the Business transacted at each meeting, are given below 

Sr.  Date of Number of 

S
R
S
 

: 
Business transacted No, Meeting Members - .- present 

1 2 3 ही 4 - 

1. 1581 8 () Considered the privilege 1550८ against 
Shri D. R. Garg, Xen, P.W.D." {Public 
-Health), Haryanz, Rewari. 

(i) Considered ths privilege issue against 
Ch. Sant Kanwar, MLA. 

2, 6.5.81 5 Statement of Shri D. R: Garg, Xen, 3 P.W.D. (P.H.), Haryana, Rewari in 
hrega_rd-.‘to पड़ privilege islsue against 
im, 

. 

. 
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1 2 

3. 15.581 

4. 21.5.81 

5. 29581 
-(Haryana Bhawan, 
New Dclhi} 

6. .30.5.81 

(Haryana Bhawan,’ 
New Delhi 

o 

(ii) 

(i) 

(i 

(iii) 

Resumption of Statement.of Shri 
R. Garg, Xen, (P.H.), Rewari -in 

regard to the privilege issue against 

Conducted छात्र! examination of Shri 
Rajeshwar Lal Rao, Registrar ( P.H) 
P.W.D., Haryana, Chandjgarh 'in_re- 
gard to the privilege issue against 
Shri D. R. Garg,Xen, P.W.D. (P.H.), , 
Rewari 

Considered the letter dated 15.5.81 
received from:Col. Rao Ram ‘Singh 
M.L.A, (Speaker, Haryana Vidhan 
Sabha) in regard to the privilege issue 
against छापा D. R, Garg, Xen, PWD 
(P.H.), Rewari 

Conducted oral examination of repre- 
sentatives of P.W.D. (P.H.), Haryana 
Chandigarh and Rewari regarding the 
privilcge issue against Shri D 
Garg, Xen, P.W.D. (P.H.), Rewari, 

The Committee decided to under- 
take a study tour to the State of 
Orissa; West Bengal and Assamw.ef 
23.6.81 SR 

Considered the letter’ dated 16.5.81 
received from the President; PWD 
{Mechanical Workers Unton Branch 
Rewari, H. O, Charkhi Dadri) regard-- 
ing alleged breach of privilege issue 
against Shri D. R, Garg, Xen. PWD 
(PH), Rewarl. 

Conducted oral examination of ten 
prosecution witneses in regard to the 
privilege issus against Shri ‘D. R. 
Garg, जहा, P.W.D. (P.H), Rewari, 

Conducted Qral examination 'ए pine 
prosecuation witiigsses in repard to the 
privilege issug against Shri D. R. 
Garg, Xen, P.W.D. (F.H.), Rewari 

The Committea decided that after 
examining the prosecution and def- 
ence witnesses in regard to the privi- 
lege issue against Shri D. R. Garg, 
Xen (P.FL), Rewari, it would like 
to under takea tour of - Jammu Tand 
Kashmir State for draiting its report. 
w.ef. 24.60.81 {0 1.7.81 

The Committee cancelled the srody 
-tour of - the . States of -Qrrissa, West 
Bengal and Assam  w.ef. 246 
and decided to undertake the study 
tour we.f. 10881 to the States of 
Nagaland, ‘West Bengal and Assam,



1 2 
4 

- 

7. 31.581 
(Haryana Bhawan, New 
Delhi.) 

8, 5.6.81 

o 12,681 

10. 25.6.81 

- 11, 2-7-81 

T 12, 8781 

Concucted oral excmination of nine 

prosccution  witnesses  in regard to 

the privilege _issue against Stri D. R. 

Garg, Xen (P.H), P.Ww.D., Haryana, 

Rewari. 

Conducted oral examination of two 

officials of the P.W.D., Haryana, P.IL 

Rewari in regard to  the privilege 

isage against ShriD. R, Garg, Ken, 

P.W.D. (PH.) Rewari. 

() Conducted oral examination of three 

defence witnesses of ShriD.R. Garg, 

Xen, PW.D. (P.H), Rewari regarding 

the privilege issue against him. 

*(ii) The Committee decided to constitute 

1" 5 Commission Comprising of Shri 

Rajinder Singh as Convener and Ch. 

ude Singh Dalal as member, both 

members of the Committee of privi. 

leges for recording the statement of 

Col. Rao Ram Singh, M.L.A. (Hon'ble 

Speaker, Haryana Vidhan Sabha). 

(i) Conducted oral examination of the 

* officers/a>ffizials of jthe P.W.D. 

Haryana (P.H.), Rewari and office of 

of the Engineer-in-Chief, P.W.D, 

(P.H.), Chandigarh. in regard to the 

privilege issue against Shri D R. 

Garg, Xen, BW.D. (E.H), Rewarl. 

(iiy The Committee cancelled the tour 

programme of Jammu, and Kashmir 

State wef. 24.6.81 to 1-7.81 and 

decided to undertake a tour 1o 

Musscorie (Uttar Pradesh) wef. 

14-7-81 to 18-7.81. 

{) The Committee decided to und ertake 
a tour of Jammu and Kashmir State 

wef. 22,1081 to 29.10.81, 

(i) 'The Committee discussed some of the 

points regarding drafting of its report 

on the privilege issue against Shri 

D.R. Gatg, Xen, एक, (PH), 

Rewarl, 

() The Committee decided to undertake 
the study tour of the Jammu & Kash- 

mir State w.ef. 18.10.81 10 24.10.81 

instead of 22.10.81 (0 29,10.81, 

*Note —The Commission appointed by the Committee of Privileges took 

the Statement of Col. Rac Ram Singh, M.LA (Hon'ble 

Speaker, Haryana Vidhan_ Sabha) on 19-6-81 and 20-6-81 at 

Haryana Bhawan, New Delhi, 
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13. 13.7.81 

14. 16.7.81 

(Haryana Eakant 
Bhawan, Mussoorie) 

N 

15, 17.7.81 

(Haryana Eakant Bhawan, दे 
Mussoorie,) 

16. 23.7.81 

17. 30.7.81 

18, 7.8.81 

(i) The Committee studied and discussed 

0] 

the relevant documents and statements 
of prosecution witnesscs and defence 
witnesses regarding drafting of report 
on the privilege issue against Shri D. R. 
Garg, Xen, P.W.D. (P.H.), Rewari. 

The Committee informally discussed the 
privilege issue against Shri D, R. Garg,. 
the then Xen, P.W.D, (P.H.). Rewari, 

The Committee informally discussed 
the privilege issue against Shri D. R, 
Garg, the then Xen, P.W.D. (P.H), 
Rewari. 

The Committece decided to undertake 
a study tour of the States of Meghalaya, 
Arunachal Pradesh and Orissa from the 
second or third week of November, 
1981 instead of 10-8.81. 

The Committee discussed about the 
improper arrangements at the Haryana 
Bakant Bhawan, Mussoorie during their 
stay at Mussoorie at decided to write to 
the Engineer-in-Chief, PW.D. (B & R) 
Hatyana, Chandigarh to explain and 
fix the responsibility aod improper 
arrangements made for the Privileges 
Committee during their stay at Muys- 
soorie, 

The Committee  studied the relevant 
books on parliamentary precedure and 
drafted the report on the privilege issue 
apainst Shri D. R, Garg, Xen (PWD), 
(P.H.), Rewari. 

The Committee finalized and adopted 
पाए report on the privilege issue against 
ShriD. R. Garg, Xen, PW.D. (P.H), 
Rewari and authorised the Acting 
Chairman (Ch. Ran Singh, Bhattu 
Kalan, M.L.A.) 10 ptresent the report 
of the Committee to the Hon’ble Deputy 
Speaker on behalf of the Committee. 

‘The Committes informally discusscd the 
privilege issue regarding the allegations 
levelled by Swami Aditya Vesh, M.LL.A 
against Chaudhri Sant Kanwar, M.L.A. 
in the House on 17.12.80. 

Recorded oral evidence of Swami 
Aditya Vesh, MLA in regard to the 
previlege. issue regarding allegations 
levelled by Chaudhri Sant Kanwar, MLA 
against him, in the House on 17.12.80.
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20. 208.31, 

21, 26:8.81 

22, 29.81 

23. 8.9.81 
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The Committee considered the privilege 
issue regarding प्रिंट #llegations levelled by 
Chaudhri Sant Kanwar, M.L.A. agamnst 
Swami Aditya Vesh, M.L.A, in the House 
on 17,12 80, 

(i) Recorded oral evidence of Chaudhri 
Sant Kanwar, M.L.A. regarding the 
allegations levelled by him against 
Swami Aditya Vesh, M,L.A. in the. 
House on 17.12,80 

(i) Conducted oral examination of Shri 
Dina Nath Sharma, Officiating 
Editor -of Debates of Haryana 
Vidhan Sabha Secretariat in regard 
to the previlege isSue Tegardirg the 
allegations levelled by Ch-uahri 
Sant Kanwar, M-L.A against Swami 
Aditya Vesh, M.L. A, in the House 
on 17.12.80, 

The Committee considered the request of 
Chaudhri Sant Kanwar, M.L.A. for 
extention of time to appear before the 
Committee in regard to the privilege issue 
regatrding the allegations. levelled by him 
against Swami Aditya Vesh, M.L.A. in 
the House on 17.12.80. 

(i) Resumption of oral evidence of 
Chaudhri Sant Kanwar, M.L.A. in 
regard to the privilege issue regar- 
ding the allegations levelled by him 
against Swami Aditya Vesh, M.L.A. 
in the Hous on 17.12.80. 

(ii) Recorded oral evidence of Chaudhri 
Sant Kanwar, M. L.A. inregard to 
the privilege issue regarding the 
allegations [evelled by Swami Aditya 
Vesh, M.L.A. against him in the 
House एप 17.12.80 

(iii) Recorded oral evidence of Swami, 
Aditya Vesh, M.L.A, हुए régard 0 
the privilege issue regarding the 
allagations levelled by him against 
Chandhri S8ant Kanwar, M.L.A. in, 
the Houses on 17,12.80, 

iy The Committee drafied jts Third 
Preliminary Report पा regard to the 
privilege issue against Dr, Mangal 
Sein, M.L.A. regarding the alleged 
एड of offensive and derogatory 
language against the Hon'ble 
Members of the august House 
by Dr. Mangal Sein, M.L.A. 
on 10.7.80 for sceking extention of 
time for making the final report upto 
the first sitling of the next Session 
aud authorised the Chairman to 
sign and present the report to the 
House on 21st September, 1981 
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(ii) The Committee draffed its Second 
ह Preliminary Report in regard (0 the 

privilege issue regarding the allega- 
tions levelled by Swami Aditya Vesh, 
M.L. A, and Chaudhri Sant Kanwar, 

-  M.L.A. agiinst each other inthe 
House on 17.12.80 for seeking exten- 
sion of time for making the final 
repott upto the first .sitting of the 
next Session and authorised the- 
Chairman to sign and present the 
report to the House on 215 Seplem- 
ber, 1981, 

(iity The Committee authorised the 
) Chairman to present the Report of 

the Cammittee in regard to the pri- 
vilege issue concerning the -alleged 

= ‘obstruction in the discharge एव duties 
of Col.Razo Ram Singh M.L.A. 
(Speaker, Haryana Vidhan Sabha) 
by Shri D.R. Garg, Xen, P. W.D. 
(P.H. ), Rewari on 9.4.81 at Rewari, 

(iy The Committee considered the 
privilege issue in regard 10 the a'le-. 
gations levelled by Chaudhri Sant 
Kanwa, M.L.A, ond Swami Aditya 
Vesh, M.L,A. against each other in 
the House on 17.12.80. 

(i) The Committeeconsidered and app- 
roved the stady tour of the Commit- _ 
te¢ prepared by the Vidbhan 'Sabha 
Secretariat from 3rd week of No- 
vember, 1981, 

The Committee considersd the communi- 
cations received from the Hon'ble Speaker 

- and Hon’ble Deputy Speaker and from 
Food & Supplies Minister, Haryana in 
regard to the privileze issue against Shri 

- DiR. Garg, yen, P.W.D. (P,H.), Rewari 
‘and decided that the Committee may 
send its report to the. Speaker and पाए 
Speaker himself is competent to close or 
10 present the report of the Committce to 
the House. 

Fa 

() The Committee considered 1he state- 
ment  dated 11-9-81 of Swami 
Aditya Vash, M.L.A. in support of 
his allegations levelled by him 
against Chaudhri Sant Kanwar,, 
M.L.A. in the House on 17-12-80, ° 

(i) The Committee approved the pro.. 
gramme of inter-State of study 
tour commencing from 16-11-81, 

(li) The Committee considered the 
- matter in regard to the record of 

other Depariments which  was 
symmoned in conpection with the



54 

4 - 

28, 15-10.81 

29.' 30-10-81 

30, 4-11-81 

32, 23.11-81 

प् 
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privilege issme against Shii D.R. 
Gare Xen, P.W.D, (P. H.), Rewari _ 
and also considered the applica- 
tion of Chaudhri Sant Kanwar, 
M.L.A. regarding the swpply of 
proceedings of the Committee to 
him and decided not to supply the 
fisa!mde to him and his application be 

ed. 

Recorded oral evidence of Tehsil.ar 
and his Registration Clerk, Rohtak in 
regard  to the privilege  issue 
regarding the allegations Ievelled by 
swami Adiya Vesh, M.L.A. against 
Chauchei Sant Kanwar, M.L:A. in फिट 
House on 17-12-80. 

Recorded Oral evidence of Registiation 
Clerk office of the 8.D.0. (Civil), Jind in 
regard to the privilege issve regarding 
the allega’ions levelled by Swami Aditya 
Vesh, M.L.A. against Chaudhri Sant 
Kanwar, M.L.A. in the House on 
17-12-30. 

The Committee considered the remaining 
part of the Statement dated 11-9-81 of 
Swami Aditya Vesh, M.L.A. in support 
of his allggations levelled by him against 
Chaudhri Sant Kanwar, M.L.A. in the 
House on 17-12-80, 

The Committee after som discussion 
decided that a letter be wrilten to the 
Railway Board, New Delhi by the 
Secretary, Haryana Vidhan Sabha that 
110 peservation fee what so ever may be 
charged from the legislators when they 
travel against the distance coupons 
provided to them. 

The Committee noted that three wit- 
nesses namely Kali Ram, Layak Ram 
and Sarup Singh resident of शाप, 
Bakheta, District Rohtak have failed 
to turn up to appear before the Com- 
mittez regarding the allegations levelled 
by Swami Aditya Vesh, M.L.A. against 
Chaudhri Sant Kanwar, M.L.A, in the . 
House on 17-12-80 and decided to con- 
stitute a breach of privilege of the 
Committee apainst them. 

(i) The Committee discussed the remain- 
ing part of Statement supplied by 
Swami Aditya Vesh, M.L.A. in sup- 
port of his allegations levelled by him 
against Ch. Sant Kanwar, M,L.A, in 
the House on 17-12-80. 

(ii) The Committea considered the re- 
quests of two witnesses namely Shri 
Sarup Singh and Kali Ram, Village 

AN
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Bakheta and deferred their decision 
for proceeding against them for breach 
of privilege till their statements are 
tendered befors the Committee, 

Recorded oral evidence of the 50.0. 
{Civil) Rohtak in regard to the pri- 
vilege issue regarding the allegations 
levelleld by Swami Aditya Vesh, 
M.L.A. against Chaudhri Sant 
Kanwar, M.L.A. in the House on 
17-12-80, 

The Committee considered the app- 
lication of Swami Aditya Vesh, 
M.L.A. for postponement of पड 
evidence before the Committee and 
decided to postpone his evidence to 
7-12-81 regarding the allegations 
levelled by him against Chaudhri 
Sant Kanwar, M.L.A. in the House 
on 17-12-80. 

The Committee decided that Swami 
Aditya Vesh, M.L.A. be. asked to 
furnish some more clarifications -in 
regard 10 his statement dated 11-9-31 
already supplied by him to the 
Committee in support of his allega- 
tions levelled by him against  Ch, 
Sant Kanwar, M.L.A. in the Hounse 
on17-12-80, 

The Committee noted that two wit- 
nessed namely Shri Sube Singh & 
Shri Umed Singh vVill. Gwalison 
near Jhajjar have not appeared before 
the Committee to  tender their 
evidence and decided that another 
remindet be issued fo them to appear 
bafore the Committee on 7.12-81, 
thtough the Court, 

1 

Recorded cral evidence of छिपा 
witnesses namely Sarvshri Zile Singh, 
Shiv Lal, Kali Ram and Sarup Singh 
in regard to the privilege issue 
regarding  the  allegations [evelled 
by Swami Aditya Vesh, M.L.A. 
against Chaudhri Sant Kinwar, 
M.L.A, in the House on 17-12-80, 

(i) The Committee noted with regret 
that Swami Aditya Vesh, MLL.A, 
neither appeared before the Comm- 
ittee nor sent dny reguest for grant 
of extension to tender पाई evidence 
and decided that ex-partc proceed- 
ings be taken against Swami 
Adityavesh, M,L.A.
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36, 

37, 

38, 
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14-12-81 
(Haryana Bhawan, 
New Diclhi) 

18-12-81 
(Bhubaneshwar) 

19-12-81 
(Puri) 

30-12-81 
{(Haryana Bhawan, 
New Delhi). 

(ili) The Committee decided to dis- 
pensed with the oral evidences of 
Sarvshri Sube Singh and Umed 
Singh Village Gwalison near Jhajjar 
and Shri Chottu Ram Vill. Huma- 
yaunpur, Distt. Rohtak as the alle- 
gations specific. 

(iv) The Committee decided that the 
proceedings of the Committee to 
constitute breach of privilege 
against the three witnesses namely 
Kali Ram, Sarup Singh andg Layak 
Ram be dropped 

(+v) The Committee decided that after 
obtaining the orders of the Hon'ble 
Deputy Speaker the files/Record/ 
Registers etc. received from the 
office of Execut.ve Engincer, P.W.D. 
(P.H.), Rewari and Engineer-in-. 
Chief, P.W.D. (P.H.), Haryana, 
Chandigath be returned to the 
concerped Departments, 

(i) The Committee framed the quest- 
ionnaire for discussion with the 
counterpart Committees during 
their visit to the State of West 
Bengal, Orissa, Karnataka, Goa, 
Din & Daman Legislative Assemb- 
lies from 14-12-81 10 30-12-81 

- (i) Recorded oral evidence of Shri 
Layak Ram, witness in regard to 
the privilege issue regarding the 
allegations  levelled by Swami 
Aditya Vesh, M.L.A. agaipst 
Chaudhri Sant Xaonwar, M.L.A. 
in the House on 17-12-80 

The Committes discussed the question- 
nairé and matters of common intercst 

ith the counterpart committee of 
Qrissa Legislative Assembly, 

The Committee reviewed the discussion 
held with the officers of the West Bengal 
Legislative Assembly’and the Privileges 
Committee of Orissa Legislative Asse- 
mbly. 

The Committee informally discussed 
and undertook official of the tour and 
decided that letters of appreciation & 
thanks be written to the Legislature 
Secretariat, visited by the Committee 
and thanks be also conveyed to the 
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Hon’ble _“_H_—‘—_.H—F‘_—#-S'p"eak_er”.-fo‘r sanctioping the 
tour. 

#Note :—All thongh there was no quorum in the meetings i.e. on 17-12-8], 23-12-81 

' and 16-12-81 when the Committee was on tour to the States of West Bepgal, 

Orissa, Kamnataka and Goea, Daman & Diu from 14-12-81 to 10-12-8], 

however_the members present transacted the business as undet ना 

“The members present in the meeting 
discussed with the officers of ithe West 
Bergal Legislative Assenbly on the 
matters of Common Interest and. the 
questionnaire with the Deputy Secre- 
tary. 

The members present in the meeting 
discussed the questionnaire and matters 
of common inierest with the counter- 
part. Committee of Karnataka Legis-- 
lative Assembly. 
The members present in the meeting 
informally discussed. the stope and 
funetions of the Privileges Committes 
with. the officers of the Goa, Damad & 
Diu Legislative Assembly. , 

1. 17-12-81 4 
(Calcutta) 

2_;" 23-12—81 . N 4 

(Bangalore). 

3. 26-12-81 i 
(Panaji) 

39. 5-1:82 7 

40. 12-1-82 है 

41: 20-1-82 g 

42. 27-1-82. ' 6 

() Recorded oral evidence of Swami 
Adityavesh, M.L.A. in support bf 
his application dated’ 8-12-81 for 
extention of time to appear before 
the Committee regarding the alle- 
gafions levelled by him against 

_Chaudhri’ Sant Kanwar, M.L.A. 
ip the House on 17-12-80. 

(i) ‘The Committee decided that after- 
> making ‘an enquiry from the post 

cffice the decision on application. 
of Swami Aditya Vesh, M,L.A. be 
taken on 12-1-82. . 

The Committeg restored the proceedings 
of the .Committee regarding :exparie 
pr'L'Aoceedings against Swami Aditya Vesh, 
M.L.A. हर 

The Committee considered the Statement 
dated 11-9-81 of Swami Aditya Vesh, 
M.L.A. regatding the allegations levelled 
by him against: Chaudhri Sant-Kanwar, 
M.L.A. छाए the evidence heard so far 
in this regard. 

(). Recorded oral evidence of Swami 
*Aditya Vesh, M.L.A. in regard 10 

the_ allegations. levelled. by him 
against Chaudhri Sant Kanwar, 
M.L.A. in the House on 17-12-80. 

(i) The Committee extended the time 
to Swami Aditya Vesh, M.L.A. to 
submit: the full information "asked~ 
from him to prove the allegations 
levelled by him against Chaugdhri 
Sant Kanwar, M.L.A. vpto 11-2-82 
छा. his application for exteation of 
time,
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The Committee passed two condo- 
lence resolutions on the sad demise 
of Shri Jai Sukh Lal Hathi, Former 
Governor of Haryanaz on 2-2-82 
and Shri Mohan Lal Sukhadia, 
Member of Parliament & Former 
czhieaf Minister of Rajasthan या 
2-2-82, 

The Commitree considered the 
letter dated 2-2-82 received from 
the Engincer-in-Chief, Haryana, 
P. W. D. (B. & R.), Chandigarh 
regarding फिट improper arrange- 
ments at Haryana Eakant हि 
Mussoorie (U.P.) during the visit 
of the Committee from 14-7-81 to 
18-7-81 and decided that the matter 
be dropped. 

Recorded oral evidence of Swami 
Aditya Vesh, M.L.A. पति regard to 
the allegations levelled by him 
against Chaudhri Sant Kanwar, 
M.L.A. पा the House on 17-12-80. 

The Committee constituted a sub- 
Committes consisting of Sarvshri 
Birenider Singh and Ude Singh 
Dalal members of the Committee 
with Shri Birender Singh as its 
Convenor to engnite into. some 
new matters brought to the notice 
of the Committee by Swami Aditya 
Vesh, M.L.A. on 11-2-82 regarding 
the allegations levelled by him 
against Chaudhri Sant Kanwar, 
M.L.A. in the House on 17-12-80, 

The Committee considered the 
Report vfl_of the Sub-Committes of 
the privileges Committee. 

The Committes gave broad guide- 
lines to the Vidhan Sabha Secreta~ 
riat for the preparation of the 
Report in regard to the privilege 
issue regarding the allegations 
Ievelled by Swami Aditya Vesh, 
M.L.A. against Chaudbri Sant 
17Ka]n2_w8a1r. M.L.A. in the House on 

The Committee drafted its Fourth 
Report in regard to the privilege 
issue against Dr. Mangal Sein, 
M.L.A. regardipg the alleged use 

#*Note :~-The Sub-Committee. held उड़ meeting on 15-2-82 in Canal Rest 
House, Rohtak and recorded the evidence of the S.D. 0. (Civil), 

कर जन 
Rohtak-and the 0.0. ‘;Civil), Hansi in regard to the allegations 
levelled by Swami Aditya : esh, M.L.A. against Chaudhri Sant Kapwar, 
M.L.A. in the Houss on 17-12-80, 
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47. 2-3-82 

48, 11-3-82 

49. 15-3-82 

9 

3 

of offensive and derogatory langu- 
age against the Hon'ble Members 
एवं the august. House by 1, Mangal 
Sein, M.L.A. on 10-7-80, seeking 
extension of time for making the 
final report upto the first sitting of 
the next Session and auathorised the 
Chairman to present the same to 
the House. 

(iiy The Committee considered the draft 
Report of the Committee”on the 
privilege issue concerning the alle- 
gations levelled by Swami Aditya 
Vesh, M.I.A. against Chaudhri 

‘Sant Kanwar, M.L.A. in the House 
on 17-12-80 apd gave some guide-. 
lines for recasting the same, 

‘The Commitiee considered the draft 
Report on the privilege issue concerning 
the allegations levelled by Swami Aditya . 
Vesh, M.L.A. against Chaudhri Sant 
Kanwar, M.L.A. in the House on 
17-12-80, 

(i) The ‘Committec considered the 
*" application dated 11-3-32 of Swami 

Aditya Vesh, M.L_A. regarding ex-. 
tension of time for collection and 
roduction of some important 

information relating to the allgga~ 
tions levelled by him against 
Chaudhri Sant Kanwar, M.L.A. 
and granted the time to him upto 

s 25-3-82 and decided that no further 
extention will ke granted of any 
ground. 

(i) The Committee drafted its Third 
" Priliminary Report on the privilege 

issue concerning allégations levelled 
by Swami Addirll_'t a Vesh, M.L.A. 
against Chaudhri Sant Kaowar, 
M.L.A. in the House on 17-12-80 
and for seeking extension of time 
upto the first sitting of the next 
Session. 

_ The Committee drafted its Third Preli- 
minary Report on the privilege issue 
concerning the allegations levelled by 
Chaudhri Sant Kanwar, M.L.A. against 
Swami Aditya Vesh, M,L.A. in फिट 
House on 17-12-80 seeking extension of 
time for preseatation of final report 
upto the first sitting of next session and 
authorised the Chairman to present the 
same to the House. 

(i) The Committee considered the 
application of Swarmhi Aditya Yesh, 
M.L.A. dated 25-3-82 for exten- 
sion of time to present documentary
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evidence in support -allegations 
levelled by him against Chaudhri 
Sant Kanwar, M.L.A, in _the 
House on 17-12-80 and decided 
lltha.t no further time 0४. given to 
im. 

' (i) "The Commiitee considered appro- 
ः ved and finalized the draft Report 

and. authorised the Chairman to 
present the report to the House 

7. DMeetings adjourned for want of. qnorum 

13.meetings 1.6. on 18-6-81, 15-7-81, 16-7-81, (Morning), 19-10-8] 
20-10-81, (Morning) 20-10-81 (Evening), 21-10-81, 22-10-81, 16-11-81 
17-12-81, 22-12-81, 23-12-81, and 26-12-8] adjourned for want of quorum 
during. the period under review. - 

8. -Meeting held at places other than Chandigarh 
4 

1. The Committee held its 3 meetings at Haryana Bhawan, New 
De¢lhi as under i— 

1. 29-5-81 

2. 30-5-8L 

' 3. 31581 

2, The Committee undertook an official tour from. 14-7-81 to 
18-7-81 of Mussoorie (Uttar Pradesh) and held its 4 meetings 
in the Haryana Fakant Bhawan, Mussoorie(U.P.)as under :— 

1. 15-7-81 No quorum, 

2. 16-7-81(Morning) No qguorum. 

3. 16-7-81(Evening) 

4. 17-7-81 

:3, The Committee undertookX an official tour from 18-10-81 to- 
24-10-81 of Jammu & Kashmir State and held its 5 meetings 
as under — 

1. 19-10-81 —Srinagar — No quorum 

2, 20-10-81 (Morning) —Gulmarg — -do- 

3. 20-10-81 (Evening) —Pahalgam --— -do- 

4, 21-10-81 —Srinagar  — -do- 

5. 22-10-81 —Xatra — -do- 
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The Committee decided to underiake a s'ud< tour to tha States 
of West Bangal, Orissa, Kerala and Karnataka with effect from 
16-11-81 te 2-12-81. Before proceeding on tour the Com- 
mittee met at Chandigara on 16-11-81 00 for want of quorum 

.the meeting was adjourned and'could not proceed on tcur as 
out of ten members only four came to attend the meeting. The- 

. three members and the-Chairman postponed the tour and decid- 
ed to undertake the. tour w.e.f. 14-)2-81 to 29-12-8]'to the 
"States of West Bengal, Orissa, Karnatak  and.Goa. Daman & 
Diu. - 

‘The Committee precseded on tour on 14-12-81 to the abovesaid 
States and held घाट meetings on th: dates and places as-indicated 
hereunder—~ 

1. 14-12-81—Haryana Bhawan, New - D:1hi. 

26-12-81—Panaji (Goa, Damian and Diu)- No quorum 

2. 17-12-81—Calcutta (West Bengal) - No quorum. 

3. 18-13-81—Bhubaneshwar (Orissa).. 

4, 19-12-81—Puri (Orissa). ' ) 

5. 22-12-81—Mysore (Karnataka) No-quorum, 

6. 23-12-81—Bangaloré (Karpataka) No quorum. 

7. 

8. 30-12-81—Haryana Bhawan, New Delhi. 

9. Report Presented 

1. The Aciing Chairman. of the Committee (Chaudhri Ran Singh 
(Bhattu Kalam), M L.A.) presented the. final report of the Com- 
mittee of Privileges to the Deputy Speaker on the 23rd July, 
1981 on the matter in regird to the question of alleged breach 
of privilege against Shri D,R. G rg, Exécutive Enginesr, P.W.D. 
(Public Health Branch), Haryana, Rewari.in regard to alleged 
obstruction in the discharge of duiies of Col, Raoc. Ram Singh, 
MLA (Hon’ble Spcaker, Haryana Vidhan Sabha) by Sh. D.R. 

- Grag, Executive Engineer P.W.D. (Public -Health Branch), 
Haryana, Rewari on 9.4.81 &t Rewars in the me ting called by 
him to sort out पिंड problem of water shertage in the town, but 
after conside‘ing the commuiiications reccived from the Hon’ble 
Speaker, Hon’ble Deputy Spéaker and Food & Supples Minister, 
‘Haryana requesting the: Committtec to drop the matier, the 
Committee in its mééting held on 21-9-81 autforised the 
Speaker that he himself is competent to closes or to present 
the repori.of the Committez. to the Houze. Hence the 
Speaker closed the matter. 

‘The Chairman of the Committee (Chaudhri Har S'war_u_p’ Bura, 
M.L.A.) presented the third preliminary Report of the ‘Com- 
mittee of privileges to the Housg on the 2181 Septemb v, 19]
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on the matter in regard to the question of alleged breach of 
privilege against Dr. Mangal Sein, M.L.A., using offensive 
and derogatory language tcr the Hon'ble members of the 
House by Dr. Mangal Sain, M.L.A on 10.7.80. seeking for 
extension of time upto प्रिंट first sitting of the next session. 

3. The Chairm 1 of the Committee (Chaudhri Har Swarup Bura, 
M.LA.) presented the Second Preliminary Report of the 
Committee of Privileges to- the House on the 215. September, 
1981 on the matter in regard to the question of alleged breach 
of privilege against. Chaudhii Sant Kanwar, M,L.A. and Swami 
Aditya Vesh, M.L.A. regarding the allegations levelled by Swami 
Aditya Vesh and Chaudhri Sant Kanwar, M.L.As. against each 
other in the House on 17-12-80, secking for extension of 1rme 
upto the first sitting of the next Session. 

4, The Chairman of the Committee {Chaudhri Har Swarup Bura, 
M.L.A.) presented the Fourth Preliminary Report. of the Com- 
mittee of Privileges to the House on 15th March, 1982 on the 
m-tter 10 regard to the question of alleged branch of privilage 
against Dr. Mangal Sein, M.L.A. for using offensive and 
derogatory language for the Hon’ble members of the House 
by Dr. Mangal Sein, M.L.A. on 10-7-80. seeking for extens- 
ion of time upts फिट first sitting of the next Session. 

5. The Chairman of the Commiitee (Chaudhri Har Swarup Bura, 
M.L.A.) presented the Third Prelimary Report of the Committee 
of privileges to' the House on 15th March, 1982 on the matter 
in regard to the privilege issue regarding allegations levelled 
by Swami Aditya Vesh, M.L. A, against Chaudhri Sani Krowar, 
‘M.L.A. in the House on the 17th December, 1980, seeking for 
ex-ension of time upto the first sitting of the next Session. 

6. The Chairman of the Committee {Chaudhri H'r Swarup Bura, 
M.L.A.) presented फिट Third Preliminary Report of पट Commit- 
tee of Privileges to the House on 15th March, 1982 on the matter 
in regard to the privilegs issue regarding allegations levelled by 
Chaudhri Sant Kanwar; M.L.A. against Swami Aditya Vesh, 
M.L.A. in the House on 17-12-80 seeking for extension « f time 
upto the first sitting of the next Session.- 

7. ‘The Chairman of the Comnmittee.{Chaudhri Har Swarup Bura, 
, M.L.A.) presented the final Report ¢f the Committee ए Privile- 
ges to the Dy. Speaker on the 26th March, 1982 on the matter 
in regard to the privilege issue regarding * Hegations levelled by 
Swami Aditya Vesh, M.L.A. against Chaudhri Sant Kanwar, 

M.L.A. in the House on 17-12-80. . 

~ The Report was presented to the Hon’ble Dy. Speaker but on the 
request of the Chairman of the Committ.e of Privileges the report was 
returned to the Committee. 

10. Proccedinzs 

" A record of proceedins of the meetings of the Committee has been 
Kept in the Havyana Vidhan Sabha Secretariat, 
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‘ENQUIRY COMMITTEE 

Under Rule- 120 of the Rules of Procedure and Conduct .of® ं 

Busness in the Haryana Legislative Assembly, the One Man Enquiry 

Conmittee comprising of Shri Baldev Tayal, M.L.A. was appointed by 

the Hon'ble Speaker on the 28th September. 1981 to go into the allega- 
levelled in the House by Chaudhri Hukam tiors and counter alleg tions 

Singh and Swami Aditya Vesh, M. L.As. on 25th September, 1981 and 

submit its report by the 1st ‘November, 1981. 

As the Committee-could not finalise its report upto 15t November 

198 the Hon’ble Speaker extended the period for' submitting. the final 

1981 and. later upto 1st December, repart upto 15th November, 
194. 

बह held a total number of 5 meetings during the 

per-od w.e.f. 28.9.81 to 1.12.81and the Chairman {Shri Baldev Tayal, 

M._.A.) attended all the above said meetings. 

The dates of meetings and the business transacted at each meeting are 

giv=n below दा 

Date of meeting 
No- 

Business transacted 

1. 14-10-81 

2, 21-10-81 

3. :30.10-81 

) 

(ii) Recorded 

The Committee considered the extra-, 
cts from the proceedings of the House 
dated 25-9-81 पा regard 10 allegations 
and counter allegations levelled by 
Chaudhri Hukam Singh and Swami 
Aditya Vesh, MLAs. 

d the oral evidence of 
Chaudhri Hukam Singh, M.L.A. and 
Swami Aditya Vesh, MLA. 

@iiiy The Committe decided to request the 
Hoa'ble Speaker to extend the term 

. of the Commiittes upto 15-11-81, 

() Reécorded the oral evidence. of Ch. 
.. Hukam Singh, MLA. 

{i) Recorded the oral evidence of Chau- 

@ 

dhri Sant Kanwar, .ML.A, as witness 
in th.AB presence of Swami Aditya Vesh 
M.L.A. 

The Committee decided that the 
copies of evidence be supplicd to 
Swami Adityavesh, M.L. A, as reques- 
ted by him. 

(ii) Recorded the oral evidence of हि 
following witnesses न 

Shri Kanwal Singh, M.L.A. 

2. Shri Partap. Singh, Managing 
Director Haryana Agro Industries 
Corporation ; 

1. 

2 
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3.. ShriB.R. Lall, Superintendent of 
Palice (Vigilence), Haryana Head- 
quarters, Chandigarh 

4. Shri LK. Batra, Assistant Engineer 
- {$uspended), Haryana Agro Indus- 

(एंड Corporaticn; छाए: 

5. Shri CharanAg_Singh, Ex-sales man, 
Haryana Agro Industries Corpo- 
ration, 

4. 9-11-81 () The Committez recorded the oral 
evidenee of the following witnesses ;= 

1. Shri Partap Singh, Managing Dire- 
ctor, Haryana Agro Industries, 

*  Corporation; 

2. Shri Mehar Singh Malik, General 
Secretary, Haryana Agro Industr- 
ies-Workers® Union; and - 

3. Shri Charan Singh, Ex-Salesman, 
Haryana Agro-Industries Corpo- 
ration. - 

- (i) The Committee decided that the oral 
' evidence of Chandhri Ganga Ram, 

M.L A-be dropped as the summons 
issued to him by the. Committec were 
received back undelivered., 

5. 10-11-81 () Recorded the oral evidence of Swami 
7 Aditya Vesh, M.L.A 

(ii) Recorded the oral evidence of Shri 
उन. Batra, Assistant Engineer, (sus- 
pended), Farmers® Service Centre, 
Gargaon (Haryana Agro Industries 
Corporation) 

Report Presented 

The report was presented’ by the Chairman to the Speaker on 
28/29.11-81 and the Hon’ble Speaker was pleased 10 order the printing 
of the Reeport under Rule 224 of the Rules of Procedure and Conduct 
of Business in the Haryana Legislative. Assembly as the House was not 
in Session 

The Report was to be presented to the House on 16-3-82 but. on 8. 
Privilege Motion given notice of By Shri Sumer Chand Bhatt; वे... 
alleging that the Report had leaked to the Press before presentation (0 the- 
House and as such it could not be presented that day and the' Chairman 
presenied the Report to the House on 17-3-82 

. Report Discussed 
The Repost of the Committee was discussed एप the 1st April, 1982 

and disapproved by. the. House on the same duy. 

Proceeding . 

A record of Proceedings of the meetings-of the Committee are kept 
in the Haryana Vidhan Sabha Secretariat 
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SPECIAL. COMMITTEE 

‘Under Ruie 120 of the Rules of procedure and Cunduct of Business 
ir. the Haryana Legislative Assembly a Special Committe was appointed 
पुर the Hon'ble Speaker on the 16th March 1982 comprising of the 
Hllowing members to enquire into the circumstances about the Leakage 
cf the, Repoit of the One Man Enquiry Committee (headed by Shri 
Baldev Tayal, M.L.A ) to the press and to fix theresponsibility. for the. 
=ame and submit its report by the 231d March, 1982 :— - 

1. Rao Ram Narain, M.L.A. ‘Chairman 

2. Chaudhri Ram Lal Wadhwa M.L.A. Member. 

3. .Chaudhri Birender -S'in'g.h, M.L.A. Mem".ber-.- 

4, Chaudhri Preet Singh Rathee M.L.A. Member. 

5. Chaudhri Rajinder Singh, M.L.A. - Member. 

As the Committee could not finglize its Report-upto 23rd March, - 
1982 the Hon'blé Speaker exterided the period for submitting the final 
réport upto 261tk March, 1982. . 

‘The Committee held a total number ~f 4 meetings during the period 
w.ef., 16-3-82, . 

The name of पिंड members and the number of meztings attended by 
each of them are shown in the following table ना 

छा. No, Nam"!e of Member ___Nu‘rnber of meetings 
attended 

1. RaoRam Narain, 4 

2. Chaudhri Ram Lal Wadhwa 4 * 

3. ‘Chaudhri Birender Singh * 

4. Chaudhri Preet Singh Rathee = 4 

. 5. Chaudhri Rajinder Singh 2 

The dates of meetings, the number of members present and the 
business transacted at each meeting डा given below : 

A
T
 

. 8r. Date of Mesting  Number of ‘Business transacted 
No. ‘members 

1. 17:3-82 4 «  Recorded thc oral evidence of Shri 
Chander Parkash, Under Secretary, Shri 
Rajeshwar Kumar Sherma, Watch & 
Ward Officer, Shri Amar Singh, Chamber 
Agsistant (Clerk) and .Shri L. D. Arora, 
English Reporter of Haryana Vidhan 

| Sabha Sccretariat.
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2. 18-3-82 

3. 23-3-82 

4. 24-3-82 

Recorded the oral eviderce of  Shri Sumer 

Chand Bhatt, M.L:A. and Shri K. K, 

Agarwal, Depoty Director (Press) Public 

Relations Department, Haryana, 

Chandigarh. 

Reéorded the oral evidence of following 

witnesses : — 

(i) Shri Baldev Tayal, M.L.A. 

(ii) "Shri Vidya Sagar Press Correspondant; 
Punjab Kesri; and 

(iiiy ShriS.K. Sood, Press Correspondent; 

Patriot. 

The Committee drafted and approved its 

Report.about the Leakage of the - One 

Man Enquiry Committee (headed by Shri 

Baldev Tayal, M,L-A.)and authorised the 

Chairman to sign and present to the 

Hon'ble Speaker on 25-3-82. 

The Chairman (Rao Ra 
- presented the final Report 0 

25-3-82, 

Report Presented 

m Narain, M.L.A)), of Special Committee 

f the Committee to Hon'ble Speaker on 

Proceedings 

A record of the proceedings ए the meetings of the Committee has 

_ been kept.in the Haryana Vidhan Sabha Secretariat. 
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COMMITTEE ON GOVERNMENT ASSURANCES 

I'. The Committes on Government Assurances of the Haryana 

Vidhan Sabha for the year 1981-82 consisting -of nine members and 

one special invitee was nominated by the Speaker on the 21st April, 

1981 and Ch. Mani Ram was also. nominated on 1l1th May, 1981 as a 

special invitee. 

2. Shri Fateh Chand.Vij was appointed by the Hon'ble Speaker 
as Chairman of the Committee. 

3+ The Committee held in-all 47 meetings out of which 6 meetings 

were held at Delhi, Kohima, Shillong, Gangtok and Tajewala, The 

names of the membars and the number of meetings attended' by each 

of them are shown in the table given below :-— . 

Serial No. . Name of Member Numbers of meetings 
a_ttend_ed 

1. Shri Fateh Chand Vij 46 

s 2 Swami Aditya Vesh 34 

3.  Rao Bansi Singh , 20 

4. Shri Gulzar Singh 47 

- 5.  Shri Har Swarup Bura 1 

6. Shri Jai Narain Verma 37 

7. Master Jogi Ram . 23 

. g  Capt. Mange Ram 1 . 38 

9,  Com. Shankar Lal - 35 
Special Invitees 1— 

10. (0, Harphul Singh 28 

11, Ch. Mani Ram 38 

Shri Har Swarap Bura, M.L.A. resigned from the membership of 
‘the Committee with effect from the 28th August, 1981. 

Meeting Leld and business transacted 

_The dates of, meetings, the number of members present and the 

business transacted at each meeting are given below :— 

St. Date of Meetings Number of Business transacted 
No. members 

- presle_nt 

1 S 2 3 S 4 

1. 14th May, 1981 6 The Secretary explained to the Commiit- 
tee its scopeand function. 

2.  2lst May, 1981 8 Scrutiny of statement of assurunces given 
by 19m830 ministers during the Sesstons held 
in .
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10. 

1. 

12... 

13 

1s. 

26th May, 1981 

3rd Jume, 1981 

10th June, 1931 

16th June, 1981 

26th June, 1981 

3rd July, 1981 

Sth July, 1981 
[} 

13th July, 1981 

15th July, 1981 

17th July, 1981 

21st July, 1951 

31st July, 1981 
Fl 

ath Augnst, 1951 

13th August, 198} 

10 

10 

Scrutiny of statement of assurances given 
by the ministers during पीट Sessions held 
in 1980, 

(i} Scrutiny of h_statem‘ent of assurances 
given by the ministers during the 
Sessions held tn 1980, 

(ii) Finalized the study tour programme of ths 
Committee to various State in India. 

Scrutiny of ‘sta'ement एवं assurances given २ 
by the ministers during the Sessions held 
in 1980, 

Scrutiny of statement of assurances given 
by thc ministers during the Sessions ‘held 
in 1980, 

Scrutiny of statement of assurances given 
by the ministers ‘during the Scssions held 
in 1980. , 

Scrutiny एप, statement of assurances given 
by tshc ministérs during the Sessions held 
i 1980, 

I 

The Committee held meeting at Haryana 
Bhawan, New Delhiand framed question- 
naire for discussion with the .Committees 
on Government Assurances of Nagaland, 
th'eghal_aya and Sikkim Legislative Assemn- 

es. 

Meecting with फिट members of the Commit- 
tce on Government Assursnces of the 
Nagaland Legislative Assembly at Kohima 
and discussion on points of common in- 
terest. 

Meeting with the Committee on Govern- 
ment Assurances of Meghalaya Legislative 
Assembly at Shillong and discussion घी 
matters of common interest. 

Moecting with the Committee on Govern: 
ment -Assurancés  of Sikkim Legislative, 
Assembly at Gangtok and discussion on 
matters एव commoninterest, ~ 

The Committee reviewed its experiences 
gN'.uned during its study tour of the states of 
agaland, Meghataya, and SikKim. 

Scrutiny of statement of assurances given 
lb9y B‘Ohc ministers'daring the Sessions held jin 

Scrutiny एव, statement of assurances given 
पद ्दु ministers during the Sessions held in 

50. 

Scrutiny of _statement एवं assurances given 
* by the minhisters during the Session held in 

1980. & ही ः 
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2 4 

18, 

19. 

20, 

21, 

22, 

23, 

24, 

25, 

26. 

27. 

.28, 

29. 

20th Avgust, 1981 

27th August, 1931 

2nd September, 1981 

9th September, 1981 

14th September, 1981 

1st Qctober, 1981 

6th October, 1981 

14th Qctober, 1981 

22nd October, 1981 

23rd October, 1981 

30th Octobes, 1981 

4th November, 1981 

12th November, 1981 

Scrutiny of statement of assurances given 
bygothe ministers during the Session held in 
1980, 

The Committee orally examined the répre- 
sentatives of’Sports Department regarding 
implementation of assurances. 

Scrutiny of replies recieved from the Go- 
verpment regarding the implementation of 

" Assurances. 

Scrutiny of replies received from the Go- 
vernment regarding the implementation of 
asSUrCRCes. 

(i) The Committee considered the letter 
received flom the Uttar Pardesh 
vidhan Sabha about their tour pro- 
gramme छत noted its contents. 

हि Scrutiny of the replies received from 
the Government regarding implementa- 
tion of assurances. 

() The Committes considered the tele- 
grams received frem the Tamil Nadu 
and West Bengal Legislative Assemblies 
and ncted their contents. 

(iiy The committee orally examined the 
represencatives of Eduecation Depart- 
ment regarding  implementation of 
assprances. 

The Committee orally examined the repre- 
sentatives of Irrigation Dapatiment regar- 

ding implementation of assurances. 

Scrutiny of replies received from the 
Goveranmant regarding implementation of 
ASSUTANCES. 

Scrutiny of replics received from the 

Government regarding implementation of 

assurances. 

Discussion on matters of common interest 

with the West Bengal Legislative Assem- 

bly. 

The Committes orally examined the repre- 

sentatives of Education Depariment regar- 

ding implementation of assurances 

Scrutiny of replies received from the 

Government regarding implemetation’ of 

assurances. 

Scratiny of teplies reccived from the 

Government regarding implementaticn. of 

ASSUTANCES,
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2 . 3 4 

I7th November, 1981 4 Scrutiny of replies roceived from the: 
Government regarding ~ implementation of 
assurances. 

23rd Nevember, 1981 9. The Committee orally examined the. 
representatives of the Irrigation Depart- 
nent and thereafter Committes visited 
Tajewala and Hathni Kund Head Works 
area for an on spot study 

30th November, 1931 7 Sctutiny of replies received from the Go- 
vernment regarding implementation of 

. assurances, . 

9th December, 1981 6 The Committee orally examined the repre- 
sentatives of Transport Department regar- 
ding the implementation एव assurances.- - 

17th December, 1981 3 Scrutiny of replies received from the 
Government regarding implementation of 
assurances, 

24th December, 1981 7 Scrutiny of replies received from the 
Government regarding implementation of 
assurances. 

31st December, 198] 7 () The Committer considered the letter- 
received from the Nagafand Legistative 
Assembly and noted its contents, 

(i) Scrutiny of replies [received from the 
Government regarding implementation 
of assurances, 

5th January, 1982 [ Scrutiny of replies received from the 
Goverament regarding implementation of 
assurances. । ) . 

12th January, 198 7 The Committes orally examined फिट repre- 
sentatives of P.W.D. (B & R) Department 
regarding implementation of assurances. 

19th January, 1982 6 The Committee orally examined पीट repre- 
) sentatives एव Printing & Stationery Depart- 

ment regarding implementation of .assu- 
rances. 

23rd January, 1982 4 Discussion on matters of common_interest 
with the assurances committée Nagaldnd. 
Legislative Assembly. 

28th Januoary, 1982 8 The Committee orally examined the repre- 
sentatives or Excise and-Taxation Depart- 
ment regarding implementation of assy- 
rances. 

‘3rd Febryary, 1982 9 Scrutiny of replies feceived from the 
Government regarding implementation of 
assurances, 

10th February, 1982 3 The Committce oraliy examined the fepre- « 
sentatives  of  Agriculture Department 
regarding implementaiion of assurances, 

[ 
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44. 18th February, 1982 7 The Commitiee orally examined the repre- 
sentatives of P.W.D. (B & R) and Tourism 
Depariments in onnection with the impie- 
mentation of assurances relating to their 
Departments 

45}  24th Februaty, 1982 7 The Committee orally examined the Tepre- 
. sentatives of ‘Revenue Local Self Govern- 

ment and Agricolture Departinent in 
connection with the implementation of 
assurances relating to their Departments. 

46, 3rd March, 1982 7 The Committee considercd the draft 
. Report, . 

47, 9thMarch,-1982- 7 The Committee finalized- its 13th Report, 

Presentation of ‘the Report 

Thirtéenth Report of the Committee on Government Assurances 
of the Haryana Vidhan Sabha was presented to the House on 30th 
March, 1982. 

] 

Meetings at place other than Chandigarh 

The Committee held its meetings on 9th July, 1981 at New Delhi, 
13th July, 1981 at Kohims, 15th July, 1981 at Shillong, 17th July, 1981 
at Gangtok, 215 July, 1981 at New Delhi and 23rd November, 1981 at 
Tajewala, . 

Proceedings 

A record of the proceedings of the meetings of the Committee has 
been kept in the Haryana Vidhan Sabha Secretariat, 
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COMMITTEE ON SUBORDINATE LEGISLATION 

i. The Committee, consisting of seven members of the Haryana 

Vidhan Sabha, besides the Advocate General, Haryana, were , nomin.a- 

ted by the Speaker on the 21st Aptil, 1981 and was notified vide noti- 

fication' No. HVS-LA (Sub-Leg)-1/81-82/32, dated the 23rd April, 1981. 

2. . Chaudhri Surender Singh (Tosham) was appointed by the 
Speaker as Chairman of the Committee, . 

3. The Committee held पा meetings, The name of the members 

and number of meetings attended by each of them are showr in the 

following table :— ' 

Sr. Namg of Members Number of meetings 
No. ] _ attended 

1. Ch. Surender Singh (Tosham) . 40 - 

2. Ch. Ajit Singh - 70 

3. Sh, Hira Nand Arya 67 

*4, Rao. Ram Narain 27 

5. Sh. Ram Lal Wadhwa - 66 

जूक,  Sh, Sukhdev Singh 16 

7. Sh. Sumer Chand Bhatt 40 

8. Advocate General v — 

*%¢9  Ch. Birender Singh ' 9 ही 

कर बल 0, Ch. Rajinder Singh 3 

£ SPECTAL INVITEES 
1. Ch. Ran Singh Mann 62 

2. Ch. Jagjit Singh Pohloo 29 

*Rao Ram Narain, resigned from the Membership of the Committee 

with effect from 9th December, 1981, vide notification No. HVS- 
LA(Sub-Leg)-1/81-82/71 dated the 13th December, 1981. 

% §, Sukhdev Singh, resigned from the Membership of the Committee 
w.e.f. 4th August, 1981 (afternoon) vide notification No. HVS-LA 
(Sub-Leg)-1/81-82/46, dated the 12/13th August, 1981, 

कक Saryshri Birender Singh and Rajinder Singh, M.L.As’. were nomi- 
nated by the Speaker vide notification HVS-LA गिर रत 
72. dated the 15th December, 1981 in place of *Rao Ram Narain 
and Sardar Sukhdev Singh, M.L.As. who resigned from the Mem- 
bership of the Committee. 

£Sarvshri Ran Singh Mann and Jagjit Singh Pohloo, Were nomi- 
nated by the Speaker as special invitees of the Committee on the 
12th May, 1981 and 24th September, 1981, vide notificatiou No. 
HVS-LAN(Sub-Leg)-I,ISI;’SZMI, dated the 12th May, 1981 and noti- 
fication No. HVS-LA (Sub-Leg)-1/81-82/61, dated the 24th Septem- 
ber, 1981, respectively. ' 
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Selection of Rules for Scratiny Framed under the Various Acts 

The Committee selected the following Acts for scrutiny of पट 
Rules framed there under :— 

The Punjab Land Revenue Act, 1887, 

The Police Act. 

The Punjab Excise Act, 1914, 

Thge Faridabad Complex (Regulation and Development) Act, 
1971, 

The Haryana Industrial Estates (Development and Regulation) 
Act, 1974. 

The Punjab Livestock 'and Birds Diseases Act, 1945, 

The Punjab Occupancy Tenants (Vesting of Proprietary Rights) 
Act, 1952, 

The Punjab Land Reveuue (Surcharge) Act, 1954, 

The Haryana Prohibition of Smoking in Cinemas Theatre 
Halls Act, 1974. , 

The Haryana Anatomy Act, 1974. 

The Kurukshetra University Act, 1966. 

The Mabharshi Dayanand University Act, 1975, 

The Haryana Race Courses Licensing Act, 1976, 

The Haryana Dowry Prohibition Act, 1976. 

The Haryana Veterinary Council Act, 1976, 

The Punjab Gram Panchayat Act, 1953. 

The Haryana Muaicipal Act, 1973. 

The Haryana Public Moneys (Recoveries of Dues) Act, 1979. 

The Haryana Gram Panchayat Election Rules, 1971 framed 
under the Punjab Gram Panchayat Act, 1952. 

The Rules framed under the Haryana Municipal Act, 1973 :— 

1. The Haryana Municipal Khasra and Town Plan Rules, 
1976. 

2. The Haryana Municipal (Sanitation and Public Health) 
Bye-laws, 1976. ] 

3. The Haryana Municipal Octroi Limits Bye-laws, 1976. 
4. The Haryana Municipal (Control on Advertisement) Bye- 

laws, 1976. 

The Punjab Primary Education Rules, 1961, framed under फिट 
Punjab Primary Education Act, 1960. 

The Haryana State Seed Cértification Agency Rules, 1976. 

The Haryana Utban Development (Disposal of Land and 
Buildings) Regulations, 1978, framed under the Haryana Urban 
Development Authoerity Act, 1977.



i 

Rules: Scrutinized 

1 The Committee scrutinized the following rules, regitlations, bys- 
laws and notifications etc 1 — 

The Punjab Co-operative Societies. Rules, 1963, framed under the L . 
Punjab Co-operative Societies Act, 1961, 

2. The Haryana Gram Panchayat Election Rules-1971, framed under 
the Punjab Gram Panchayat Act, 1952, 

3, The Haryana Munpicipal Election Rules, 1978, framed under the 
-~ ~Haryana Munpicipal Act, 1973, 

4. The Haryana Municipal Khasra and Town Plans Rules 1976, framed 
under the Haryana Municipal Act, 1973, 

5, The Pupjab Primary Education Rules, 1961, framed under the 

Punjab Primary Education Act, 1960, 

6:- The Punjab Labour Welfare Fund. Rules, 1966, framed. .under the 
Punjab Labour Welfare Fund Act, 1965, 

7. Haryana State Seed Ceriification Agency Rules, 1976. 

87. The Haryana Prohibition of Smoking in Cinema. andTheatre Halls 
Rules, 1981, framed under the Haryvana Prohibition .of Smoking in 
Cinema and Theatre Halls Act, 1974. 

VI. Further observ. tions/recommendations made by the Committee 
on the replies/action taken by the Government in implemen- 
tation ए their ¢arlier recommendations in respect of— 

(i) The Haryana-_ Canal and Drai'n,age Rules, 1976, framed.under the 
Haryana Canal and Drainage Act, 1974 (Tenth Report). 

(iiy The Punjab Villige Common Lands Regulation) Rules, 1964, 
framed under the. Punjab Village Conumon Langs (Regulation) 
Act, 1961 (Tenth and Eleventh Reports) 

(iii) The Haryana Ceiling on Land Holdings Rules, 1973+and: the 
Haryana Utilisation .of Surplus and other Areas Scheme, 1976, 
framed under the Haryana Ceilling on Land Holdings . Act, 
1972 (Twelfth Report) 

(iv) The Punjab Warehouses- Rules, 1958, framed under the Punjab 
. Warehouses Act, 1957, (Fifth Report) . 

(v) The Haryana Homogopathic Practioners (General) Rules, 1975, 
framed under the Punjab Homoeopathic Practioners Act, 1965 
(Tenth Report.) 

(vi) The Haryana Land Holdings Tax Rules, 1973, framed under 
the Haryana Land Holdings Act, 1973 (Tenth Report). 

(शो The Haryana General Sales Tax Rules, 1975 framed under the 
. Haryana General Sales Tax Act, 1973 ((Fwelith Report) 

सी The Haryana Home Guards Rules, 1980, framed under the 
\Hary__ana Home Guards Act, 1974 (Twelfth Report) . 

(ix) Statement showing the outstanding recommendations/observa- 
IR tioms made by the Committee-in respect of Punjab. Coopera- 

tive Societies Rules, 1963, framed under the Punjab Coopera- 
tive Societies Act, 1961... 
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‘Meeting held and business transacted T 

फट dates of the meetings the niitiber of mémbers/special invitees’ 
present and the businees transacted at each meeting are given below:— 

St. No.. Date.of Number of Business Transacted 
meeting members/ 

special invitees 
_”___“W“_m_“_——‘——"""_"‘-:-l गया . - 7 

17 6th May, 1981 7 I. Seope and functiongs of the Co- 
mmittce, 

2. Appraisal of the work done by the 
previous Committee. 

3. Selection of Rules for Scratiny. 

4.. ‘Discussion with the visiting Com- 
mittee on Delegated Legislation of 
Uttar Pradesh regarding the func- 
tion of the Commitiee and thé 

o matters of Common interest. 

2. 12th May, 1981 3 1. The Chairman of the Harvana 
Committee on Subordinate Legis- 
lation was jnformed of the confe- 
rence of Hon. Chairmen of the 
Committee on  Subordinate Legis- 
lation in India, as received from the 
Lok Sabha Secretayriat to be held 
on the 25th and 26th July, 1981. 

2. Discyssion regarding the abs_e'nce of 
= the Legal Remembrancer in चिट 

meetings of the Commitiee, 

: 3. Scritiny of the Punjab Occupancy 
-Tenants नि of Proprietory 

- Rights) Rules, 1936, framed under 

i the Punjab ~Oeccupancy Tepants 

- (Yesting of Proprietory Rights) 
Act, 1932, 

3 19th. May, 1981 . 7 1. Resumption of discussion regarding 
the absente of the Legal Rememb- 
rancer in the meeting of the Com- 
mittee, 

2. Resumption of discussion on the 
P Panjab Occupancy Tenants (Vesting * 

of Pruprictory Rights) Rules, 1956, 
framed under the Punjab Qccupancy 
Tenants (Vesting of Propristory 
Rights) Act, 1952. . 

4; 25th May, 1981 5 1. Discossion with the Legal Rememb- 
rancer Haryana regarding his pre- 
sence at the meeting of the Com- 
mittee or in his absence to depute 
the joint Legal Rc,membrance_r. .. 

2. Oral examination of the rtepresenta- 

. tives of the Revenus Degpattment 

“ - . regarding the Punjab Occupancy 

o
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4 

5. 1st June, 1981 7 

1 

6. Sth June, 1981 7 

7. 90 June, 1981 6 

8. 15th June, 1981 7 

9. 20th June, 1981 7 

10; 25th June, 1981 7 

Tenants  (Vesting of Proprietory 
Rights) Rules, 1956, framed under 
the Punjab Occupancy Tenants. 
ggvszesfing of Proprietory Rights) Act, 

1. Copies of the Haryanz municipal 
Elections Rules, 1973, framed under 
the Haryana Municipal Act, 1973, 

2. Copies of the Haryana Prohibtion 
of Smoking in Cinema and Thkeatre 
Halls Rules, 1931, framed under the 
Haryana Prohibtion of Smoking in 
Cinemas and Theatrs Halls Act, 1974, 
were supplied to the member of 
the Commiitee for their study snd 
they decided to scrutinize there 
rutes in these subsequeént meatings. 

1. Scrutipy of the Haryana Municipal 
Elections Rules, 1978, framed uader 
the Haryana Municipal Act, 1973, 

2. Scrutiny of the Haryana Prohib- 
tion of Smeking in Cinema and 
Theatre Halls Rules, 1981 framed 
under the Haryana Prohibtion of* 
Smokingin Cinema aad Theatre 
Halls Act, 1974. 

1. Oral examination of the Commis- 
sioner and Secretary to Govern- 
ment Haryana, Development and 
Panchayat Department, Lecal Govt, 
Depattment and Home Department 
regarding framing of the Rules 
Regulations by the State Govern- 
ment under the various Acts includ- 
ing the Rules framed under the 
Police Act. 

2, Oral examination of the Commis- 
sioner and Secretary to Government, 
Haryana, Locol Government Depart- 
ment regarding scruting of the 
Rules framed under the Haryapa 
Municipal Election Act, 1973, 

Scrutiny of the Haryana Gram Pan- 
chayat Elec ion Rules, 1971, framed 
under the Punjab Gram Panchayat Act, 
1952. 

Discussion with the committee_on dele- 
gated Legislation of the Tamil Nadu 
Legislative Assembly regarding the 
function एवं हाट Committee and matters of 
Common interest, 

The Committee went through the pro- 
visions of the Haryana Canal and 
Drainage Rules, 1976, framed under the 
Haryana Canal and Drainape Act, 1974, 

-
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1 

11. 

12, 

Y
 

14. 

15. 

16. 

30th June, 1981 

6th July, 1981 

7th July, 1981 

13th July, 1981 

14th July, 1981 

20th July, 1981 

with से view to Scrutinize the Haryana 
Canal and Drainage Rules, 1976 and to 
supply them the information regarding 
the implementation of the recommen- 
dations made दा their Tenth Report in 
regard to the said rules by the Ircigation 
Department 

Oral examination of the Commissioncr 
and Secretary to Governmeat, Haryana, 
Irrigation Departmsznt regarding imple- 
mentation= of फिट recommendations/ 
obsarvations confained in  he 10th 
Report of the Committee on the 
Haryana . Canal and- Drainage Rule, 1976 
framed under the Haryana Canal and 
Drainage Act, 1974 

Oral examination of the Commissioner 
and Secretary to Government, Haryana, 
Panchayat Department in respect of the 
Haryana Gram Panchayat Election 
Rules, 1971, framed under the Punjab 
Gram Panchayat Act, 1952 

Scruotiny of the Haryana Urban (Control 
of Rent snd Eviction) Rulels, 1976 
framed under the Haryana Urban 
(Control of Rent and Bviction) Act, 1973. 

Scrutiny of the following Rules {ramed 
lgundser the Haryana Municipal Act, 

73. 

1. The Haryana Municipal Khasra and 
Town Plan Rules, 1976. 

2. The Haryana Municipal (Sapitation 
and Public Health)'Bye-]aws, 1976. 

3. The Haryapa Muncipal Ootroi 
limits Bye laws 1976, 

4, The Haryana Municipal (Control on 
Advertisement) Bye-laws, 1976, 

Supply of infermation fo the. Committee 
regarding the Rules framed uonder फिट 
various Acts governing the State. 

Oral examination of the following repre 
sentatives of the different departments 
in regard to the supply of information 
and amended up-to-date copies of rules, 
regulations, bye-lews and corder et 
framed by the State Government :— 

(i) the Chief Sscretary to Govern- 
ment, Haryana, Chandigarh 

(iiy the Commissioner and Secretary 
to Government Haryana, Reve-. 
nue  Dcpartment, Reheablita~ 
tion, Consolidation and Irri- 
gation Departmert, Chandigarh;
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17. 21st July, 1981 

(iii) The Commissioner and Segre- 
tary to Government Haryana, 
Home, Jail. Criminal, Investi- 
gation  Administration of 
Justice, Vigilance, Excise .and 
Taxation Departments, 

{iv) The Commissionerand.Secretary 
to Government, Haryana State 
Electricity Board, Public Rela- 
tions Department, Chandigarh, 

(v). The Commissioner and Secre- 
. © tary to Government, Haryana, 

Cooperation, Dairy Develop- 
ment and Animal Husbandry 
Department, Chandigarh. 

(vi) The Deputy Secretary to Go- 
vernment, Haryana Industries 
‘and Industrial Training Depart- 
-meat, Chandigarh. 

(एफ The Deputy Secretary to the 
Government, ~Haryanpa, Civil 
Avation Department, Chand /- 

garh. 

(सं The Joint -Secretary to Govern- 
ment, Haryana, Finance and 
Credit Jnstitutional and Finance. 
and Credit Control Depart- 
ment, Chandigath. 

(ix) The Commissioner 2nd Secretary 
to Government, Haryana, He lth 
and Medical Education Depart- 
ment, Chandigarh. - 

Oral examination of the representative of 
the following departmients in  regard to 
the supply of information and amended 
up-to-date: copies of roles, regulations, 
bye-laws and orders etc; framed by the 
State Government ; = 

1. ~The Depaty Secretary to jGovern- 
ment, Haryana, P W.D., Public 
Health Departments, Chandigarh. 

3. _The Joint Secretary to the Govern- 
ment, Haryana, Agriculture Depart- 
ment, Chandigarh. 

3. The Commissioner and Secretary ta 
* Government, Haryana, Development 

and Panchayat Department, Chandi- 
-gath. ह 

4. The Joint Secretary to Govergment, 
Haryana, Local Government De- 
partment, Chandigarh, 

5. The Joint Secretary and State Trans- 
port Controller, Transport Departe 
ment, Chndigarh, 

I 
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18." 27th July,’1981" 

19, 2800 July, 1981 

20.* Sth-August, 1981 

6. The Commissioner and Secretary 
to  Goyernment, Haryan3, PW.D, 
(B&R) Department, Chandigarh. 

7. The Commissioner and Secretary to 
Government, Haryanz, Finance 
Department, Chandigarh. 

. 

8. The Special Secretary to Govern- 
ment, Haryana, Town and Cohainiry 
Planning, HUDA, Food and Supply 
Departments, Chandigarh. 

9. The Commissioner and Secretary to 
Government, Haryana, Labour and 
Employment, Printing and Stationery 
Departments, Chandigarh. 

10. The Commissivner and Secretary to 
Goverament, THaryana, Social 
Welfare Department, Planning, 
Public Health, Chandigarh, 

Oral examination of the Commissioner’ 
and Secretary to Government, Haryana, 
Educatioi Department, Chandigarh 
regarding the framing and supplying of 
the: coples of rules framed under the 
various Acts of Education’ Department, 
Chandigarh. 

1. Oral examination of the Joint Sec- 
retary-to  Government, Haryana, 
Tourism Department in regard to 
the framing and supplying of Rules, 
Regulation, Bye-laws etc. 

2. Oral examination of the Joint 5 
Director, (Public' Heaith/Relations 
in regard to the framing and Supply 
of Rules, Regulation, Bve-laws ete, 
framed under the Act governing the 
Department, 

3. Omal examination एव the Director 
and Joint Secretary, Institutional 
Finance and Credit Control Depart- 
ment, Chandigarh regarding the 
supply एव Rule, Regulation, Bye- 
laws etc. and supply of information. 

1. The Committee met at Haryana 
Bhavan and informed oiher Mem- 
bers of the Committee about the 
absence of the Chairman and 
nominated the Acting Chairman 
Shri Suymer Chand Bhatt,a Mem- 
ber of the Committee for the | pro- 
posed tour.. 

g Framed gquestionnaire to discuss 
with फिट Committee of the couter- 
part during the proposed tour.
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21, हा August, 1981 

22, 9th August, 1981 

23. 10th August, 1981 

24. 12th August, 1981 

25, 13th August, 1981 

26. 14th Avgust, 1981 

27. 16th August, 1981 

i Discussion with the Commissioner, 
Touwrism and Chairman and Masaging 
Dircctor, Touristn Corporation, Karpa- 
taka and discussed various matters of 
Common interest regarding Tourism 
and Corporation Department and later 
visited vations tourist spots and other 
important places as suggested by the 
Corporation Officers. 

6 Discussion with the Deputy Director, 
p Tourism Corporation, Karpataka re- 

garding various matter: of common 
interest of the Tourisin Corporation 
Department of Kamnatka Special discus- 
sion was held regarding Hotel at 
Mysore. 

6 Discussion with the Subordinate Legis- 
lation Committee of Karnataka Ligista- 
live Assembly regarding the function 
in respective State as also on other 
various matters of Common inferest. 

6 1. Discussion with the Managing Director 
(First Meet- and Director of Kerala State regarding 

ing) 11-00 various matter of Common interest of 

AM. the Tourism Corporation Department 
of Kerala Stateand विधा the Commi- 
ttee of the Haryana State were shown 

pictures of “Glimpses of Kerala® and 
other tourists spots and places of * 
attractionfimportauce. 

(Second Meet-  Discussion with the Kerala Subordi- 
ing 1,30 P.M.,) nate Legislation Committee regarding 

the function in the respective Sfate 
25 also on other various matter of 
.Common interest, 

6 Discussion with the Deputy Director 
- (First Meet- Tourism Corporation, Tamil Nadu, 

ing) 1 0D Madras regarding various matter of 
P.M. Commeon interest of the Tourism 

Corporation of Tamil Nadu, Madtas. 

{Second Meet- The Haryana State Commitiee visited 
ting) 6.00 Kanya Kumari the same dayand 

P.M. other tourist spots and places of 
attractionfimportance. 

6 The Haryana Committee on Subordi- 
nate Legislation reviewed the discussion: 
held with the Committee on Subordinate 
Legislation of Karnataka Kerala and 
Tourism Corporation of Kamataka, 
Tamil Nada and Kerala at Madurai. 

6 Discussion with the Managing Director 
and Divisianal Manager,, Tourism 
Corporation, Orissa and Bhubneshwar 
rogarding various matter of Common 
interest of the Tourism Corporation 
Department Orissa. 
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17th August, 1981 

N 

19th August, 1981 

20th August, 1981 

+31st August, 1981 

1st September, 1982 

7th September, 1981 

Discussion with the Subordinate Legis- 
lation Committee Qrissa Legislative 
Assembly Bhubneshwar regarding the 
function in the respective States as also 
on other variovs matters of Common 
interest. 

The Committee on Subordinate Legis~ 
lation of the Haryana State reviewed the 
disrussion held with Committee on Sub- 
ordinate Legislation, Crissa and the 
Tourism  Corporation of Orissa at 
Puri. - 

Discussion with the Secretary, West 
Bengal Legislative' Assembly, Calcuita, 
regarding function of the Commiitee 
and the matter of Common interest in 
both the States, 

Oral examination of the representative 
of the Development and Panchayat 
Department in respect of the Punjab 
village Common Lands (Regulation) 
Rules, 1964, framed under the Punjab 
villags Common Lands (Regulations) 
Act, 1961 and io respect of the reco- 
mmendationsfobservations contained at 
page 27-37 of the 10th Report for 
the year 1978-79 and pages 71--73 of 
the 11th Report of the Committee for 
the year 1979-80. 

Postponment of oral examination of 
the Financial Commissioner and Secte- 
tary to Government, Haryana, Revenue 
Deptt,, in respect of the Haryana Land 
Holdings Tax Rules, 1973, 

1. Resumption of Oral examiration 
of the representatives and Commi- 
ssioner and Seeretacy to Govern- 
ment, Haryana, Development and 
Panchayat Department, Chandigarh 
in-respect of the scrutiny of the 
Punjab Vitlage Common Lands 
(Regulation) Rules, 1964, framed 
under the Punjab Village Common 
Lands (Regulation) Act, 1961 and 
in respect of the implementation 
of the recommendationsfobserva- 
tions contained > at pages 27—36 
of the 10th Report for the year 
1979-80. 

2. Oral examination of the Commi- 
ssioner and Secretary to Govern- 
ment, Haryana Revenus Depari- 
ment Chandigarh in respect of the 
implementation of the recommen- 
dationsfobservatioas regarding the 
Haryana Land Holdings Tax 
Rules, 1973, framed under फिट 
Haryana Land Holdings Tax Act. 
1973 contzined at pages 14—16 of 
the 7th Reports,
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34, 8th Septemver, 1981 

35, 14th September, 1981 

35, +15th September, 1981 

L 

37. +16th-Septemb'r, 1981 

38. ! 30th September;-1981" 8 
e 

[ - 

39,” 5th October,-1981"" 

L 

5 

4 

54—' 

5 

6" 

40,312tk October, 1981 6 

Discussion regarding the scrutiny of the 

Oral examination cf the Commissioner 
and Secretary to Government, Haryana, 

alongwith the representatives of the Cor- 

poration' Deptt., regarding the framing 

of the new 6 actment of Haryana Co- आस 

operative Societies Act, 1981 and the ;_,- 
following op action in-regard there t6 . - 
85 well as the action on the 12th‘Reéport - - 
of पीट Committee at pages 16—25in 
regard to the other reports 2150, relating 
0 the implementation work etc. etc. 

vig
h 

Resumption of oral examination of the 
Joint Secretary and the representative - 

of the Cooperation Department .in 
respect of the Haryana Co-operative 

Societies Rules, Bye-laws etc. as well as 

the Banks rules etc. ' a 

The Committes discuss ‘the ;letter=No. - 
DTOP—BDP-14957 dated the 11th 
Sept., 1981, received from the HUDA 
alongwith Rules .and Regulation gove- 
rning allotment of plots ete. framed 
under varicus Acts. 

1. Resumption of oral examination of ™ 
the Commissioner and Secretary to e 

Government, Haryana, Chandigarh C.; 

alongwith the respective representa- - 
tives of the Co-operation Depart- 
ment ’regardingobs&rva.tion No. 2 of 

. the Graat of 'loanfor thepurchase 
of Tractor etc. framed under the 
Haryana Co-operative Societies 
Rules, 1963, framid under the 
Punjab Co-operative Societies Act, 
1961, ! 

3. Resumption ‘of * discussion™ onithe 
observation No. 1 regarding  the 
Punjab Co-operative Societies Rules 
1963, framed -under the Punjab 
Cooperative Societies Act, 1961. 

o
t
 

regulation, rules, etc. framed under the 

Haryapa Urban Development Autherity 

Act, 1977,and the Haryana, Housing 

Board Act, 1971, and Supply of list 

of allottees of plots, House Premises 

efc. by HUDA and the Housing 

Board. 
ं ; 

Oral examinationfdiscussion regarding पे 

the Scrutiny of the regulations, rules, 
etc. framed under the Haryana Urban . 

Development Autdority, Haryana Hou- 

sing Board Act, 1971 and supply of list 

of allottees of plots, Houses premises 

etc. by HUDA and the Housing 

Board- 

Regarding selection _of Acts/Rules for 

examination of the Haryana State under 

which tules framing power has been 

delegated to -the Government so that 

jt may select Actsand Rule which thg 
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] Committee may like 10 examine further 

during the remaining period of its 

terms. 

41, 2158 Qetober, 1981 6 Oral examination of the Commissioner 
and Secretary to Government, Haryana, 

Housing Board and Special Secretary to 

Government, Haryana, Towa and 

Country Planning and _Urban Estates 

Development Haryana Urban Develop- 

ment Authority Chandigarh in respect 

of the Rules, Regulations/Bye- ]paws 

+ framed under the Haryana Urban 

. Development Authority Act, 1977 and 

the proceedings of the meeting of the 

Cammittee. - 

42. 22nd-QOctober, 1981 +7 Oral examination of the Commissioner 

and Secretary to Government, Haryana 

Chandigarh, alongwith its representatives 

of the Haryana Housing Board/Housing 

Deptt. in respect of the Rules/Bye-laws 

Regulations framed under the Haryana 

Housing Board Act, 1971 the Punjab 

Industnial Housing Act, 1956 and the 

proceedings of the meetings of the 

- Committee held on21/22-10-1981, 

43.. 29th Octoler, 1981 ~5 Oral examination ए the Commissioner 

and Secretary to Government, Haryana 

alongwith ifs representatives of the 

Department of पाठ. Irrigation, Chandi- 

garh, regarding action taken by the 

Government on the recommendations 

of the Committee contained in the 10th 
Report for the year 1978-79 था Tespect 

of the Haryana Canal and Drainage 

Rules, 1976, framed under the Haryana 

Canal and Drainage Act, 1974 along- 

with the replics received from the 
Department, 

44, -130th October, 1981 5 1. ‘The Committee consider the points 

and approved the same for discussion 
with the Committee on Subordinate 

Legislation of the Lok Sabha visiting 

Chandigarh on 5-11-81. 

के, Qral examination of the Deputy 

Secretary to  Government, Haryana 

Revenye Deptt., Chandigirh, Tepar- 

ding the action taken by the Gover- 

pment on the recommendations/ 

observations of the Committee 

contained in the 12th Report for 

the year 1980 81 at pages 9-15 

in respect of the Haryana Ceiling 
on Land Holdings Rules 1973 and 
the Utilization of surplus and other 

Areas Scheme 1976, framed under 
the Haryana Ceiling on Land 

Holdings Act, 1972, 

45, पाए November, 1981 7 Oral examination of lhe ~Commissioner 

and Secretary fo Government, Haryana -
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46. 5th November, 1981 

47510th November, 1981 

48, 16th November, 1981 

17th November, 1981 

Housing Department/Housing Board 
alengwiin its representative and the 
special | Secretary to Govern- 
ment, Haryana, Town and Country 
Plapning and Urban Estates Depatt- 
ment/HUDA alongwith its represen- 
tatives of the Departmentin respect of 
the Rules/Regulations/Byclaws framed 
under the Haryana Housing 
Board Act, 1971, Harvana Utrban 
Development Authority Act, 1977 and 
the Punjab Industrial Housing Act, 
1956 and the proceedings of the meet- 
ings of the Committee and the points 
on which further information isdesi- 
red by the Committee and department 
has assure to supply the information 
on the points, 

Discussion on matters of Common 
interest and procedural matters relating 
to the working of the Committee on 
Subordinate Legislation with the 
counter part ie. Committes of Lok 
Sabha, 

Oral examination of ' the Financial 
Commissioner and Secretary to Govern- 
ment, Haryana, Home Department 
Chandigarh alengwith other repre- 
sentatives of the department in 
respect of the implementation of the 
recommendationsfobservations con- 
tained in the 12th Report at pages 
31-—34 regarding the Haryana Home 
Guards Rule, 1980, framed under the 
HaryanaHome Guards Act ,1974 and 
the publication of the Police Rules 
under the- Police Act. 

Oral examination of the Commissioner 
and Secretary to Government, Haryana 
alongwith ils representatives of the 
department, Chandigarh, Housi 
Department reparding the Rulesnfi 
Regulations framed under the Haryana 
Housing Board Ac!, 1971, vis-a-vig 
the points arisen in the meceting 
of the Committee held eariier. 

Resumption of oral examination of the 
Financial Commissioner and Secretary 
to Government, Haryanma, alongwith 
reprcienittive of the department of 
Revenue itrespect of thé implementa- 
tion of the recommesndations of the 
Committec on Subordinate Legislation 
in पड 12th Report atypages 9-15 regar- 
ding the Hryana Celling on Land Hol- 
dings Rules, 1973 2nd the Ha,yana Uti- 
lizatton of Surplus and other Arcas 
Scheme, 1976 Framed under the Haryana 
Ceiling on ‘Land. Holdings Act, 1972. 

हि
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50. 23rd November; 1981 न 6 Oral examination of the Financial 
Commissioner and Home Secretary to 
Government, Heryena alopgwith  the 
representatives of the Excise हरा Texa- 

_f_ tion Department, Chandigarh in respect 
एवं the action taken on the recommen- — 

K dations/observations made by the Com- 

Y mittee regarding the Haryana General 
Sales Tax Rules, 1975, framed under 
the Haryana General Sales Tax Act, 
1973 as contained at pages 26-30 of 12th 
Report for the year 1980.81. 

51... 30th November, 193] 4 Oral examination of the Special Secte- 
. tary to Government, Haryana alongwith 

represeqntatives एवं the Town and Coun- 
tary Planning and Urban Bstate Depart- 

ment/Haryana Urban Development 
Authority regarding further information 
on the proceedings of the meetings and 
supply of list of allottees of plots etc. 
as well as Rule, Regulation Bye-laws 
etc. framed under the Haryana Urban 
Development Authority Act, 1977, 

P ' 52. 1stDecember, 1981 5 Oral examination of Deputy Secretary 
alongwith the reprcsentatives of फिट 

™ 

Health Department in rvespect of 
agtion takem on the recommen- 
dations contained in 10th Report regar- 
ding the Haryana Homeopathic Practi- 
tioners(General) Rules, 1975, framed 

under the Punjab Homeopathic Practi- 
tioners Act, 1965, 

Commissioner and Secretary to Govera- 

ment, Haryana, alongwith the represen- 
tatives of the Education Deptt., Haryana 

Chandigarh in rvespect of the action 
taken by the Government on the recom- 

mendations/observations made by the 
Committes in their 12th Report for the 
year 1980-81 at pages 38-40 regarding the 

Raryana Private Colleges(Taking over 

. of Management) Rules, 1980, framed 
under the Haryana Private Colleges 
(Taking over of Management ) Act, 

L $3. T7th December, 1981 & Oral examination of the Financial 

.{___," 1918. 

. o, 
- 4. 8th December, 1981 6 Scruting of The Punjab Primary Edu- 

d cation Rules 1961, framed under the 

Punjab Primary Educatiod Act, 1960. 

35, 14th December, 1981 6 1. The Committee passed the Condolence 
resolution and placed on its record 
its deep sence of sorrow and  grief 
on the sad und untimely  demice 
Shri Bhupinder Singh Dhillon, Judge 
of the Punjab and Haryana High 
Court at Chandigarh, 
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58. 6th-January, 1981 

- : . i 

9. 7th January, 1982 
T 

60. 13th Jemary, 1982 

2. The Committce has to orally examine 
the Commiissioner and Secretary to 
Government, Haryana alongwith ifs 
representatives of the Health Depart- 
ment which the ‘Committee post- 
poned due to the condolence resolu- 
tion passed by the Committee. 

- 

5 OIraI examination of the Special Secretary 
to Government, Haryana, alongwith its 
representative of the Town and Countary 
Planning and Urban Estates Department, 
Haryana Urban Developmeént- Autharity 
in respect of Rules, Regulations Bye 
laws fremed under the Haryana Urban 
‘Development Authority Act, 1977 .and 
on points on which = further inform- 
tion desired by the Committee. 

न 

7 Oral examination of the Under Secretnary 
to the Government, Haryana, Housing 
Depiartment, Chandigarh  postpone 
ment thereof ला, respect of the Rules 
bye-laws/Regulations framed under. the 
Haryana Housing Board Act; 19717 

6 1. Oral examination of. the Director, 
Public Imstruction, Haryana, aleng-. 
with its representatives of the Edu- 
cation Department Chandigarh in 
respect of the Punjab Primary Educa- 
tion Rules, 1951, framed under the 

Punjab Primary Education Act, 1960, 

2, Oral examination of the Agriculture 
Department, Haryana, alenwgith 
the representafives in respect of the: 
Pupnj*b Agriculture Produce Market 
{Gengral) ‘Rules, 1962, framed under 
the Punjab = Agriculture Produce 
Market Act, 1961. 

6 The Committee desired to take up the 
Scrutiny of the materizl received with 
Memo No. 10826 dated 19-7-81 regarding 
the Punjab Scheduled Roads and Con- 
trolled Area Act, 1963 and the Rules 
framed thereunder, which the Committea 
desite to toke. up the.material in,sub- 
sequent mectifigs, ’ 

7 Oral examinetion of the Commissionep 
and Sectetary. to (Fovernment,. Hzryana 
alongwith tho representatives of the 
Labour and Employment Department 
in respect of the action taken on the 
implementations/observations made by 
the Committee regarding the Punjab, 
Labour welfare fund Rules 1966, fremed 
under the Punj-bLabour Welfare Fund, 

19
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Act, 1965, as contained in- the -1Ith 
‘Report at pages 36-42 Tor the काया :1979- 
80 of the ‘Committee 

61. 18th January, 1982 6 1. Oral examination of the Com- 
i missionet and Secretary to Govern- 

“]6” . ment, Haryana, Agriculture Depart- 
- ही ment alongwith the representatives 
- 1 in respect of implementations of 

K recommendationsfobservations , of -the 
Committee पा 5th repoert for the 
year 1972-73 contained at papges 8-15 

. in respect of the Punjab Warehouses 
Rules, 1958 framed under the Punjab 
Warchouses Act, 1957 

2. Oral examination of the Commissioner 
- and  Secretary.  to 1 Government 

Haryana, Agriculture Depariment, 
- regarding Haryana State Secds Deve- 

lopment Coerporations Ltd. respec- 
tively and the Rules and Acts relatings 
to the Corporation 

™ 

62. r25thJanuary,. 1982 6 1 Resumption of oral examination of the 
e ) . Commissioners and Secretary 0 

Government Haryana, alongwith 
. the representatives of the Labour 
* and Employment Department, Chandi- 

garh and the Commissioner and 
Secretary to Government, Haryana, 
Industries Deparment, Chandigarh 
alongwith the representatives in 
respect of the action taken on the 
implementationfobservations made 
by the committee regarding  the 

‘ Punjab Labour Welfare Fund; Rules, 
. 1966 framed under the PunjabLabour 

Welfare Fund Act, 1965 as contained 
in the 11th Report at.pages 36-42 for 
the year 1979-80 of the Committes 

- 63. :1st'Febrvary, 1982 6 Oral examination of the.Commissioner 
.. .and Secretary to Government, Haryana, 
© Agriculture Department, alongwith the 

representatives in respect (वी the Haryana 
‘State Seeds Certification Agency. Rules, 
1976. 

r _ . 
P 64. 9th February, 1982 7 ~Copies -of:ithree, notés. regarding  distri- 

butions of Hybrad Bajra, fertilizer and 
pesticides. feceived from the, Commis- 
siongr and Secretary _to Governmént, 
Haryana, Agriculture Department were 
plzced before पाई 'Committes which :the 

+ Committes desired ;10 discuss,at :lepgth 
and .examine the Commissioner in 
the next meetirg to be fixed  on .the 
10:2-1982 
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65. 10th February, 1982 

66. 13th February, 1982 

67. 10th February, 1982 

68, 24th February, 1982 

69. 2nd March, 1982 

70. _ शत March, 1982 

71. 9th March, 1982 

Oral examination of the Commissioner 

and Secretary to Government, Haryana, . 

alongwith  the representatives of the 
Agriculture = Department Chandigarh 

in respect of the Haryana State Seeds 

Certification Ageacy Rules, 1976 and 

Production and Supply of certain Seeds 

in the State. 

Discussion on matters of Common 

interest and other procedural matters 

relating to the working of the Committes 

का. Subordinate Legilsation with . the 

countsr-part Committee _on Subordinate 

Palsgl'slatl'on of .Bihar Legislative Assembly 

tna, 

Resumption of oral examination of the 

represeatative of the Labour Depart- 

ment, Chandigarh In respect of  the 
Puonjas Labour Welfare Fund Rules, 

1965, framed under the Punjab Labour 

Welfare Fund Act, 1965, 

Resumption of oral examination _of the 

Commissioner and Secretary to Govern- 

ment, Haryana, alongwith the represen- 

tatives of the Health Department in 

respect of the action taken on the recom- 
mendation observations made by the. 
Committee in regard to the Haryana 

Homeopathic  Practitioners (General) 

Rules, 1975 framed under the Punjab 

Homeopathic Practitioners Act, 1965, 

made in their 10th Report for the year 
1978-79 at pages 54-67. 

The Committee drafted a part of the their 

13th Report. 

The Committee drafted a part of its 
13th Report. 

The Committee drafted considered -and 
finalized their thirteenth Report for the 
year 1981-82. 

The Committee confirmed jts proceedings 
of the meetings held on different dates. 

Meetings at places other than at Chandigarh 

The Committee undertook an official tour of Karnataka, Kerala, 

with'a view to have discussion. 
Orissa and West Bengal from dated 8th August 1981 to 20th August 1981 

With the Member of the Committee 
on Subordinate Legislation of these States regarding the procedural 
matter pertaining to the working of the Committee on Subodinate 

Legislation of their respective Legislative Assembly and held various 
meetings at different places i.¢. Karnataka, Kerala, Orissa and West 

Bengal ete, 

-3 
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BUSINESS ADVISORY ,COMMITTEE 

«The ~Committee, cohsisting~ of six-members, momiinafed by _ 
the Speaker on the Ist September, 1981, continued .to. funétion .upto ~ 
25th February, 1982, when a new Committeeé was nominated by Col. 
Rao Ram Singh, the ex-officio»Chairman of the Committee vide 
notification No. H:V.S.-L:A:-112/81/49, dated the2nd Sepiember;-1981. 

The Committee, which was constituted «ठप the *15t Sepfember, 
1981, held two meetings. The names of the Members of the Committee/ 
Special invitees and the number of meetings atteneded by each member 
are shown in the following table :— 

Sr. - Name of Members Number of 
No. - - meetings 

attended 

1. Col. Rao Ram Singh, Speaker. . " Ex-Officio 2 
. Chairman 

2. Ch. Bhajan Lal, Chief Minister. Member 2 

3. 5. Lachbman Singh, Food -and 
-Supplies Minister. Member 2 

4, Ch. Khurshid Ahmed, Minister for 
Finance and Parliamentary Affairs. Member 2 

5. Sh. Moo! Chind Jain, M.L.A,, Member 2 
6. Dr; Mangal Sein, M.L.A.. Member 2 

Special Invitees _ 
1. Kr. Vijay Pal Singh, Deputy Speaker, 1 
2. Dr. Baldev Tayal, M.L.A, 2 

The Committee which was constitutéd on the 25th February, 1982, 
vide notification No. HVS-LA-49/8d/27, dated the 26th February, 1982, 
consisting of six Members nominated by the Speaker, held 3 meetings. 
The pames of the Members of the. Committee/Special invitees and the 
number of meetings attended by each member are given below :— 

Serial ' Name of Members Number of 
No. : ‘meetings 

) attended 

1. Col.-Rao Ram Singh, Speaker, .. .Bx-Officio 3 
. bief Mi Chairman 

2. Ch. Bhajan Lal, Chief Minister, Member 3 

3, Ch, Khurshid Ahmed, Minister for 
Parliamentary Affairs and Finance. Member: 3 

4. Ch. Shamsher Singh Surjewala _ 
Minister of Agriculture. . ‘Member 3 

5. Sh. Mool Chand Jain, M.L.A. Member 3 

6. Dr. Mangal Sein, M.L.A. Member 3 

Special Invitees . 

1. K. Vijay Pal Singh, Deputy Speaker. .. 3 

3 2. Sh. Baldev Tayal, M.L.A. 

td
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Subject discussed 

The Committee which were constituted on the-1st September, 1981 

and 25th February, 1982; held'2 and 3 sittings i.e. on the 21-9-1981 

and 24-9-1981, and 15th March, 1982, 22nd March, 1982, .and 30th 

March, 1982, respectively. In these mettings the time trable for various 

~ items of business before the Vidhan Sabha duringits sittings held from 

21st September, 1981 to 25th September, 1981 and 15th March, 1982 

to 20d-'April; 1982, were settled. § o Bl 
% 

Reports Presented 

The following reports were presented on the dates noted against 

each — o 

Serial Subject of Reports Date of'_fl—"a—fl_#—d——‘—__— 

No. . Presen_tatio_n 

1. Recommendations regarding the , , .. 2lst. September; 1981 

allocation of time for the various” 
items of Government Business on 
the 21st and 22nd September, 1981. 

2. Recommendations regarding the - 24th Séptember, 1981. 

allgcation of time for the various T 

items of business on the 24th and 
25th September, 1981. i 

¥, 

3. Récommendations regarding the 15th March, 1982. 
allocation of time for the various 
items of Government business on 
the 15th, 16th, 17th, 18th, 15th 
and 22nd March, 1982, 

4. Recommedations regarding the 23rd March, 1982, 

allocation of time for the various 
items of Government Business on 
the 23rd, 24th, 26th, 27th, 28th, 
29th, 315, March, 1982 Ist and 
2nd April, 1982, 

5. Recommendations regarding the . 3158 March, 1982. 

allocation of time for various 
items of Government Business 
reconsidering the  business 
already recommended by the 
Commit{ee on the 28th March, 
1982, for the 31st March, 1982, 
Ist April, 1982 and 2nd April, 1982. 

Proceedings 

A record of the proceedings of the meetings of the Cominittee has 

been kept in the Haryana Vidhan Sabha Secretariat.
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RULES COMMITTEE 

The Com-mittee consisted of the eight Members of the Vidhan 
Sabha who were nominated by the Speaker on the 21st April, 1981 
The names of Members are given below ना 

1. Col. Rao Ram Singh, Speaker. Ex-Officio Chairman. 

2. Sh. Khurshed Ahmed, Member. 
Finance Minister. 

3. Xr. Vijay Pal Singh, Deputy Speaker. . =do- 

4. Sh. Mool Chand Jain. . -do- 

5. Ch, Rizaq Ram. l -do- 

6. छा. Mangal Sein. . -do- 

7. Ch. Partap Singh Thakran. -do- 

8. Smt. Susma Swaraj. S -do- 

~_ The Committee did not held any meeting during the period undet 
review, 

it
 

b
 



",
 

¥ 

953 

Committee to go into the Question of Setting up of the “Subject 
Committees® of the Haryana Vidhapn Sabha on the Pattern of the Kerla 
Legislative Assembly. 

. The Committee was nominated by the Speaker on the 25th 
November, 1981 vide Notification No HVS-LA (Subject C_omm'it_teéS) 
153/81/70, dated the 25th November, 1981, to gointo the following 
questions, Wwith a direction to submit a report to him by the 28th 
February, 1982 :— 

(a) Ts there any necessity of constituting Subject Committees in 
the Haryana Legislative Assemly: 

(b) What should be the scope and functions of the Subject 
* Committees; 

(c) What should be the strenght of the members of these Subject 
Committees in Haryana; 

(d) How much staff to bandle the working of the Subject 
" Committees would be required; and 

(¢) Whether any amendnient in the Rules of Procedure and Conduct 
of Business in the Haryapa Legislative Assembly would be 
required to be made if the Subject Committee on the pattern 
of Kerzla Legislative Assembly is to be constituted. 

~ The Committee held only one sitting on the [8th December, 1981, 
during the period under review, The names of the Members who 
attend the meeting are shown in the Table below (— . 

Sr.No. .  Name of the Member " Number of meeting 
- attended 

1. Kr, Vijay Pal Singh, Chairman 1 
Deputy Speaker & Ex-officio की 
Chairman, House Committee 
and Petition Committee, 

2. Sh. Khurshid Ahmed, Member 1 
Minister for Parliamentary 
Affairs. 

3. Sh. Mool Chand Jain, , Member थी 1 
Leader of the Oppostion. 

4. Sh. Birinder Singh, Member 1 
Chairman, 
Estimates Committee. 

5. Sh. Har Swarup Bura, © ‘Member . . — 
Chairman, 
Privileges Committee, 

" 6. Sh. Sumer Chand Bhatt, Member — 
Chairman, 
Public Undertakings Committee. . 

7. 5, Ram Lal Wadhwa, Member 1 
Chairman, 
Ad-hoc Committee on 
Directions. _ . 

8. Sh. Baldev Tayal, M.L.A. Member iR 1 
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. The Committee could not complete its work and बाएं its report 
to the Speaker by the 28th February, 1982. = ही #» V7 o 

Proceedings 

A record of the proceedings of the meetings of the, Committee h__'as' 
been kept'in 'the Haryana Vidhan Sabha Secretariat;” * R - by अप , b L FOF . v 

()
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63 
थे दे. दे. बिके मम) 

. AD-HOC COMMITTEE (ON DIRECTIONS) 
मकर जि [P \ . T 4 e - 

The ad-hoc Committee to revise the existing directions and to 
suggest issuing of further directions by the Speaker under the Rules 
of Procedure ‘and ‘Conduct of Business in the Haryana Legislative 
Assembly was constituted by the Speaker onthe 24th September, 1981, 

vide Notification No, Ad-hoc. 136/81/63, dated the 24th September; 1981, 
1W’g‘ith 'a direction to Submit its Teport to him by the 24th December,. 

81. 
जद, न gada 2० जनक +# है . ' १.६. 

7 The दिए 0. the Committee was extended twice upto 3151 January, 
1982 and further- upto 28th February, 1982 vide Notification No. 
HVS-LA (Ad-hoc)-136/81/73, dated the 24th December, 1981 and 

Notification- No. HVS-LA (Ad-hoc)-136/81-82/4, dated the 27th January, 
1981, respectively. : 

The ‘Committee परत 22 sittings (20 at Chandigarh and 2, at Delhi) 
during the period under revicw. The names of the members, of the 
Committée and the number of meetings attended by €4ch of them %re 
given below 2 

Table 

Sr. No. Name of the members No. of 'm"e’e’ti'ng"r.s 
attended by 

- each of 
- A i . member. 

1. Chaud‘hh.a'rml" Ram Lal JWJadhwa," M. L-.A‘., Chairman 22 

2. Shei Surinder Singh Anjla, M. LA,  Merber 0 

3. ‘Shri Rajibder Singh, M.L.A.. ‘Member , 4 

4. Shri Ajit Singh, M.L.A,, Member 20 

नर « पाए: T 'I"."'d. था कह का R P TN AL - 1 tha A4 
Tie Co__mmxge Submitted its Teport to the Spcalker on the 28th 

February, 1982. 

Proceedings 

A record of the proceedings of the 06288 of the Committee has 
been kept in the Haryana Vidhan Sabha Secretariate, Chandigarh.
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LIBRARY COMMITTEE 

The Committee consisting of six members iyas nominated by the Speaker on 24:4.1981 . 
Lo 

आप Deep Chand Biatia a meémber of the Committes, was appointed Clairman, 

Shri Mool Chand Mzngla was nominated, on 12.5.1981, asa special invitee to the Committee, 

The Committee held 32 meetings. The names of the m‘embers,r' special inviteé togather with the 'number of meetings attended by each of them, are given in the following table:— 

St Noo Name of Members - T e R Members - o No. of Meetings o attended__________—______—_. ’ 

L. Shri Deep Chand Bhatia Chairman 19 
2. आप Bhag Mai ही Member 32 3. Shri Ran Singh Mann - 27 4. Shri Inderjit Singh जज Nill 5. Shri Gaya Lal " = 2 6. Shri Om Parkash Rana " 'Nill 7. Shri Mool Chand Mangla Special invitee 29 

The Committer selected the publications on different subjects. The value of the publications parchased during the year, including the cost :of News papers/Magazines -elc., was Rs. 12897.50 in' addition Government publications worth Rs. 4 24.25 were also purchased. 
Tae Committee undertook.a study tour of Tamil Nadu, Karnataka, Goa and Maharashtra States and discussed with the counterpart. - Commit.tec_s matters of comon interest. The Committee also studied the working of Libraries 85 ‘also the. method of selection of books e, of the respective Libraries. 

Meetings Held and Businees Transacted 
Details regardingthe dates of meetings bheld, number of members present and business transacted in each meeting are give below * — 

St.  Date Number of . Business Transacted No. Members (including 
special invitee 
Present) 

ये R 3 - ः 
“पिन 

1. 4.5.198] 3 The Secretary welcomed the Members . 
of the Committee and explained to 
them the scope and furctions of the 

Com__mt_'tt_e‘c. . 
2. 11.5.1981 3 The” Committes approved the list of Booksellers for inviting the quotations, 

न
ी
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4 

4, 1681 

5. 8.681 

6. 19.6.81 

7. 29.6.81 

8. 6781 

9. 20.7.81 

10. 4.8.81 

(i) The Committee recommended. to purchase books recsived on approval, 
हां] The Committee selected 31 books 

ही received on approval from Sasta Sahitya Mandal, New Delhi on the 
orders of Hon'ble Speaker and 
rfecommended the same be pur- chased for the Library. 

() The Committee desired that- a 
comprehensive list of books छा 
different subjects be prepared and 
placed before it atnext meeting, 

(i) The Committee directed that. physi- 
cal verification of Library books be 
clompleted by the first week of July, 
81, 

(iv) The Committee also desired that - 
a list of those member be put up 
before it who have not returned the books within the preseribed . 
limit, 

() The Committee was informed of the 
quotations received from varjous 
-booksellers, 

(i) The Committee also  observed . that list of books. written by some 
noticed authors be put up before jt 
noted in its next meeting. 

() The Committee selected some 
books. . 

(it) Quotations received from .various 
booksellers were placed before the 
Committee. p 

Meeting could not be héld for want 
of quorem, 

() The Committec scrutinised the 
quotations and approved the rates for the purchase of books in Hindj, 
English and Urdw languages and 
[aw. 

(i The Committee recommended that 
cost of books be recovered from Ex, M.L.As whohave nat yet returned 

b the books. 

(i) The Committee selected books for ~ purchase. 

Meeting could not be held for want of 
quorim; 

The Committee selected books and re- 
commended the same for purchase. 

(1) The Committee .scrutinised and _ selected some books for purchase, 

i



—_— 

11. 123381 

12. ‘24881 

15. 331041 

16, 30.10.81 

17, उन 1.81 

18, करता हा 

19, 9:11.81 

20; 01i®1 

() The Committee decided to undes- 

‘take tour of certain States. 

The Committee discussed the problems 

being faced by the Library and recom- 

mended that it be shifted to the Lounge 

and necessary arrangements for light 

and fans be made. 

The Committee decided to under- 

Take an official tour of the States of 

Tamil Nadu, Kerala, Goa, Maharashtra 

and Karnataka. 

3 « (1) Books received on approval basis 

क
े
 

were plced before the Committee. 

(2) The Committee was apprised of 

27 the steps taken for air-conditioning 

of the Lounge. . 

(1) The Committee was_apprised of 

cost of air-conditioning the 

Lounge. 

(2) Letter from Lok Sabha Secretariat’ 
regarding joint meeting of the 

Parliament Library Committee and 

Library Committees of States Legis- 
lature in New Deihi on 3.10.81 was 

placed before the Committee, Sarv- 

shri Deep Chand Bhatia and Ran 

Singh Maan attended the joint 

meeting. 

The Commiftes drafted and finalised 
its tour programme. 

(i) Letters received from various States. 
were placed before the Committee. 

(if) The Committecframed questionnaire 
' for discussion with the respective 

Library Committees of visiting States. 

Appraisal of the tour undestaken by 
the Committee. 

(1) Discussion with Secretary, Tamil 
Nadu Legislative Assembly on 

matters of common interests. 

(0 The Committec visited some 
famous, Libraries and places of 

interest in the Madras city. - 

The Comumittee reviewed फिट discussion 

it had with Tamil Nadu Library Coma= 

mittee. 

The (राम हिट reviewed its tour-pro= 

gramme and visited Historical Temples 

and Rock Memorial at Kanya Kumari. 

[
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21, 

22, 

23 

24. 

25, 

26. 

27. 

28, 

29. 

30, 

31. 

32, 

12,1181 

13.11.81 

15.18.11 

17.11.81 - 

- 

20.11.81 

30:11.81 

21.12.81 

4 

' (i) The Committee discussed matters of 
common' interest with'the Karnatka 
Library Committee, 

(2) The Commitiee visited certain 
famous Libraries and places of 
interest at Banglore. 

The Committee  held. discussjon re- 
garding the Libraries ete. visited by the 
(छाए हिट, 

The Committce discussed with the 
officers of Goa Lepistative_Assemb 
matters of common interest and,visit 
important Libraries at Panaji 

The Committee discussed matters of- 
common interest with concerned officers 
dealing with Maharashtra. Legislative 
Library. 

The Committee discussed cértain im- 
poriant points regardm% Ihell‘r, tou'l‘_-of 
various States - 

The Committee visited the Library at 
the shifted place amd eXpressed great 
satisfaction 

- 

The Commitiee inspected the arrange- 
ments in the Lounge where the Library 
had beén shifted 

The Committee scrutinised and selected 
the books. The Commiitee reviewed its 
carlier recormimendations and reguest 
the Hon'ble Speaker to allow pur- 
chasing the same 

The Committes selected certain 00085 
and recommended their purchase 

The Commitiee selected certain useful 
books and made recommendations for 
their purchase 

The Commitice selected certain. books 
and- recommended for their purchase. 

The Commitiee selected certain books 
and recommended for their purchase,
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HOUSE COMMITTEE 

*The Committee, consisting of five- Members, was nominated by the 
Speaker on 21-4-81 for the year 1981-82. 

The Committee held 25 sittings. 

Kanwar Vijay Pal Singh, Deputy Speaker was ex-officio Chairman 
of the Committee. ' 

The names of the Members and the numbers of meetings attended 
by each of these घाट $hown in the table below :— 

Sr.No.  Name of the Member Number of meetings 
attended 

1. K, Vijay Pa.l Singh, Dzputy -Spaak.or, 
Ex-Offifficip Chairman 

2. Swami Aditya Vesh 

3, Ch. Hari Chand Hooda 

4. Raghu Nath Goyal 

5. Sh. Shakrullah 

*6. Sh. Gaya Lal 

*7. 50, Surinder Singh Aujla 

8 

14 

24 

23 

*Nominated as Special Invitee on 14-5-81. 

The dates of the meetings, the number of members present and 
buripess transact ed/subjsct discussed at each meeting are given below 1 — 

पा, Dated 
No.. 

Number of 
Membersf 
Special 
Invitees 
present 

‘Business transacted 

3 4 

1. 14-58 

2, 25-5.81 

3 

"2 1. Decision reg.  allotment of Rooms 
in M.L.As Hostel: 

. Reconsideration of matter of provi- 
ding of Bumboo Chiks in the MLAs 
Hostel. 

. Providing of lift in the MLAs Hostel. 

The Committee held, discussions and 
made observations in regard to the 
following items :i— 

. Providing of Liquid Scap in MLAs 
Hostel; 

. Construction  of New Flats{Servant 
Quarters/Motor Garages; 

r
i
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2-5-81 

3-6-81 

12-6-81 

3-7-81 

21-7-81 

3, Providing, of Telephone Extension 
_in the room of Asstt. Director Hospi- 

tality, Iaryana; 

4. Division of accommodation _in the 
Vidhan Bhawan Betwcen FPunjab 

- and Haryana; 

5. Providing of Modern Gadgets in the 
MLAs Hostel, Canteen; v 

हैं, Providing of bedding/Towels in the 
MLAs Hostel; 

7. Making arrangement for  separate 
Kichan, utensils and employees for 
serving  non-vepetarians and _vege- 
tarians mezls in the MLAs  Hostel 
Cantecn; 

8. Not to allow Marriage Parties to 
stay in the MLAs Hostel. 

9.. Preference to be given_to Ex-MLAs 
MLAs/MPs for stay in the MLAs 
Hostel; and 

Proposal to undertcke tour to  the 
States of Maharashira , Goa and 
Karpataka from 6-6-81. 

10 - 

Formulation of the points to be dis- 
cussed with the visiting House Com- 
mittee of the Lok Sabha. 

—
 

. 

2. Decision reg. tour programmev of 
the Comumittes to the State of 

Karnataka, Goa and Kerala welf. 

6-8-81. 

Held Discussion with the House Commit- 

tee of the Lok Sabha. 

Decision के रा providing of Call 
‘Bell in the MLAs Hostel. 

The Committee which was scheduled to 
meet at 10,00 A.M. postponed the 
meeting at the request of the Visiing 
House Committee of J & K Legis- 
lative Assembly. The  Committee 
met at 5 P.M. and had discyssion 
with the House Committee of 
Jammu and Kashmir on 
matters' of common interest. 

t.:'Com.mittee held discussions in  regard 
0 — 

1, Prohibition for parking of Metor 
Cycle, Scooter, Cycle एप the MLAs 
Hostel 

2. Forced occupation of, Motor Grroge 
No. 8 by Shei Lahri Singh, MLA;
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8. 10-9-81 

9. 15-9-81 

10, 35-10-81 

11, 14-10-81 
(Haryana Bhawan) 

12, 17-10-81 ) 
(Trivendrum & Kanyakumari) 

13, 19-10-81 
{Madras)- 

14, 21-19-81 
{Mysore) 

15; 22-10-81 
{Bangalore) 

16, 25-10-81 
(Haryzna Bhawan) New Delhi 

3. Providing of Lift in the MLAs Hostel 
and 

4. Reconsideration of proposed  tour 
programme of the Committee to the 
State of Tamil Nadu, Karnataka & 
Kerala from 26-10.81. 

1. Decision regarding glozing of the 
brck-s’de verandsh attach to cach 
room in the MLAs Hostel. 

2. Discussion_on the removal of old 
farniture from MLAs Hostel. 

3. Consideration reg. providing of lifi 
in the MLAs Hostel. 

4. Decision regarding Check-in and 
Check-out time for the purpose of 
charging room rent in the MLAs 
Hostel. 

1. Decision not to allot reoms in MLAs 
to Minister/State Minister/Deputy _, 
Minister/Parliament Seccretaries and 
Chairman of Board and Corporations 
who were being provided accommo- 
dations facilities by the Govt. 

2. Allptment of the rooms to the Mem- 
bers in the MLAs Hostel for the 
Session days. ' 

Discussion tegarding  proposed Tour 
Programme of the Committe, 

1, Framing of questionaire for discus- 
sion with the counterpart committee 
of other Stafes. 

2. Decision for the inspection of the 
Haryana Bhawan, New Delhi. 

Discussion with the House Committee 
of Kerala Legislative Assembly on 
matters of common interest. 

Discussion with _the House Committee 

of Tamilnadu Legislative Assembly 

on matters of common interest, 

Revicw of the facilitles and eminities 
provided in other States Vis-a-vis 
Harvana. 

Discussion with the House Committce 
of Karnataka Legislative in matters of 

common interest, 

1. Review of discussion held with the 
counterpart commitices. 

-3 

-~
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17. उन इन्ही] 

18. 13.1-81 
(Haryana Bhiawan) 
(New Delhi) 

19, 27-1.82 

20, 9-2-82 

2 1. Discussion reg. supply of liquid soap 
in the MLAs Hostel, 

2. Discusslon reg. reservation of rooms 
in Haryana Bhawan, New-Delh? 

3. Discussion reg. removing certai._nc'om- 
plaints in the MLAs Hostel with the 
following representatives; 

1. S.E., P.W.D.,, Haryana; 

2. Controllers  of Stores, Haryanaj 

3. XEN, PWD, U.T., Chandigarh 

1. Oral examination of the Deputy 
Seeretary, Haryana Bhawan, New 
Delhi regarding cleanliness. and 
maintenance of एड Haryana Bhawan. 

_ 2, Discussion with the Assistant Director, 
Hospitality Organisation  Haryana 
Bhawan, New Delhl regarding cater- 
ing arrangements etc. in Haryana 
Bhawan. 

3, Decislon reg. tour programme of the 
Committee to the State of J & K 
from 15-2-82 for 15 days, 

Discussion regarding :— 

1. Providing of liquid soaps In  thg 
MLAs Hostel; 

2, Providing of wooden recks in the 
MLAs Hostel; 

3. Removal .of old furniture from the 
MLAs Hostel; 

4, Providing of lift in the MLAs Hostel; 

5. Provision of back side glazed verandah 
to each room in the MLAs Hostel; 

6. Towel Facilities to Members. 

7. By force occupation of Motor Garage 
No. 8 by Shri Lahel Singh, M.L.A.; 

8. Tour Programme of Houso Committee 
to dthe State of Jammu and Kashmir; 
an 

b=
 

¥ Providing of modern gadgets in the 
MLAs Hostel, 

1. Discussion with  Chief Engincer, 
Y « ' एव, Chandigarh reg. peoviding of 

-~ passenger” lift, पा. नह MLAs. Hostel.
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21. 23-2-82 _ 
(MLAs Hostel Haryana) 

22, 4.3-1982 

3, 9-3-82 

24, 25.3-82 

25. 31-3.82 

2. Repairs of geysers, providing  of 
jali-doors in the MLAs Hostel, 

3. Cleanliness of MLAs Hostel, 

1. Discussion reg. backside glazed veran- 
dah to each room in the MLAs 
Hostel. 

2. Inspection and checking of dispensary, 
Canteen and rooms in the MLAs 
Hostel. 

Allotment of rooms 0... Members in 
the MLAs Hostel during the Session, 

Consideration of matters connected 
with the comforts and convenience 
of the Members during the Session. 

—
 

. Discussion regarding focilities to be 
provided to Ex-MLAs in the MLAs 
Hostel; 

2. Room rent in the MLAs Hostel; 

3. Improving quality of food served 
in the Canteen of MLAs Hostel. 

4 Providing of bamboo-chicks in the 
back side verandah of MLAs Hostel; 
and 

5. Vacation of room in thé MLAs Hostel 
by Swami Aditya Vesh: 

1. Deciston regarding separate catering 
arrangements for vegetarians non- 
vegetarians in the Canteen of MLAs 
Hostel. 

2, consideration regarding improve- 
ment in the catering arrangement/ 
food articles प्रा the canteen of MLAs 
Hostel. 

3. Decislon reg. special allowance to फिट 
given to the Hostel Staff during 
Session days. 

4. Decision regarding providing of Call 
Bells in the MLAs Hostel. 

5. Decision regarding removal of old 
bedd!lng, from the rooms of MLAs 
Hostel. 

है. Observations regurding providing of 
uniforms to Cooks werking In Can. 
teen of MLAs Hostel, 

‘Proceedings 

A record of proceedings of thesitting of the Committee hag been, 
kept in the Haryana Vidhan Sabha Secretariat.
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REVIEW OF THE COMMITTEE ON PETITIONS 

The Committee consisting of*five members. of the- Haryana Vidhan Sabha' was nominateéd-by the Hon'ble'Speaker on®10th Séptember, 1981 for the 12th Session of the Fifth Haryana Vidhan Sabha (held in the month of September, 1981). . 
Thz nomss of the members of.thecCommittee and the number of meetings attended by each of them are given below : 

Sr. No. Name of the Memb__er No. of Meetings attended 

L, Kanwar Vijay.Pal Singh, . o Ex-officio Chairman . 4 - Deputy ~Speaker 

2. Swami Aditya-Vesh, MiL.Az _ Mémber 4 
3. Sha.Baldev Tayal, M:L:A: Mémber 1 
4,  Sh. Ram\l Lal Wadhwa, M.L.A. Member 6 
5. Ch. Shakrullah, M.L.A. Member 3 

MEETINGS HELD AND BUSINESS TRANSACTED 
_The dates of meetings, the number of members present: and the business transacted at each meeting are given below : 

Sr.  Date of meeting  Number of memlbérs ‘Business Transacted No. . Dresent ' 

1. 12-10-81 3 Discussion regarding enlargament of scope and functions of the Committee, 
2. 23-10-81 2 Discussion  with the Committee on Petitions ए the Bihac Vidhan Szbha on matters of common interest. 
3. 10-11-81 4 Discussion regarding enlargement of the scope and functions of the Committee छा. Petitions. 

4. 23-11-81 1 No business transacted for want of quorum. - 
5 18-12-81 4 Discassion regarding enlargement of the functions of the Committee on Petitions, 
6. 9.2-82 4 Discussion regarding enlargement of the seope and functions of the Commitiee an Fetitions. 

Proceedings 

A record of the proceedings of the meetings of the Committee has been kept in फिट Haryana Vidhan Sabha Sscretariat. 
et —— 
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The Committee on Petitions consisting the following members was 
nominated by फिट Hon'ble Speaker on 14th March, 1982 दिए the 13th 
Session of the Haryzna Vidban Sabha (keld in the month of March, 
1982). 

1. Kanwar Vijay Pal Singh, Ex-officio Chairman 
Deputy Speaker 

2. Ch. Birinder Singh, M.L.A, Member 

3. Ch, Har Swarup Bura, M.L.A, Member 

4. Shrimati Sushma Swaraj, M.L.A. Member 

5. Sh, Sumer Chand Bhatt, M.L.A, Member L 

The Committee did not hold any meeting during its t}enu’re. 

नही रस दर ‘ 
- b - का v 

- दे 12168 _H.V.S.—H.G+P., Chd. 
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